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Department of Information Technology
Government of Goa
and Floor, IT Hub, Altihno Goa

F.No. 10(31)/2019-20/DOIT/Bharat Funding/Part file Dated: 22/04/2021

I

i

NOTE

(Goa was the pioneer State in technology led e-Governance enabled by end -to-
end Goa Braodband Network (GBBN) in 2009. Since then, the network provided
internet connectivity to run our e-Governance application. Now is the time for
Goa to leap into the future through Bharatnet.

n 2015, Government of Goa signed MOU with Bharat Broadband Network
Limited (BBNL) to implement next phase of Bharatnet.

currently, GBBN connects more than 2500 Government offices, Corporations,
schools, Colleges, Educational Institutes, etc,

ecretary (IT), Government of Goa vide emailed dated 28/10/ 2020 send revised
DOPR based on IF/MPLS Technology on redundant architecture to Ministry of
Communications, Electronics & Information Technology,And Law & Justice,
Government of India,1st Floor, Sanchar Bhawan, Ashok Road, New Delhi-
110001. This would ensure that a future - proof, robust and resilient network is
laid in one go.

in view of the above, a draft letter addressed to the Secretary (Telecom),
Department of Telecommunications Ministry of Communications Sanchar

Rhawan 20, Ashoka Road New Delhi-110001, to seek intervention in sanctioning

the Bharatnet Phase-11 project in Goa under State Led Model is placed aside for
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Goa Broadband Network Project (GBBN) was operational on 1% August 2009
and the project completed its 10 years on 31# July 2019. Currently the Project
. extended till 31% July 2021. The department has send an email to CISCO on
12,/05,/2021 placed at page p-52/c requesting to submit the details of

hardware installed in GBBN Project such as support Japals et

The department is in receipt of letter from CISCO Commerce India Private
|imited dated 31# May 2021 regarding support confirmation for GBBN Cisco
Iaventory placed at page p-39/c to page p-52/c.

in the letter, CISCO Commerce India Private Limited stated that OEM
support for products listed under List | of Annexure -A were either never
supported by Cisco or are no longer supported by Cisco and Cisco shall not
be liable for any support maintenance or any other assistance for such
hardware Products. Cisco also confirms that no existing arrangement
(including but not limited to extended warranty arrangement) with any third
party to support the Products listed under List | of Annexure A. As per the
ist -1 of Annexure A, the last date of Support/End of Life was 31# Jan 2018.

{lowever, the products listed under List 11 of Annexure-A will be supported

as per the last date of support i.e 24t April 2021.

M /s UTL has installed CISCO products in GBBN Project which are mostly
end of life, end of support as stated above. Further, the equipments require

mmediate replacement through a proper tender process.

Ihe GBBN project was implemented under PPP and Build Own Operate
(BOO) model without any provision to transfer equipment or fiber back Lo
Covernment after initial engagement of 10 years. The contract with the PPP
operator I:-_‘:ICI'IiTE"d on 31# July 2019, however the contract was extended till 31=

July 2021, 1n absence of any alternative.

in view of above, we may once again request to Department of
[elecommunications, Ministry of Communications , Sanchar Bhawan 20,
Ashoka Road , New Delhi to consider our request and the DPR to enable us to
collout the best of the broadband connectivity in Goa. The draft letter is

placed acide for :'II.'Il.'!I]'(ﬂ'-I:-,I- _
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1. The Ministry of Finance, Department of Expenditure (Public Finance - States
Division), Government of India vide letter no. No. 44 (1)/PF-5/3023-23 (CAPEX) dated
pth April 2022 , has invited proposals from State Governments under the scheme
“Special Assistance to States for Capital Investment 2022-23" wherein financial
assistance will be provided to State Governments in the form of 50-year interest free

loan for Capital Investment projects (may refer page p-15%7c).

2 Hon'ble Minister (IT) had visited the Hon'ble Union Minister (IT) on 28/04/2022
and during the visit had presented the proposal of Goa to seek funds under special

assistance to states.

3. Accordingly the State is required to submit the proposal under part- V {Incentives
for OFC) of the Scheme.

4. Part-V (Optical Fibre Cable): An amount of R.3,000 crore is earmarked for this
Part of the Scheme. This amount will be available to States for capital projects on
Optical Fibre Cable (OFC) network. Maximum amount of incentive available to a
Gtate under this Part of the Scheme is Rs.300 crore on "First Come First Served
Basis. Funds will be provided to States under this Part of the Scheme subject to

fulfilment of the following conditions:

I

cr Mo | Eligibilify Conditions Status
e
Right of Way (RoW) policy/ Rules of the State are In Progress and
A | aligned with the Central Government RoW expected to be
Policy/ Rules completed shortly
—'_—._—._ ad
On boarding of the State on the National ReW
B Complied
portal
13 Gtate has no RoW applications pending from TSPs
and I15Ps beyond 6 days onthe date of submission
4 f 1 : e Complied
of requr.-:si or providing funds under this Part of

theScheme.

Eligibility for capital projects on OFC network under this Part the Scheme is as under:

a. Concerned State Special Purpose Vehicle (SPV) (which should be a State Public
Sector Unit) should have an appropriate Telecom LiCEt‘LEE,"'RL*gistrmiun (ISP or
[P-1) from the Central Government or the State SFV has a valid Memorandum
of Understanding (Mol) with Universal Service Obligation Fund (USOF)
under the Bharatnet State- led Model. '

b. There is no duplication of the existing Bharatnet project in setting up OFC
network. Existing OFC network of Telecom Licensees/ Infrastructure

Providers/ BBNL should be utilized by fhe State/UT Gov

ernment, wherever

available/ feasible.
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5. However, as the funding is being offered on ‘first come first serve basis, for which
the State Government have to forward the proposal to DoT in order to convey the
interest of the State Government in availing the benefit of Special Assistance
Scheme under Part-V. Accordingly draft letter to DoT along with a draft Pre Project
Report (PPR) proposed to be funded under Part-V has been prepared and placed
aside. Subsequently, a Detailed Project Report (DPR) has to be prepared and submit

to GOL

6. In view of above, the file is submitted for

a. Administrative approval towards submission of above proposal to Department of |

Telecommunications (DoT) for availing the benefit of "Special Assistance to

States for Capital Investment 2022-23" scheme under Part-V.

b. Approval & signature of draft letter to DoT.

| e
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. The department is in receipt of email from Mr. Jltendra Saini, ASO (UBB),

department of Telecommunications along, with OM No 30-167-4/2022/ USOF dated
22/07/ 2022 regarding Seheme for Special Assistance Lo States for Capital Investment
for 2022-23

In the above mentioned O.M, it is stated that the proposal received from Goa stale
along with other State such as Himachal Pradesh, Rajsthan & Andhra Pradesh has
A send back and HH'W""’""-*-"'J i resubmit e [L‘.q'nhu:i-nl .th'rl'un: wilth necessary
requested details.

In view of above, department has request M/s KPMG to prepared details of the
projest 22 requested: by Dol, as earlier proposal semd by Government was prepared
by M/ KPMG.
The project Fepor submitted by M/s KPMG on 5/08/2022 for OFC project as per
the formal submitted by Department of Telecommunications, Govt of India is

Fl""-‘-"'l aside and anward forward to the Department of Telecommunications

Gubmitted please

D D[;?/P} .@/
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The department is in receipt of Office Memorandum no. 30-167-4/2022/USOF dated: 09™ Sept.
2022 from the Under Secretary, Dept of Telecom, Govt of India requesting to submit Clarification
regarding project proposal submitted under Part V of Scheme for Special Assistance to
States for Capital Investment for 2022-23. q’o‘(‘,’L 19¢(<)

The details clarification sought with respect to each observation raised is as below

{_ It is to be noted that Goa does not have any existing BharatNet scheme. However. the funding
under the aforementioned scheme is only for the Jast mile connectivity through BharatNet.
Clarification:

State of GOA has not opted for any existing BharatNet scheme. Hence it requested to
consider proposal towards providing fund for connectivity from SHQ to DHQ & DHQ te

THQ and various Govt Departments and educational institute.

3. The number o_f FTTH connections proposed is 207872 whereas the no. of ONTs are only 1091.
Therefore, the correct no. of ONTSs required for FTTH connections is to be provided.

Clarification:

wWe have considered Infrastructure with fibre, splitter, OLT, which will support 207872
FTTH connections. ONTs has considered only for POP locations in villages. However,
ONTs, drop cable, Termination box & Fibre Patch cord for last mile connectivity are
required equal number of FTTH connection. We had misscd out in calculation as on

ground surveys are being conducted and had been halted due to monsoons.

3. |t appears from the proposal that state-led model was proposed for implementing BharatNet 10
cover OFC in all villages and GPs which also includes OFC to SHQ. DHQ and BHQ. This is not

under the scope of this subject funding.
Clarification:

State has implemeﬂted Goa broadband Network BOO (Build, Own &Operate Model),
wherein the OFC is not owned by the State. Further the contract with the service provider
had also expired on 317 July 2019 and currently it is extended till 31" March, 2023.State
has only two districts and 12 Talukas. Only 600 KM fibre is sufficient for SHQ to DHQ
and DHQ to THQ. Rest of fibre cable are required for 191 GP’s and 228 Villages. Hence
state will work eut separate suitable model to from state Government funds to build the
OFC Network in SHQ, DHQ & THQ, if the same is not considered by DOT., However, the
state is looking forward for financial suppert under Part V of Scheme for Special
Assistance to States for Capital Investment for 2022-23 for extension of network

upto village level from Government of India.

4. sed on the above clarificati . neCess: - .
Based the above clarification, the necessary changes in the checklist and proposat has

heen made placed st page /e,
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5. In view of above, we may forward the file to Secretary (1T) to countersign modify checklisg
and to approve the dreaft letter address to the Under Secrcetary, Govt of India, dept of

Telecom, Sanchar Bhawan, New Delhi.
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Department of Information Technology, Electronics & Communication
Government of Goa
2rd Floor, IT Hub,
Altinho, Panaji ~ Goa 403 001, India

F.No. 10 (31) / 2019-20/DOIT/Bharat Funding/Pt. File/ Date: 22.11.2022

NOTE

An application dated 22.07.2022 made to the Ministry of Electronics &

Information Technology for availing incentives under the Part-V of the Special

Assistance to State for Capital Investment 2022-23 scheme of Government of
e,

India placed at 154/C to 162/C may be perused along with the Guidelines on the

Scheme for Special Assistance to State for Capital Investment 2022-23 placed at
163/C to 182/C. The proposal was sent back for resubmission alongwith

necessary details by Department of Telecommunications on 22.07.2022,

The Government of Goa again re-submitted the proposal alongwith the
necessary details as per checklist and format provided for seeking assistance

under the said part of the scheme on 12.08.2022 placed at 189/C to 195/C.

Now, the Government of India, Ministry of Finance Department of Expenditure,
Public Finance-States Division vide order no F. No. 44(1)/PF-SI{CAPEX)-Part-
VI2022-23-SACE-3 dated '18.10.2022 is pleased to convey the sanction of the
President of India to the payment of Rs. 5000.00 Lakh (Rupees Fifty Crore only)

being the loan under Part-V of the 'Scheme for Special Assistance to States for

Capital Investment for 2022-23' under Demand No. 42 of Department of
Expenditure for the financial year 2022-23, to the State Government of Goa for

the financial year 2022-23

The amount of above loan is towards capital projects on Optical Fibre Cable
(OFC) network of State communicated vide Department of Expenditure's (DoE's)
O.M No. 44(1)/ PF-SI(CAPEX)- Part-V/2022-23 dated 30.09 20272 under Part-V of
the 'Scheme for Special Assistance to States for Capital Investment for 2022-23"

and is being released based on the recommendationg communicated to DoE by

Department of Telecommunications (DoT) vide O.M No. 30-167- 4 /2022/ USOF

dated 28.09.2022 and the guidelines of the Scheme issued by the DoE vide letters
* 2 ' ¥

no. 44(1)/PF-S5/2022-23(CAPEX) dated 06.04.2022 & 06.07.2022 subject to the

conditions as stated in the said order dated 18.10.2022




e an

This approval is subject to compliance by the Department of Information
Technology, Electronics & Communication, Government of Goa to the Scheme
and Guidelines and other instructions, orders ete, issued by the Government of
India from time to time, and the terms and conditions stipulated on the basis of

eligible activities,

In this regards, as directed by Higher Authorities, M/s Goa Information
Technology Development Corporation (GITDC) is propose to be designated as
the Special Purpose Vehicle (SPV) for implementation of the scheme and the
amount received as loan of Rs. 5000.00 Lakh (Rupees Fifty Crore only) being the
loan under Part-V of the ‘Scheme for Special Assistance to States for Capital

Investment for 2022-23' may be transferred in the above said SPV.

Department of Information Technology, Electronics & Communication,
Government of Goa, shall direct the SPV for timely execution of the project and

proper utilization of funds from time to time and binding on the SPV,

In view of the above, we may submit the file to Accounts section of this

o
l]npa1rtmunt to initiate the necessary action towards transfer of loan amount to

Goa Information Technology Development Corporation, if designated as the

Special Purpose Vehicle (SPV).

—

B
Submitted please. T
'Ilu Hﬂﬂm

AD (H5P)
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Placed in the file letter No.F.No.44(1)/PF-5/(CAPEX)-Part-
V/2022-23-SACE-3, dated 18/10/2022, received from Ministry of
Finance, Department of Expenditure, Public Finance-States Division,
regarding Sanction amount of Rs.5000.00 lakhs (Rupees Fifty Crore
only) for the scheme of Special Assistance for Capital investment for
the financial year 2022-23 for the State of Goa.

As the Scheme is under new Scheme to be classified under
Capital project”Optical Fibre Cable”(OFC) network. we may move a
proposal to Finance department for creating New Unit of account
under Capital Head.

R ALY -5~

Asstt. Accounts Officer pdditrora D Poge

Dy. Director( Accounts) %{1”
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® NOTE
An application dated 22072022 made to the Ministry of Electronics &
[nformation Technology for availing incentives under the Part-V of the Special
Assistance to State for Capital Investment 2022-23 scheme of Government of
india placed at 154/ C to 162/ C may be perused along with the Guidelines on the
Seheme for Special Assistance to State for Capital Investment 2022-23 placed at
163/C to 182/C. The proposal was sent back for resubmission alongwith

necessary details by Department of Telecommunications on 22.07.2022.

Th Government of Goa again re-submitted the proposal alongwith the necessary

details as per checklist and format provided for seeking assistance under the said

part of the scheme on 12.08.2022 placed at 189/C to 195/C.

Now, the Covernment of India, Ministry of Finance Department of Expenditure,
Public Finance-States Division vide order no E. No. 44(1)/ PF-SI{CAPEX)-T"art-
vlliﬂi-ﬂ--ﬁﬂcﬁ-?r dated 18.10.2022 has conveyed the sanction of the President of
India to the pay ment of Rs. 5000.00 Lakh (Rupees Fifty Crore only) being the loan
under part-V of the ‘Scheme for Special Assistance 1o States [or Capital
jnvestment for 2022-2% under Demand MNo. 42 of Department of Expenditure tor

the financial year 2(122-23, to the State Government of Goa for the financial year

2(22-23

The amount of above loan is towards capital projects on Optical Fibre Cable
(OFC) network of State communicated vide Department of Expe nditure’s {Dol's)
(.M No. 44(1)/ PESHCAPEX)- Part-V/2022-23 dated 30.09.2022 under Part-V of
the 'Scheme for Special Assistance to States for Capital Investment for 2022-2)
and is being roleased based on the recommendations communicated to Dol: by
Department of Telecommunications (Dol) vide O.M No. 30-167- -1.-"2l]22,."1_.i5[_}.|2
dated 28.09,2022 and the guidelines of the Scheme issued by the Dok vide letters
m*.l--4'—1{I],-’Fi'--_E,."EﬂEI—EE{CM’!?Kj dated 06042022 & 06.07.2022, subject to the

conditions as stated in the said order dated 18.10.2022.

[his approval is subject to compliance by the [-]"Pﬂﬂl'l'lil‘l‘lt of Information
L
sov. Electronics & Communication, Gowv . :
lechnology cation, Government of Goa to the Scheme
and Guidelines and other instructions, orders etc. issued by the G pamient of
) g Lo
India from tme o time, and the terms . fos _
5 i L'I'G'H.l: l.{'l'|"|'|.:|l|.ll.l|'|:-'. h‘]':.‘-'lll-;li'..'d on { e lansis il
I:l-iEF,H_'.lll:.' activities,
in this regards, as direcled b : it :
-!I e ¥ | II:"‘lll‘I'l \'I'I'I'lln.ll-lt:l'..h'l. :."ll_lll".\l l:-l.lh]: ||'||l|_'||"|.|-|-L-|I-II'II'|

[echnology Developme i
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the Special Purpose Vehicle (SPV) for implementation of the scheme and the
amount received as loan of Rs. 5000.00 Lakh (Rupees Fifty Crore only) being the
loan under Part-V of the ‘Scheme for Special Assistance to States for Capital
Investment for 2022-23' may be transferred in the above said SPV.

Department of Information Technology, Electronics & Communication,
Government of Goa, shall direct the SPV for timely execution of the project and
proper utilization of funds from time to time and binding on the SPV.

Further, we had submitted a separate file to finance Department for creation of
new unit of Account under Capital Head classified as “Optical Fiber Cable”
(OFC) Network.

In this regards, may refer copy af notings (pg 206/c- pg 209/ c) from finance
department and letter (Pg 210/¢) wherein they have conveyed approval tor

opening of new unit under E:-:pendifu re head as follows:

DEMANID NO.82
-I-'I;'Eaj::-r Head = = = |
4859- Capital Qutlay on Telecommunication and Electronic In-.fu::-triq_;-;__
01- Telecommunications B L
[ 800- Other Expenditure B
05- Optical Fiber Cable Network under central scheme of sp-efim
assistance (A)
60- Other Capital Expenditure o
06- Digitization under central scheme of special assistance (A) |
- | Dthur'CaE:;'iEl E,xpr-:-r-l:lilum ___ __ . :"__ __

In view of the above, we may submit the file to Accounts section of this
department to initiate necessary action for transfer of the loan amount to the

above expenditure head.

Submitted please,

s, e

Do C(AEE) |




e/

May vefer the file notings from pages 16/N to 17/N. This department is in
receipt of Rs 50 crore loan under Part V of the scheme for special assistance to
states for capital investment for 2022-23, may refer page 204/c to 205/c.

This department has already created new head under expenditure head for
meeting this requirement (refer page p-210/C).

M/s Goa information Technology Development Corporation (GITDC) is the
special purpose vehicle (SPV) for implementation of this scheme.

In view of the above, the file is submitted for transfer of the above loan amount

to this expenditure head.
Vv
b

Eﬁ—' Aetouuts Sechen M.h:ui judieate Whalvs e
P‘fbu-ﬂ- -'!'*'-n‘ *"l"‘i'ml.ﬂ.itqq'n,j —las +u“.g!; .

Submitted for approval of the government.

281 L1—

o dosd WL
Db BM) ma 11(’“'.

3l

Sw(mor)




NOTE

1. Government of India, Ministry of Finance Department of Expenditure, Public
Finance-States Division vide Order no E.No.44(1)/ PF-SI{CAPEX)-Part-VI2022-
93.5ACE-3 dated 18-10-2022 has conveyed the sanction of the President of
India to the payment of Rs. 5000.00 Lakh(Rupees Fifty Crore only) being the
loan under Part-V of the “Scheme for Special Assistance to States for Capital
[nvestment for 2022-23" under Demand No. 42 of Department of Expenditure
far financial year 2022-23, to the State Government of Goa for the financial
year 2022-23.

5 This Department had submitted a file to finance Department for creation of
new unit of Account under Capital Head classified as “Optical Fiber Cable”
(OFC) MNetwork.

3. In this regards, may refer letter (pg 210/¢) from finance department dated
20/12,/2022 wherein they have conveyed approval for opening of new unit
under expenditure head as follows:

DEMAND NO.82
“Major Head
4859- Capital Outlay on Telecommunication and Electronic
Industries
ﬁ'._'_ Telecommunications
R00- Other Expenditure
o5 Optical Fiber Cable Network under central scheme of special
assistance (A)
fl- ‘Other Capital Expenditure
- Digitization under central scheme of special assistance (A)
“6l- Other Capital Expenditure

4. It may be noted that, M/s Goa Information Technology Development
Corporation (GITDC) has been designated as the Special Purpose Vehicle
(SPV) for the implementation of the above scheme and the amount received as
loan of Rs. 500000 Lakh (Rupees Fifty Crore only) under Part-V of the
“Seheme for Special Assistance to States for Capital Investment for 2022-23"
may be transferred to GITDC.

5, Also, may refer copy of notings on page 212/¢ 1o 215/¢ wherein finance

department had approved the department's request for allotment of funds




a/n

amounting to Rs 932300 (Rupees Ninety Three Crore Twenty Five Lakhs only)
in the supplementary Demands for grants Batch Il during the financial year
2022-23,

6. In view of the above, file is submitted for transfer of the loan _amount

amounting to Rs. 5000.00 Lakhs (Rupees Fifty Crore only) to M/s Goa

Information Technology Development Corporation under the newly created

expenditure head.

7. Submitted for approval of the Government.
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23/N Code:-0.R.-17

F.M.S. No. : 1400091025
File No : 10(31)/2019-20/DOIT/Bharat Funding/Part File

Finance (Expenditure) Department
Dated: 13/02/2023

Subject: Finance concurrence for transferring of loan amount received

under Part ~ V of the Scheme for Special Assistance to State for
Capital Investment for 2022 — 23 to M/s. Goa Information

Technology Development Corporation.

Reference to pre-pages.
2. The instant proposal of the Department of Information Technology is for
according concurrence for transferring an amount of Rs. 50.00 Crores received from
the Ministry of Finance, Department of Expenditure, Government of India, as Ioan
under Part — V of the Scheme for Special Assistance to State for Capital Investment for
2022 — 23 to M/s. Goa Information Technology Development Corporation.
3. As per the submission made by the referring Department and the records
available in the file, it is seen that the Ministry of Finance, Department of Expenditure,
Public Finance — State Division, Government of India, has vide Order dated
18/10/2022 (pgs. 204/C - 205/C) has sanctioned an amount of Rs. 50.00 Crores being
loan under Part — V of the Scheme for Special Assistance to State for Capital
Investment for 2022 — 23,
4. Subsequent upon receipt of the above Sanction Ordér, the referring Department
obtained approval for opening of a new unit under the Expenditure Head (pg, 216/C).
The said amount was sanctioned on the basis of the proposal submitted by the State for
availing incentives under the said Scheme. It may also be noted that the said amount
has to be utilized by the State by 31/03/2023.
5. It is further seen that the Government has designated M/s. Goa Information
Technology Development Corporation as a Special Purpose Vehicle (SPV) for
implementation of the Scheme and as such, the instant proposal to transfer the sajd
amount received as loan under Part ~ V of the Scheme for Special Assistance to State
for Capital Investment for 2022 — 23 to GITDC so as to enable them execute of the
Optical Fibre Cable Project. '
6. The Hon’ble Minister for Information Technology, Electronics &
Communication has accorded his administrative approval for the proposal vide Note at
pgs. 19/N - 21/N.
7. A copy of the requisite Funds Availability Certificate may be perused at pg.
216/C.
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24/ Code:-0,.R.-17
F.M.S. No. : 1400091025

File No : l3{31}#101!J-ll]."]JDIT.I‘BImrat Funding/Part File

8. In view of the above, Higher Authorities may like to accord hinance concurrence

0 Crores received from the Minisiry of Finance,

for transferring an amount of Rs. 50
Part — V of the

Department of I::tpmdllurl: Government of India, as loan ander

Scheme for Special Assistance to State for Caputa! Investment for 2022 - 23 to Mis.

Goa Information Technology Development Empﬂmunn, the Special Purpose Vehicle

designated for the said purpose,
il iz s ol
g
9,  Submitted please.
F"
(Suparna Pai)

Senior Assistant
13/02/2023
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4@  The proposal to incure an expenditure amounting to Rs.50.00 (-
(Rupees Fifty Crores Only) under Part-V of the “Scheme for Special
Assistance to State for Capital Investment for 2022-23 to M/s Goa
Information Technology Development Corporation”. This issues with the
approval of Government vide U.O No. 1409/F dated 14/02/2023 &
Concurrence of Fin (Exp) Department Vide U.O No 1400091025 dated

06,/02/2023.

| Accordingly, sanction order under Demand No.82, Budget Head -
| 4859 - 01 - 800 - 05- 60 -Other Capital Expenditure for an amount of

} Rs.50.00 (Rupees Fifty Crores Only) is placed at correspondence side for

Approval /Signature of Director (ITE&C) pieasg(ﬁ
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1. This Department is in receipt of email from Shri Arun Gupta, ITS,
Director  (BB-11) USOF, Universal Service Obligation Fund,
Department of Telecommunications, Ministry of Communication
regarding OM No 13/1/6/EC/2020-21 dated 14.03,2023 issued by
Director Lok Sabha Secretariat, along with post Evidence list of
Points raised on the subject “"Review of Performance of BharatNet
Scheme and Broadband w.r.t Last Mile Connectivity ” pertaining to
the Ministry of Communications”. The point raised on the subject
related to scheme for special Assistance 1o the states for capital
. vestment for the year 2022-23 is reproduce below:

2. It has been stated that under special assistance scheme of Ministry
of Finance, Rs 2700 Cr. Is being provided to states /UTs for
providing FTTH connections in Govt.institution , private institute
and households. How many states have signed the MoUs/
Agreements with BSNL Jother ISps for providing the FTTH
connections utilising BharatNet infrastructure so far? Please
elaborate?

| 3. In this regards, as directed draft reply is placed aside for approval .

[ ‘-ﬂ] {
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This has a reference to the email received from Department of
Telecommunication dated 07t July 2023, regarding VC meeting to be held on
13t July 2023 under the Chairmanship of Additional secretary (T) with
Secretary (IT) of State Governments for reviewing the scheme for special
assistance to state for capital investment for the year 2022-23 (refer pg 246/c).

In this regards, DoT has requested the states to submit action plan for
implementation of the scheme.,

The information sought is mentioned below:
. Government sanctioned amount is Rs 50 crores

) Goa Information Technology Development Corporation (GITDC) has
been identified as SPV to implement the project.

. 50 Crores has been transferred to GITDC.
. M,/s KPMG has been appointed as consultant to draft the REP.

. REP/Tender document has been drafted & is pending before EFC
committee of State Government for its approval.

. RFP aims in connecting the State Head Quarters with District Head
Quarters, District Head Quarters with Taluka Head Quarters and last mile all
with fiber under GBBN 2.0 under public private partnership model. '

The File is submitted for approval of the above information which needs to be
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1. This has a reference to the email received from Department of
Telecommunication (DeT) dated 10/10/2023, regarding status report of the
under Part V of Scheme for Special Assistance to states for capital Investment
for 2022-2023.

2. Vide above cited email, DoT has informed the States have not submitted yet
submitted the status report of the implementation of the above scheme.
Hence, DoT has again requested the states to submit status of implementation
of the scheme along with utilization certificate latest by 13/10/2023.

3. The information sought is mentioned below:
s Government sanctioned amount is Rs 50 crores

s Goa Information Technology Development Corporation (GITDC) has been
identified as SPV to implement the project

s 50 Crores has been transferred to GITDC

»  M/s KPMG has been appointed as consultant to draft the RFP.

» RFP/Tender document has been drafted & is pending before EFC
committee of state Government for its approval,

e RFP aims in connecting the state head quarters with District Head
Quarters, District Head Quarters with Taluka head Quarters and last mile

all with fiber under 2.0 under public private partnership model.

4. In view of the above , if agreed we may submit the above information which

needs to be sent to DoT.
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1. Goa Broadband Network (GBBN) project was operational on

1st August 2009 and the project was a period of 10 years which got
completed on 31% July 2019. The project is implemented on Public
Private Parinership (PPP) and Build Own Operate (BOO) model with

no transfer of fiber for 10 years.

. M/S Software Technology Parks of India (STPI) an autonomous

society on the Government of India for auditing of GBBN project. The
suditing activities include monitoring and submission of SLA
reports, Performance Audit reports and security Audit reports efc.
The Agreement is also signed with STPI on 15t April 2016 for a period
of 5 years and same was extended till 31st March 2022.

_ Government of Goa has appointed M/S Pricewatercooperhouse

(PwC) to analyze the Exit Management of GBBN and to find way
forward for GBBN project after completion of 10 years. M/s PWC has
submitted Exit Management report of GBBN indicating various
options for way forward for GBBN project.

. The following options were proposed by M/s PWC in Exit

Management Report.

i. Option A:-Buyback the assets from M/S UTL.

ii. Option B:- Lease the fiber from M/5S UTL and get the lease from
‘nfrastructure and Right of Way (ROW) provided by
Government to M/S UTL.

iii. Option C:- Negotiate and extend the contract with M/S UTL on
terms which are beneficial to DolT Goa.

iv. Option D:- Additional Option available with DolT is to exit out
of the current agreement.

_ Further the file was moved to the Government for taking necessary

action on the options provided by M/s PwC. So Option D i.e. to exit
out of the current Agreement was selected administratively by the

Government.

]t may be noted that currently all the equipments are end of life, end

of warranty, end of sale which requires a major replacement in terms
of networking and power equipments.

7. The department had requested Bharat Sanchar Nigam Limited

(BSNL) to submit their proposal for connecting SHQ with DHQ , all
with DHQ with 10 Gb j idi Gbps
connectivity to 189 Village Panchayats (VF) and 225 Office building
e -

_
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b. locations/termination points from their respective THQ. Also
providing dedicated fiber (1 Gbps) from DHQ to SDC at Panjim.

9. BSNL has submitted their proposal (May be seen on page P-104/C).
The BSNL has quoted bandwidth charges to the tune of 106.45 Cr,
per year which works out to 1064.5 crores for a period of 10 years.
This does include provision of Layer 3 switches.

10.Currently M/S UTL is charging Rs. 22.86 Crores per year. The
Government had extended the contract with M/s UTL initially for
period of one year w.ef. 1% August 2019 to 31 July 2020,
Subsequently, Government extended contract with M/s UTL for
additional period of 1 year w.ef. 1* August 2020 till 31% July 2021.
( May see at page p-312/c)

11.Now, since the extended period of GBBN project is coming to an end
on 31¢ July 2021 and department has submitted a Detailed Project
Report (DPR) for implementation of Bharatnet Project in Goa which
is similar to GBBN project (May Reﬁ_ﬁ__geliﬁ 6/C) for which reply
is awaited from Department of Telecom, Ministry of Communication,
Sanchar Bhawan, New Delhi.

12.As per the supplementary agreement clause 1.2.5.5(ii), “The Partner
agrees to provide services stipulated in the Agreement, beyond the
aforesaid mandatory one year period, If !IIEJGEE.:EEJ‘:FES extending
the contract period on the same terms and conditions, including
revenue sharing. GoG has the option to extend the service period and
shall intimate, the Partner at least 4 quarters prior to the expiry of
the agreed term and such extensions will be in blocks of a minimum
of 8 quarters. The Partuer shall not stop the services unless explicitly
directed by GoG and offer services existing at that point of time at
the same terms and conditions”. (May see at page p-166/c).

13.In view of this above, this department may proposed to extend the
contract with M/s UTL for further period of 2 year (ie 8 Quarters)
frugllﬁ_ﬂwl_l July 2023 or till tendering process is
completed and new agency is in | place. If agreed, file may be
forwarded for obtaining Administrative approval and Finance
Department (Exp) concurrence

m feslas®!
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Submitted please,

Do Ak
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1. Government of Goa has submitted a Detailed Project Report (DPR) for
implementation of Bharatnet Project in Goa which is similar to GBBN
project on 22-06-2020 to Department of Telecom, Gol with costing of
Rs. 238.86 crore for Capital Expenditure and Rs. 89.38 crore for
Operational Expenditure for 7 years.

2. Subsequently, Hon'ble Chief Minister (CM) of Goa, vide letter no. 1-1-
2020/ CM /166 dated 15% July 2020 & vide letter no. 1-1-2021/CM/93
dated 11% Feb 2021 requested Shri Ravi Shankar Prasad, Hon'ble
Minister of Communications, Electronics 3$ nformation T Tecl Tlﬂmﬁ_‘:ﬁ".-
And Law & Justice, Government of Indfa nﬂpl?r:tnt Bhare thﬁ‘t l H™
Goa State.

3. Now, Hon'ble Chief Minister (CM) of Goa vide letter no. 1-1-
2021/CM /275 dated 17% June 2021 informed, Shri Ravi Shankar
Prasad, Hon'ble Minister of Communications, Electronics &
Information Technology, And Law & Justice, Government of India
that Goa State decided to implement the BharatNet Phase II under a
State - led Model. Also requested for favourable consideration for the
DPR based on IP/MPLS Technology on redundant architecture for an
amount of Rs. 484.06 crore has been submitted to Department of
Telecommunication by the State Government, for which reply is

awaited.
Submitted pleased. et 1&1&"’ W f
KPBo)
DD(ASK)
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. With reference to the status of the Bharatnet proposal for the State of Goa it is
stated that this department had forwarded a Detail Project Report (DPR) to
Department of Telecommunications, Ministry of Communications, Sanchar
Bhawan 20, Ashoka Road, New Delhi at a cost of Rs 484.06 crores under
State Led Model.

—

ol

 The department is doing continuous follow up with the officials of Department
of Telecom for getting the approval for implementation of BRaratnet in the
State of Goa. It may be noted that Hon'ble Chief Minister has also requested

Hon'ble Union Minister of Communications, Law & Justice and Electronics
and Information Technology, New Delhi for its kind consideration to

implement Bharatnet under State Led Model page p-368 /c.

 The contract with PPP operator (M/s UTL) expired on 31% July 2019 for

GBEN project, however, the contract was extended till 31% July 2021, with the
approval from Finance Department.

. In view of above, the file is submitted for extension of GEBN contract for a

period of 8 quarters from 1% August 2021 as per para 13 on page 11/N.
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16/N
F.M.S. No. : 14000741606
File No : 11/1/DOIT2020-21/GBBN Renewal

Finance (Expenditure) Department
Dated: 05/08/2021

Subject : Extension of GBBN Contract for a further period of 04 guarters,
i.e. One Year w.e.f. 01/08/2021 to 31/07/2022.
Reference 1o pre-pages.

3 The instant proposal of the Department of EnEurmatmn IELhﬂuh}gx |- for

PRSI ESS =

1L.|.mdi1m approval for E'-.u,ndmh the contract of M/s. United Telecoms L |m1t-:::.| [m

1t'|'|plt."mr.ntmmr'! Goa Broadband Network Project for a period of 04 Quarters |

gu“]“]l’!l‘ll’.‘lllg from i"' August, 2021 to 31¥ Julh 2022.

E

T As per wer the bl.ﬂ‘.li'l‘IIE‘_'-I.DI'I"-n- made by the referring Department. it is seen that Ms,
Linited Telecoms Limited was appointed as the implementing agency {or operating Gioa
Rroadband Network Project. on Public Private Partnership (PPP) and Build Own
Operate model (BOT) with no transfer of fiber and assets for 10 years. The said
contract period of the said Project. which was made operational w.q.f. 1¥ Augusl. 2009
expired on 317 July, 2019, after having completed the 10 years Agreement period.

4. Consequent upon expiry of the initial 10 years contractual period. the same was
initially extended for a further period of one vear w.e.l. 01082019 ull 317072020
(refer para 8 on pg. 2/N) and the same was again extended for a further period of one
vear w.e.l, 01/08/2020 to 31/07/2021 (FD's Note at pgs. 4/N - Sxﬁj;‘ft:;rs:l with certain

conditions. 'm"-'-l'lll'i.:!-{Hﬂj'_he perused at pg. 10/C.

3. Since the extended period of the Contract with M/s. UTL was nearing ils” ¢losure,
the referring Department, prepared a Detailed Project Report (DPR) for Rs. 486.06
Croves towards implementation of Bharatnet Project. which was similar in line with the
GBBN Project. The same was forwarded to Department of Telecommunication,
Ministry of Communications, Sanchar Bhavan for their approval.

6. It is further seen that Hon'ble Chiel’ Minister too, vide his letter 1o the Hon ble
Union Minister of Communication. Law and Justice. Government of India. has
requested for implementation of the BharatNet Phase 11 Projeci under State Level
Model (pe. 369/C). However, further communication in this regards 15 awaited,

7. In the meantime, inorder not 1o disrupt the system, the referring Department has

J:.rup{:ns-;cd to extend the contraci with M/s, UTL for a further period of two years w.et,

“
01/08/2021 10 31/07/2023 on the same terms and conditions. ineluding revenue sharng

or till the tendering process is completed and a new ageney for implementation ol the
p]'u_il._'l.:l i5 1 plttl..'l.‘.
% However. the Secretary (IT) vide his minutes at pg. 14/N stated that the contract

should be extended for four quarters only.

g In view of the submissions made herein above, Higher Authorities may like

accord approval for extending the contract of Mis. United Telecoms Limited fo




1 7/
F.M.S. No. : 1400074166 .
File No : 11/1/DOIT/2020-21/GBBN Renewal | ' e

implementation Goa Broadband Network Project for a period of 04 Quarters |

—" |
commencing from 17 August, 2021 to 31" July, 2022, on the existing terms and |

| conditions, [
10, Submitted please. |
(Suparna Pai) I
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Department of Information Technology (DolT), Government of Goa has
initiated & implemented State Wide Area Network in the brand name “Goa
Broadband Network” (GBBN) connecting all the Talukas, Village Panchayats,
office buildings/ termination points.

The GBBN Partner has resumed the implementation of GBBN Network by
signing Supplementary Agreement on 25t February 2009 and the project was
operational on 1st August 2009 based on Public Private Partnership (PPP) and
Build Own Operate (BOO) model with no transfer of fibre for a period of 10
years. The project is further extended thrice i.e. from 1st August 2019 to 31st
July 2020, from 1st August 2020 to— 31st July 2021 and from 1st August 2021 to
31st July 2022 with the same terms and conditions for wlg:qt: M/s. UTL is

charging Rs. 22.86 Crores per year.( May seen at page 308/ c)

The department has appointed M/s Software Technology Parks of India
(STPI) (An Autonomous society under Government of India, Ministry of
Communication & Information Technology, Department of Electronics & Information
Technology) towards the Third Party Auditing of GBBN Project. M/s STPI is
monitoring SLA and giving its recommendations to DOIT for release of

payment.

In 2019, the Government of Gog appointed M/_S Price water cooperhouse

(PwC) to find a way forward for GBBN project. M/s PWC submitted the Exit
e ———

Management report of GBBN indicating following options: ( May seen to page
176/ ¢ to page 305/¢)

a. Option A:-Buyback the assets from M/S UTL.

b. Option B:- Lease the fiber from M/S UTL and get the lease from
infrastructure and Right of Way (ROW) provided by the Government
to M/S UTL.

c. Option C:- Negotiate and extend the contract with M/S UTL on terms
which are beneficial to DoIT Goa.

d. Option D:- Additional Option available with DolT is to exit out of the

current agreement,

Further, the DolT formed a Committee chaired by the Director (IT) to review
& analyse the report submitted by PwC on GBBN exit management. The
Committee evaluated the options provided in the PwC report and
subsequently the file was moved to the Government for the approval of
recommendation made by Committee and same was approved by Hon'ble

Chief Minister vide U.O No. 6977/f dated 24/11/2020. ( May seen at page
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337/c). subsequently, department also moved the file for decision @
Government whether to continue the GBBN project beyond the period of 10

years along with committee report on exit management, where in Option D

ie. to exit out of the current Agreement was selected & administratively

approved by the Government. ( May seen at page 358/¢)

The committee formed under the Chairmanship of Director (IT), Ms. Ankita
Anand, IAS in its review report on GBBN EXIT MANAGEMENT, has referred
proposal submitted by Bharat Sanchar Nigam Limited for setting up of BBNL
project for Govt of Goa in line with existing GBBN project bandwidth at
different level, wherein, the comunittee observed that the annual bandwidth
charges to be borne by Govt. of Goa are to the tune of Rs. 106.45 Crores. It
also state that the rollout has been scheduled in 2 phases. In the first phase -
84 offices & 50 Village Panchayat will be covered and second phase will cover
142 Government offices and 139 Village Panchayat. Further, M/s BSNL states
that it involves laying of 700kms OFC cable covering altogether 226 nos. of
locations, which include 226 Govt Offices & 189 Village Panchayats. (may seen
at page 311/c)

BSNL in its proposal has indicated the price of Annual bandwidth charges is
Rs.106.45 crores excluding end equipment and power equipment. The current
Annual bandwidth charges paid to M/s UTL is approx. 22.86 crores including
end equipment and power equipment. Further, M/s STPI also agreed with
NIC comment and suggestion to work in such a way that there will be no

discontinuity for any GBBN users for accessing any e-Governance services.

Department of Information Technology (DOIT), is in the process to implement
the Bhartnet Project, Department of Telecommunication, Government of India
in the interest of public to ensure connectivity considering available facts.
Accordingly, Hon'ble Chief Minister vide D.O. No. 1-1-2021/CM/275 dated
17th June 2021 forwarded DPR for seeking funding under Bharatnet to
Department of Telecom, Government of India for which reply is awaited
( May seen at page 312/c ). Further, it is also to inform that the department is
in process to draft revised DFR to obtained funds under Scheme for Special
Assistance to State for Capital Investment for 2022-23 vide Notification no. F.
No. 44 (1)/PF-5/2022-23 (CAPEX) dated 06.04.2022 by Ministry of Finance,
Government of India. A copy of the guidelines on the Scheme is placed at
page 313/ ¢ to page 329/c.

Further, it is to inform that currently on Goa Online, eDistrict, Government
portal 130 plus service are available and currently, these applications are

process through GBBN network.
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The department of information Technology, till now  release
Rs, 2,48,16,74,875/- towards providing Intranet bandwidth and internet to
various Government offices from the day of project live operational from
1% August 2009 to till date. The above mentioned amount been release
quarterly based on Third Party Audit report.

As per the supplementary agreement clause 1.2.5.5(ii), " The Partner agrees to
provide services stipulated in the Agreement, beyond the aforesaid mandatory
one year period. If the GoG requires extending the contract period on the same
terins and conditions, including revenue sharving. GoG has the option to
extend the service period and shall intimate, the Partner at least 4 gquarters
prior to the expiry of the agreed term and such extensions will be in blocks of
a mintmum of 8 quarters. The Partwer shall not stop the services unless
explicitly directed by GoG and offer services existing at that point of time at

the same terms and conditions”.

It is to inform that this Department has not got any reply from Department of
Telecommunication, Government of India with regard to the proposal of
BharatNet project send by Hon'ble Chief Minister on 17th June 2021 (May seen
at page 308/c). Also, there is no alternative rather than to extend the existing
contract with M/s UTL to provide smooth GBBN connectivity to various
Government Department/offices, institutes etc. Hence, this department may
propose to extend the contract with M/s UTL for further period of 2 year (i.e 8
Quarters) from 1# August 2022 to 31% July 2024 or till tendering process is

completed and new agency is in place.

In view of the above, we may request Account Section to place fund
availability certificate of Rs. 22.86 Crores from account section under Demand
No. 82 - Budget Head, 2852 - Industries, 07-Telecommunication and Electronic
Industries, 800 - Other Expenditure, (4 -Infrastructure Development, 50 -

Other Charges. Further, it is requested to forward file for obtaining

Administrative approval and Finance Department (Exp) concurrence.

Submitted please o
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. May please peruse the note from page 19/N to 22/N. The present proposal
is to accord further extension of the Contract with M/s. United Telecoms
Limited (UTL) for implementation of Goa Board Band Network (GBBN)
Project for fufther period of 2 years as per the Clause 1.2.5.5 (ii) (pg. 166/¢)
of the Supplementary Agreement dated 25th February 2009 (pg. 147/c to
176/c), effective from 01-08-2022 to 31-07-2024 or till tendering process is
completed and new agency is in place.

. It may also be noted that the Department of Information Technology, earlier
- . on three occasions had extended the contract from 01-08-2019 till 31-07-2022
" - on year to year basis (details may be seen at Para 2 on pg 19/N).

‘3. Further the Department had submitted the Detail Project Report (DPR)

o p roposal to the Department of Telecommunication (DoT), Government of

. - . India for Implementation of BharatNet Project initially on 22-06-2020 (pg.
' . 146/C) for an amount of Rs. 327.74 Crores and thereafter the revise proposal
.7 for an amount of Rs. 486.06 Crores was submitted in July 2021 under State-

" Led Model of BhartNet. However despite the follow up and letters from . .
Hon'ble CM, the Department is still awaiting for the response from the DoT, oy

Gol.

. The department is also preparing the DPR for applying the fanding ilnder : .
the “Scheme for Special Assistance to States for Capital Investment for 2022- =
23” under Part V (Optical Fibre Cable) which would be submitted shortly to -

DoT, Gol.

As seen from the notings from pre-page and the earlier extension notings, it
is seen that the Department has explored the various options to put in place
an alternative network, including the request for funding from the
Government of India under BhartNet.

. Considering the above instances, the department has no other alternative,
than extending the existing contract with M/s UTL for GBBN as proposed
on pre-page for further period of 2 years effective from 01-08-2022 to 31-07-
2024 or till new agency or alternate plan is made by department which are
being explored.
OR

Alternatively extending the existing contract with M/s UTL for GBBN for a
period of 1 year effective from 01-08-2022 to 31-07-2023, as done in the earlier

instance.

Submitted please for a suitable decision on extension period.

Director (IT)
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F.M.S. No. : 1400086721
File No : 11/1/DOIT/2020-21/GBBN Renewal

Finance (Expenditure) Department
Dated: 28/06/2022

Subject : Extension_of GBBN Contract for a_further period of One Year
w.e.f. 01/08/2022 to 31/07/2023.

Reference to pre-pages.
2. The Department of Information Technology, vide their Note at pgs. 23/N - 24/N,
has sought finance concurrence _extending the contract of M/s. United Telecoms
Limited for implementation Goa Broadband Network Project for a period of further
period of one year w.e.f. 1*' August, 2022 to 31* July, 2023.
3. As per the submissions made by the referring Department, it is seen that M/s.
United Telecoms Limited was appointed as the implementing agency for operating Goa
Broadband Network Project, on Public Private Partnership (PPP) and Build Own
Operate model (BOT) with no transfer of fiber and assets for 10 years. The said
contract period of the said Project, which was made operational w.e.f. 1¥ August. 2009.
expired on 31* July, 2019, after having completed the 10 years Agreement period.
4. Consequent upon expiry of the initial 10 years contractual period, the said
contract was further extended on year to year basis on three occasion w.e.f. 01/08/2019
till 31/07/2022 (refer para 8 on pg. 2/N, 8/N and 16/N - 17/N).
5. It may be noted that the referring Department has already submitted a Detailed
Project Report (DPR) for Rs. 486.06 Crores towards implementation of State-Led
Model of Bharatnet Project, which was similar in line with the GBBN Project to the
Department of Telecommunication, Ministry of Communications, Sanchar Bhavan for
their approval. In this regards, the referring Department has stated that inspite of
repeated follow-ups with DoT, no response has been received as on date.
6 It may also be noted that Hon’ble Chief Minister too, vide his letter to the
Hon’ble Union Minister of Communication, Law and Justice, Government of India.
has requested for implementation of the BharatNet Phase Il Project under State Level
Model (pg. 369/C). However, no response has been received till date.
7.  The referring Department has further stated that they are in the process of
preparing a DPR for applying the funding under the “Scheme for Special Assistance to
States for Capital Investment for 2022 — 23 under Part V (Optical Fibre Cable) and that
the same will also be forwarded io DoT.
8. In the meantime, inorder not to disrupt the system, the referring Department has
proposed to extend the contract with M/s. UTL for a further period of one year w.e.f.
01/08/2022 to 31/07/2023 on the same terms and conditions, including revenue sharing
or till the tendering process is completed and a new agency for implementation of the

project takes over the project.
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F.MLS. No., ¢ 1400086721
File No : 11/1/DOIT/2020-21/GBBN Renewal

9. The Hon'ble Minister for 1T has accorded his administrative approval for the
proposal vide Note at pgs. 23/N - 24/N.
10. As per the Funds Availability Certificate placed at pg. 370/C, it 1s seen that the
expenditure towards renewal of the project, which is slated to be cost around Rs.
22.86,00,000/- (Rupees Twenty Two Crores Eighty Six Lakhs Only] exceeds the
5/12" budgetary limit of the budgetary provision made for the F. Y. 2022 - 123.
11. It may be further seen that the ongoing contract is bound to expire on 31/07/2022.
12. Hence, if agreed to. we request the referring Department to resubmit the proposal
once the full budget is passed. However, Higher Authorities may like to take a view in
the matter.
13. Submitted please.

}‘@ -
{Suparna Pai)

Senior Assistant
2R06/2022
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F.MLS. No. : 1400086721
File No : 11/1/DOIT/2020-21/GBBN Renewal

o, Additional Secretary (Finance)
Dated: 27/07/2022

This is a case of grant of extension of Contract for GBBN by a year from
(11/08/2022. The file is received by me today with hardly 2 working days lefi. It is a fain
accompli 1o approve the proposal or else we will see disruption in services across all
Government Departments which cannot be afforded.

3. In view of the above. the proposal 1o extend the services may be agreed for six |
months as an interim arrangement.

3. In the meanwhile the DOIT should study the cost benefit analysis ol present
arrangement. | feel with lot of service providers available in the market. 11 may be
hugely cost beneficial for Government to gel internet  connection by various
Departments like Telephone connections from the best available service provider in

the area. This according to me has huge cost savings to the Government in excess of |

s —

{Vikas Gaunekar)
Additional Secretan,
272022

atleast 30%.
4 Submiited fTor decision.

Pr. Scereta inance)
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File No. 11{1)/DOIT/2020-21/GBEN Renewal

Chief Minister's Office

Extension for GBBN/UTL Ltd should be delinked from Bharat
Net since it is a long term process. For the last several years, project

is extended with the understanding that alternate arrangement is also
to be made.

Such extension must be discouraged and necessary tender

may be issued to appoint an agency to deliver the same services
through a fair process.

Extension may be granted for 3 months only at present.
Department of Information Technology may initiate a fresh process to

appoint agency through tender process until Bharat Net project-ll is

fully operationalised.
"%:M- ﬁg e

(Dr. Pramod Sawant) 23! <1 v
Chief Minister
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Resubmission...

il.

As directed by higher authority, the department would like to resubmit file
requesting to grant extension for GBBN project is for 2 year instead of 3
months which is approved by Hon'ble Chief Minister on page 28/N.

On page 28/N, Hon'ble Chief Minister granted extension for GBBN project for
3 months only and directed Department of Information Technology to initiate
a fresh process to appoint agency through tender process until Bharat Net
project -1l is fully operationlised. Further, it also state that for last several
years, project is extended with the understanding that alternative arrangement

is also to be made.

[n view of above, as per the direction of higher authority following has been
informed.

Department of Information Technology (DOIT), is in the process to implement
the Bhartnet Project, Department of Telecommunication, Government of India
in the interest of public to ensure connectivity considering available facts.
Accordingly, Hon’ble Chief Minister vide D.O. No. 1-1-2021/CM/275 dated
17th June 2021 forwarded DPR for seeking funding under Bharatnet to
Department of Telecom, Government of India for which reply is awaited
( May seen at page 312/c¢).

The Department submitted DPR to obtained funds under Scheme for Special
Assistance to State for Capital Investment for 2022-23 vide Notification no. F.
No. 44 (1)/PF-5/2022-23 (CAPEX) dated 06.04.2022 by Ministry of Finance,
Government of India. A copy of the guidelines on the Scheme is placed at
page 313/c to page 329/c for which Ministry of Finance, Government of India
has approved capital expenditure on the capital project on OFC Network
(Annexure) as recommended by DoT, amounting to Rs. 50.00 Crore for the

State of Goa. (May seen at page 371/c to page 372/ ¢}

Further, it is to inform that currently on Goa Online, eDistrict, Government
portal 130 plus service are available and currently, these applications are
process through GBBN network.

The connecﬁvity to Imagine Smart City Development project connectivity
were also extended from GBBN PoP locations to collect live data from various
CCTV camera installed under Smart City Project. Further, it is also to inform
that CCTV camera installed by police department across all thé police station
are also uses GBBN network. Hence, decision to discontinue GBBN network
without alternate network with proper required bandwidth will hamper

various project runs on GBBN connectivity.
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The department of Information Technology, paying Rs. 22.86 Crore per year
towards providing Intranet bandwidth and internet to various Government
offices. The above mentioned amount been release quarterly based on Third
Party Audit report. |

As per the supplementary agreement clause 1.2.5.5(i1), “The Partner agrees to
provide services stipulated in the Agreement, beyond the aforesaid mandatory
one year period. If the GoG requires extending the contract period on the same
terms and conditions, including revenue sharing. GoG has the option to
extend the service period and shall intimate, the Partner at least 4 quarters
prior to the expiry of the agreed term and such extensions will be in blocks of
a minimum of 8 quarters. The Partner shall not stop the services unless
explicitly directed by GoG and offer services existing at that point of time at
the same terms and conditions”.

It is also to inform that department has appointment NICSI empanelied

“consultant i.e M/s KPMG to prepared DPR and RFP for OFC project. The

Expression of Interest (EOI) documents prepared by M/s KPMG, to
implement GBBN 2.0 project for which last for submission of bids is 13t Qct
2022, Thereafter department will prepared Request For Proposal for
implementation of GBBN 2.0 project to replace current Goa Braodband
Network (GBBN) Projects. Also, as discuss with consultants M/s KPMG and
as per the EOl documents it understood that to implement new projects it

required minimum 2 years to go live.

Also, it is to inform that the Department has not got any reply from
Department of Telecommunication, Government of India with regard to the
proposal of BharatNet project send by Hon'ble Chief Minister on 17th June
2021 (May seen at page 308/c). Also, there is no alternative rather than to
extend the existing contract with M/s UTL to provide smooth GBBN
connectivity to various Government Department/ offices, institutes etc. Hence,
this department may propose to extend the contract with M/s UTL for further
period of 2 year (i.e 8 Quarters) from 1% August 2022 to 315 July 2024 or till

tendering process is completed and new agency is in place.

The fund availability certificate of Rs. 22.86 Crores under Demand No. 82 -
Budget Head, 2852 - Industries, 07-Telecommunication and Electronic
Industries, 800 - Other Expenditure, 04 -Infrastructure Development, 50 -

Other Charges is placed at page 300/c.

In view of above , file is resubmitted for obtaining Administrative approval

and Finance Department (Exp) concurrence with a request for consideration of



DDl

21N

extension of GBBN contract with M/'s UTL for further period of 2 year (i.e 8
Quarters) from 1% August 2022 to 31 July 2024 or till tendering process IS
completed and new agency is in place instead of 3 months only because if it
get extended only 1 months than the contract of extended GBBN will gel
expired on 31* Oct 2022 only and service which are available on all Goa
Online, eDistrict, Government portal i.e 130 plus service, CCTY cameara
installed by Police Department, Connectivity provide lo CCTV camera
installed under Imagine Smart City Development project etc will hampered
along with the internet connectivity provided various Government

Department/offices, Corporations , Institutes etc will get disrupt.
Submitted please
AD(PBG)
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1. The matter is pertaining to extension of GBBN Project maintained by
M/S United Telecoms Ltd (UTL). The project was operational from
1st August 2009 for a period of 10 years which got completed on 31st
July 2019. Further through administrative and Financial approval,
Government extended the contract thrice i.e. from 1:_* August 2019 to

31st July 2020, from 1st August 2020 to 31st July 2021 and from 1st

——

August 2021 to 31+ July 2022 with the same terms and conditions for
which M/S UTL is charging Rs.22.86 Crores per year.(May Refer

Page P-19/N).

2. Subsequently the file was moved for extension of existing contract

with M/S UTL for GBBN for further period of 2 years from 1-08-

2022 to 31-07-2024 or till the new agency or alternate plan is made by

department which are being explored OR Alternatively extending the

existing contract with M/S UTL for GBBN for further period of 1 year
from 01-08-2022 to 31-07-2023 , as done in the earlier instance. (May

Refer Page P-23/N). The same was administratively approved by
Hon’ble Minister IT. (May Refer Page P-24/N).

3. However, the Finance department, while approving the file stated
that such extension must be discouraged and necessary tender may
be issued to appoint an agency to deliver the same services through a

fair process. Extension was granted only for a period of 3 months

which got expired on 31t October 2022,
4. The department took opinion of National Informatics Centre (NIC)
and their comments may be seen at Pages P-374/C to Page P-376/C.

As per NIC comments and Department assessment, GBBN is very

important and critical backbone of Internet/ Intranet Access for all

the Government Departments in Goa. Considering the existing
computerization of many of the department applications who are

accessing their application through Cloud or local Servers, Internet &

Intranet access through GBBN are most essential. GBBN also ensures

———

——y

to maintain the integrity of Department Data due to secure network
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access. In the above context, it is not advisable to stop the GBBN in ®

Goa without any alternate solution. (May Refer Page I’-376/c)

5. In the view of remarks of Hon'ble Chief Minister at Page P-28/N, the

—

department has already started the necessary tendering process to

appeint a new agency to deliver the same services through a fair

process, The process may take 1 year time. In order to provide

e

services the department is also working on implementation of GBBN

2.0 in order to increase the internet penetration throughout the state

of Goa.

6. In view of above, we may grant extension to M/s UTL till 31 July

2023 for smooth functioning of Government services/applications of

m—

various Government departments. The Fund Availability Certificate

-

(FAC) is placed at Page P-370/C.

Submitted for approval....

W

TRACMVN)

AD CHSP)-

——
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File is received by the undersigned on 25/11/2022,
May kindly peruse through the pre-page noting from p-28/N.

The proposal is for granting extension for the GBBMN Project for additional period

of 1 Year till 31 July 2023

In this regards, | lon'ble Chief Minister had granted extension only for a period

of 3 months from 1* August 2022 till 31 October 2022,

While granting extension for 3 months, | lon'ble Chiefl Minister had directed this
Department to initiate fresh process to appoint agency through tender process

until Bharat Net Project-11 is fully operationalised( Refer p-28/N).

Further, Hon'ble Chief Minister has also stated that for last several years the
Project is extended with an understanding that alternative arrangement is also

made.

In this regards, considering that the GBBM Project has already been extended 4
times (01/08/2019 to 31/07/2020, 01/08/2020 ro 31/07/2021, 01/08/2021 to
31,/07/2022 and (1 /08/2022 to 31/10,/2022), it would be appropriate to place on
record various planned activities which are to be completed within the
timeframe of 1 year along with timelines. Further, in this direction, a Project
Implementation and Monitoring Committee consisting  officials from  this
Department, Finance Department, NIC, ITG, STPl and Industry Expert in

Networking/ Communication domain may also be constituted,

In view of the above, higher authorities may kindly decide on the further course

of action on this regards considering the interest of the State.

B
Submitted please. %ﬂﬂ” E
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Office of Hon ble Minister (ITE&C)
Dated: 28-11-2022

The existing contract of M/s. UTL may be extended up to 31-07-2023 or
until the finalisation of the tender process to appoint a new agency to replace M/s.

UTL is completed whichever is earlier.

lliri:ct7‘/ (ITE&
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20 |11

O/fo Minister for
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, 38/N Code:-0.R.-17
iy F.M.S. No. : 1400086721
e File No : 11/1/DOIT/2020-21/GBBN Renewal

Finance {(Expenditure) Department
Dated: 06/12/2022

Subject : Extension of GBBN Contract for a further period of nine months
w.e.f. 01/10/2022 to 31/07/2023.

Reference to pre-pages.
2. The Department of Information Technology, vide their Note at pgs. 34/N — 35/N,
has sought finance concurrence for extending the contract of M/s. United Telecoms
Limited for implementation Goa Broadband Network Project for a period of further
period of ten months w.e.f. 1¥ October, 2022 to 31% July, 2023.
3. In this regards, it may be noted that while granting extension recently, Hon’ble
Chief Minister vide Note at pg. 28/N, had granted extension for three months with
instruction to initiate a fresh process to appoint an agency through tender process until
Bharat Net Project — Il becomes fully operational.
4. However, the referring Department while mooting the instant proposal for
extending the contract till 31*" July, 2023, stating that as per the dpi,ﬁion/comments
obtained by them from NIC, GBBN is very important and critical backbone of
Internet/Intranet Access for the Government Departments of Goa. They have further
stated that considering the fact that most of the Government Department Applications,
which have been computerised, are accessed through Cloud or local Servers, accessing
Internet & Intranet through GBBN becomes essential as it ensures maintaining of the
integrity of Department Date on account of secure network and hence stopping usage
of the same at this stage, without any alternate solution in hand is not advisable (pgs.
32/N - 33/N.
5 [t is further seen that the referring Department, in compliance to the instructions
minuted by Hon’ble Chief Minister vide Note at pg. 28/N, has already initiated the
necessary tendering process for appointing a new agency for delivering the same
services, which might take almost a year for completion.
6. The Department has further stated that they are also working on implementation
of GBBN 2.0 inorder t0 increase the internet penetration throughout the State of Goa.
7. The Hon’ble Minister for IT, vide his Note at pg. 36/N, has accorded his -
administrative approval for extending the existing contract of M/s. UTL up to
31/07/2023 until finalization of the tender process for appointing a new agency to

replace M/s. UTL is completed, whichever is earlier.

e me ey amme o



Coda:

F.ML.S. No. : 1400086721
File No : 11/1/DOIT/2020-21/GBBN Renewal

39/N

8 It may be noted that the Department has not placed on record a fresh Funds

p—

Availability Certificate.
9. In view of the submissions made herein above, Higher Authorities may like to
take a view in the matter.

10. Submitted please.
&

(Suparna Pai}
Senior Assistant
06/12/2022
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File No. 11(1)/DOIT/2020-21/GBEN Renewal

Chief Minister’s Office

Despite my earlier comments, this seems to be a regular
practice to seek extension, especially through post de facto

approvals. In view of this:

1. Extension is Not desirable. However, ‘X' on 36/N is approved in
view of 4 on 32/N.
k 2. No further extension may be granted.
:“i - n i 3. Apart from the process of appointing new agency & GBEN 2.0,
L
d

DOIT may also explore open sourcing of the internet from private
operators as a stop gap arrangement with due security protocols.
4. Dept should expedite GBBN 2.0 or laying of backbone network
on PPP basis with a detailed plan for monetisation.

Detailed reports on 3 & 4 above may be submitted within 135
days.

’% averd /.
(Dr. Pramod Sawant) .
Chief Minister, Goa
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. This matter is pertaining to extension of GBBN Project maintained by M/s
United Telecom Ltd (UTL). The project was operational from 1st August 2009
for a period of 10 years which got completed on 31¢ July 2019.Further through
administrative and financial approval, Government extended the contract 4
times i.e from 15t August 2019 to 31st July 2020, 1t August 2020 to 31t July
Z(WW July 2022, 15t Aug 2022 - 31st july 2023 with the same

terms and conditions for which M/S UTL is charging Rs 22.86 Crores per
year. (May refer Page P-19/N).

. It may be noted that the file was moved for extension of existing contract with
M/s UTL for GBBN for further period of 2 years from 01-08-2022 to 31-07-
2024 or till the new agency or alternative plan is made by department which
are being explored or alternatively extending the existing contract with M/S
UTL for GBBN for further period of 1 year from 01-08-2022 to 31-07-2023 , as
done in earlier instance.(May Refer page P-23/N). The same was
administratively approved by Hon’ble Minister IT. (May Refer Page P-24/N).
. However, the finance department, while approving the file stated that such
extension must be discouraged and necessary tender may be issued to
appoint an agency to deliver the same services through fair process. However,
Extension was granted only for period of 1 year which got expired on 31+
July 2023, o

. The department took opinion of national Informatics Centre (NIC) and their

comments may be seen at page P-374/C to Page P-376/C. As per NIC

comments and Department assessment ,GBBN is very important and critical
backbone of Internet/Intranet Access for all the government Departments in
Goa.Considering the existing computerization of may of the department
application who are accessing their application through cloud or local servers,
Internet & Intranet access through GBBN are more essential .GBBN also
maintain the integrity of Department Data due to secure network access , IN

the above context , it is not advisable to stop GBBN in Goa without any

alternate solution.(May Refer Page P-376/C.
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5. In view of remarks of Hon'ble Chief Minister at page P-40/ N, the department
has already started the necessary Tendering process to appoint a new agency
for providing connectivity all more 2000 location across the state of Goa under
GBEBN 2.0 in order to increase the internet penetration thought the state of
Goa.

6. In view of above, we may grant extension to M/s UTL tll 31= July 2024 for
smooth functioning of Government Services/ application of various
Government departments.

7. Submitted for approval, Higher Authority may decide.
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1. The matter is pertaining to extension of GBBN Contract for a period of 1 year

starting from 1% August 2023 to 31* July 2024. The contract with M/s United
Telecoms Limited (UTL) was signed for a period of 10 years, The project was

operational from 1% August 2009 and the contract got completed on 31 July
2019 GBBN was implemented on Build Own Operate (BOO) model and on
Public Private Partnership(PPP) basis without any transfer of assets (fiber
and equipments) at the end of the contract,

5 After the expiry of the contract, Government extended the contract 4 times on
yearly basis till 31% July 2023. It may be noted that most the equipments are

end of life, end of sale and end of support and requires immediate
replacement. B 4
3. The department explored the possibility of going with BSNL, however BSNL
has quoted 106.45 crores per year as annual bandwidth charges excluding L3
Switches at 414 pop locations and power equipments. The current payment
with M/s UTL is 22.86 crores per year. May refer the pages p-381/c to

p-391/c.

4. The department took the opinion of the National Informatics Center (NIC),
Goa, As per NIC observations GBBN is critical backbone for intranet and
internet access to all the Government Departments. GBBN is also maintaining
integrity of Departments due to secure network access. Also departments are
also accessing their application through cloud or local servers through GBEN
MPLS network which is highly secure.( may refer pages p-374/c to p-376/c).

5. In view of above, it is proposed that we may extend the contract of M/s UTL
for a period of 1 year starting from 1% August 2023 to 317 July 2024 subjected
to replacement of GEBN equipments in SHQ, DHQ and all THQ's with same

of_equivalent model in view of para (2) above ON the same terms and
conditions of the RFP and tender. If approved, we may issue letter of intent
and thereafter may submit for finance department approval.

Submitted for approval of the Governmeant. H.Ilk{, 4 }1
fi
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1. This matter is pertaining to extension of GBBN Project maintained by M/s H
United Telecom Lid (UTL.). The project was operational from 1% August 2009 for
a period of 10 years which got completed on 31% July 2019. Further the
Government extended the contract 4 times from 1% August 2019 to 31% July
2023 with the same terms and conditions for which M/S UTL is charging Rs
22 86 Crores per Year (May refer p-19/N).

7. GBBN was implemented on Build Own Operate (DOO) model and on Public
Private Partnership (PPP) basis without any transfer of assets (fiber and

equipments) at the end of the contract.

3. Considering, that all the all the Government departments are accessing e-

Governance services through GBBN network, it was proposed to extend the

contract of M/s UTL for a period of 1 year from 19 August 2023 to 31% July
2024. ( May Refer p-42/N to p-47/N).

4. In this regards, Secretary(IT) directed that “Since the equipments are end of life, end
of sale and end of support , the extension should be subject lo upgradation of various
equipments fo be jointy decided, being o lechnical malter by DIT , NIC , Consuellant
and LITL", { Refer p-46/N)

5. Accordingly, based on this Department request, M/s UTL vide letter dated
22/12,/2023, has submitted its proposal towards extension of GBBN Project {Ma}-
Refer p- 397/c to p-393/c).

6. The brief summary of the proposal is as followed:

a) M/s UTL will do upgradation of equipments at SHQ, DHQ, THQ, VGP and

Office network equipment along with Civil and electrical.

by M,/s UTL will do upgradation of SHQ to THQ level bandwidth upto 100Gbps

in ring network to meet feature requirements.

¢} M,'s UTL has requested this Department for price increase of 50% as per the

e o

Pl index variation basis.

d) M/s UTL has requested for tax difference after the GST implementation from
10.2% to GST 18%.

e) M/s UTL will complete all Upgradation in a phased manner for the next five

years.

s 1% Year upgrade all Existing Infrastructure at SHQ, DHQ and THQ core

routers, switches and servers along with required application,

» Upgrade the 52 Mbps internet lease line Bandwidth to 1 Gbps (1:1) at
SHQ, NIC. |

—_
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* 2 Year : Upgrade 50% of VGP POP Switches along with Civil and
Electrical Work.
*+ 3 Year : Upgrade balance 50% of VGP POP Switches along with Civil
and Electrical Work,
* 4" & 5 Year: Upgrade 100% of Office Network Switches.
f) M/s UTL requesting for five years extension to meet the above Upgradation

Costs,

8) M/s UTL will do all fiber rectifications and operations as per the SLA,

7. In this regards , inorder to evaluate the above proposal , it is proposed to setup

following Technical Committee:

Director (IT) Chairman
SIO/ Representative of NIC Member
TCIL (TPA) Member
Deputy Director (IT), DITE&C Member
Deputy Director (Accounts), DITE&C Member
Assistant Director (IT) DITE&C Member
SeMT Consultant Member
Representative of M/s TG Member

8. The above Committee shall evaluate the propeosal for upgradation of GBEN
equipments and will recommend the extension of UTL's contract, revise SLA if

any, evaluate cost vis-a-vis the proposed hike in yearly outgo.

Submitted please. il
Al
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1. The department is in receipt of invoices from M/s UTL towards internet

bandwidth services through Goa Broadband Network (GBBN) project. The

details of invoices are as below

Invoice No. UTLGOABPPI21341 dated 03-02-2020 for the month of
November 2019, December 2019 & January 2020, vide letter no.
UTL/GBBN/2019-2020/DOIT/160 dated 03-02-2020 (placed at
page 301/c). _

b. Invoice No. UTLGOABPPIC000341 dated 04-05-2020 for the month of
February 2020, March 2020 & April 2020, (placed at page 302/c).

2. In view of above following is stated:

a. QGR for November 2019- January 2020
40% towards fix for capital expenditure Rs. 2,28,60,000/ -
60% based on the SLA
(TPA agency Reporti.e % above 90 %) Rs. 3,42,90,000 /-

Rs. 5,71,50,000/ -
W.r.t Para. 6, on page 2/N, 5% kept on hold Rs. 28, 82,500/ -

Amount with GST (GST amount is Rs.9768150/-) Rs. 5,42,67,500)/-

b. QGR for Feb 2020- April 2020
40% towards fix for capital expenditure Rs. 2,28,60,000/ -
60% based on the SLA
(TPA agency Report i.e % above 90%) Rs. 3,42,90,000/ -
Rs. 5, 71,50,000/-
W.r.tPara. 6, on page 2/N, 5% kept on hold Rs. 28,82,500/ -
Amount with GST (GST amount is Rs.97, 68,15(/-) Rs. 5, 42, 67,500/-

"""'-_—'_'-—‘--._._.__‘__'

3. In view of the above and as per the recommendation of the TPA agency

(M/s STPI) for release of the payment towards 427 & 4314 Quarter (placed

at page 227/c to page 300/c), we may obtain funds availability certificate
N -_—.‘-__‘_'_‘—'—u—-—n.._._..n—'i

from accounts section amounting of Rs.10,85,35,000/- with GST (GST

amount is Rs. 1,95,36,300/~ ) under Demand No. 82 - Budget Head, 2852 -




el

Industries, 07-Telecommunication and Electronic Industries, 800 - 'Dthe_A
Expenditure, 04 -Infrastructure Development, 50 - Other Charges.
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The matter is pertaining to release of payment towards 42n and 434 QGR

amount for GBBN project.

1. Kindly refer the invoices received from M/s UTL towards internet

bandwidth services through Goa Broadband Network (GBBN)__{:)roject The

details of invoices are as below

a. Invoice No. UTLGOABPPI21341 dated 08-02-2020 for the month of

Novembﬂl% December 2019 & January 2020, vide letter no.
UTL,/GBBN/2019-2020/ DOIT/ 60 dated 03022020 (placed at
page 301/c).

b. Invoice No. UTLGOABPPI0000341 dated 04-05-2020 for the month of
February 2020, March 2020 & April 2020, (placed at page 302/¢).

5 TPA Agency ie. M/s STPI has carried out SLA monitoring for the

Quarter November 2019, December 2019 & January 2020 and has submitted
SLA report for the quarter vide Reference No.
STPIM/P/PCG/GBBN/2018-19/V1l/15/1161 Dated 03/03/2020 placed
from p-227/C to p-260/C and has requested to consider the payment as
per mekGBB_l_\I_J_. RFP Volume III (4.1) with specifi:(:l_auses No. 4.1 (a). , (b)
and (J) which is further clarified/amended in RFP: Goa Broadband

Network ~Amendments and Clarifications with Sr. No. 208 page no. 61
of 64 along with all other relevant clauses of RFP may refer page p-

304/C.

3. TPA Agency has submitted a report for considering the release of

payment to the GBBN Partner (M/s UTL) as per the Principal and

Supplementary Agreement given below :

released.

b. 60% of total QGR is based on th .
0 on the proportionate Pem?i SLA

calcilation which is based on Network availability
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4. As per the report submitted by TPA i.e. M/s STPI for the 420 QGR, the

network availability report is_91.62% & 43 QGR, the network
availability report is 92.20%.

5. The following points below indicates SLA calculations along wity
details of the SLA and reasons for penalty are also indicated belqy,
based on the parameters :

e Network related parameters are classified based on hours of
operations:
L. Prime Business Hours (PBH)-8.00 A.M to 8.00 P.M (all days
of the week, everyday of the year)
II. Extended Business Hours (EBH)-8.00 P.M to 8.00 A.M (all
days of the week, everyday of the year)
¢ Network Performance related parameters, in the PBH, there are 189
village Panchayats (nodes), 11 Taluka Headqaurters (THQ) router
(Nodes) and State Head Quarter (SHQ) router (node) and District
Head Quarter (DHQ) Router (Node). The sarme nodes are also
considered in EBH. Therefore, the total nodes in the Network

Performance related are 400.

The internet bandwidth is calculated depending upon the availability

of internet which is terminated and distributed from NIC data

center for which report from ISP Company i.e. airtel is considered.

e The Intrusion Prevention system (IPS) and firewall Outrages and

backbone latency are considered in the Network quality

parameters.

No credit for performance is given to these matrices as per the
RFP/ Agreement.
The response and rectification time taken by the GBBN Partner is

considered in the Network Service maintenance related parameters,
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e The availability of IP telephony, Video-conferencing, uptime of core
switch, Call Manger and Multi-conferencing Unit is considered in
the service performance related parameters.

« Uptime of core switch, call manager and multi-conferencing Unit is
considered in the service maintenance related parameters.

& . The maximum credit points in the service matrics parameters as per

—T

the RFP are as follows:

Sr. SLA Parameters/Metric | Maximum points as per
No. RFP
1 Network performance 33
related
2 Internet availability 7
3 Network quality related 0
4 Network maintenance 30
related
5 | Service performance 20
related
6 Network maintenance 10 |'
related |
100

7. The SLA report is calculated on the monthly basis through Network
'l.._-_._-_-_._l—'l
Monitoring System, Helpdesk server, ISP report, CCM and some
manual calculations.

8§, TPA Agency has also submitted the GBBN Security Audit report for

4274 QGR is placed from page p-229/¢ to p-231/c and for 43 QGR is
|_115;HDI‘I‘I page ;ﬁ&m p-264/c. TPA has taken system
generated reports from Network Monitoring System (NMS),

— e A 5
i'!.E|Ff|E5k S}rgtemfﬂer‘-’t‘r {HDS}, CCM and some man ual calculations.
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9. The report submitted by the TPA Agency for the credit points
achieved by the GBBN Partmer for the 42* QGR is as given below:-

Points ]
Sr. | SLA Parameters Total [ Nov19 |Dec |Jan20 QLEEEF_
No | Point 19 |42
5
1. | Network Uptime, | 7.00 | 7.00 700 |700 |7.00
SHQ-DHQ, PEH
5 [ Network  Uptime, | 700 |700 |700 |7.00 |700 |
DHQ-THQ, PBH '
3. Network Uptime, | 7.00 259 a5y 1227 |246
THOQ-VHQ,PBH
4. | Network Uptime, | 4.00 | 4.00 14.!]0 4.00 | 4.00
SHQ-DHQ, EBH
5. Network Uptime, | 400 400 400 400 |4.00
DHQ-THQ, |
EBH
6. | Network 400 [212 |189 [187 |19
' Uptime, THQ-VHQ,
EBH
7 | Internet Availability 17.00 |7.00 7.00 |7.00 I'?.{HJ
8. | IPS Firewall outages | 0.00 [0.00 [0.00 |000 |0.00
9 |Backbone Latency 000 |0.00 [0.00 |0.00 |0.00
10.| Backbone packet loss 000 |000 [0.00 |000 000
11| Severity Level 1,(500 |500 [5.00 |[500 |[5.00
' Response Time
12| Severity Level 1,/500 |500 |500 [5.00 [5.00 |
Rectification Time
) I_':!n_r Severi ty Level 2] 500 |5.00 500 |5.00 5{]{]4‘
| Response Time |

R e e



14.| Severity = Level  2,{5.00 [3.93 376 391 |3.87
Rectification Time
15.|Severity ~ Level  3,{5.00 [5.00 5.00 |5.00 |[5.00
Response Time
16.| Severity Level3, | 5.00 |4.44 4.27 |4.28 4.33
Rectification Time
17.| Availability of IP[10.00 ]10.00 |10.00 {10.00 |10.00
Telephony, Video
Conferencing, Services
on Demand & Intranet
18.| Number of Concurrent | 500 |5.00 500 |5.00 |5.00
VOIP Calls
19. | Number of Concurrent { 5.00 | 5.00 500 ([5.00 |5.00
Video conferences
20.| IP Telephony and Data | 3.00 | 3.00 3.00 |3.00 |3.00
Services, Response
Time
21. | Telephony, Data [ 3.00 |3.00 3.00 |[3.00 [3.00
Services, Repair Time
22.| Video conferences, | 2.00 |2.00 200 |2.00 |2.00
Response Time
23.| Video conference [ 2.00 [ 2.00 200 |200 |200
Restoration Time
100.00 | 92.08 [91.44 [91.33 |91.62
a): SLA report for the month of M{Oﬂ as submitted by TPA
Agency.
ANNEX | SLA Parameter | Total | Points Remarks
Summary Points | obtained
I Network 33 2671 |Reports from NMS
performance (Cygnet NMS-v38-b04)
related
II |Internet 7 7 ISP (Airtel) uptime report




-

~ da|H-
9
Availability =

11 Network quality | NA NA Mo credits as per RFP
related

IV | Network 30 2837 | Calculated by TPELE;E
maintenance force majeure of helpdes)
related server

Vv Service 20 20 Uptime of core SWEE}TFE"
Performance considered as CCM g
related MCU 15 connected wil,

it.

VI |Service 10 10 | Uptime of core Switch g |
maintenance considered as CCM g
related MCU is connected with it

Total 100 | 9208 ==
points

b) SLA report for the month of December 2019 as submitted by TPA
Vecember U

Agency
ANN | SLA Parameter | Total | Points Remarks
EX Summary Points | obtained
[ Network 33 2641 |Reports from NMS
performance (Cygnet NMS-v38-b4)
related
I Internet 7 7 ISP (Airtel) uptime
Availability report
I | Network quality | NA NA No credits as per RFP
related
IV | Network 30 28.03 | Calculated by TPA
maintenance using force majeure of
related helpdesk server
V | Service 20 20 Uptime of core Switch is

Performance

considered as CCM &




~23/n -
®
related MCU is connected with
it.

VI | Service 10 10 Uptime of core Switch is
maintenance considered as CCM &
related MCU is connected with

it
Total 100 91.44
points

c) SLA reports for the month of January 2020 as submitted by TPA

Agency.
ANNEX| SLA Parameter | Total | Points Remarks
Summary Points | obtained
E Network 33 2614 |Reports from NMS
performance (Cygnet NMS-v38-b04)
related
I Internet 7 7 ISP (Airtel) wuptime
Availability report
III Network quality| NA NA | No credits as per RFP
related
IV | Network 30 2819 |Calculated TPA using
maintenance force  majeure  of
related helpdesk server
\Y Service 20 20 Uptime of core Switch
Performance is considered as CCM
related & MCU is connected
with it
VI Service 10 10 Uptime of core Switch
maintenance is considered as CCM
related & MCU is connected
with it
Total 100 | 91.33 ]
points S




10.

11.

12,

-2 Ju—

Reasons for penalty for all above are as follows:-
i Nodes were down due the following reasons:-
» Fiber cut
» Switch faulty
* GED power down/UPS down power down during the office

hours

ii. It may be noted that downtime due to all the above reasons
have been considered, as shown by_the TPA Agency in the
severity level 1, 2, 3 rectification time SHQ, DHO, THO and for
189 village panchayats & 225 office building/Locations.

In view of above the SLA calculations month wise is as given below:-

e

42nd Quarters (November 201 9-January 2020)
Month Actual payment due as Percentage achieved w.r.L
per Agreement SLA
Nov 2019 | 11430000 92.08
Dec 2019 | 11430000 91.44 |
Jan 2020 | 11430000 91.33
34290000 91.62

In view of above fullﬂwing is stated:
a. QGR for November 2019- January 2020

40% towards fix for capital expenditure Rs. 2,28,60,000/ -
60% based on the SLA
(TPA agency Report i.e % above 90%) Rs. 3,42,90,000/ -
Rs. 5,71,50,000/ -
W.r.t Para. 6, on page 2/N, 5% kept on hold Rs. 28, 82,500/ -
= of Aok,

Amount with GST (GST amount is Rs.9768150/-) Rs. 5,42,67,500/-
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13. The report submitted by the TPA Agency for the credit points

achieved by the GBBN Partner for the 431 QGR is as given below:-
Points

Sr. | SLA Parameters Total Feb | Mar 20 | April Quarter
No Points | 20 20 - 43

T | Network Uptime, |7.00 [700 |7.00 |7.00 |7.00
gHQ-DHQ, PBH

5 | Network Uptime, 7.00 7.00 |7.00 7.00 7.00
DHOQ-THQ, PBH |

3, Metwork  Uptime, | 7.00 242 | 2.30 2.53 242
THQ-VHQ,PBH

1 |Network  Uptime, |4.00 100 400 400 |4.00
5. Network Uptime, | 4.00 400 1400 [400 400

DHQ-THQ,
[EBH
6. | Network Uptime, | 4.00 183 |183 188 | 185
THQ-VHQ, EBH
7. | Internet Availability | 7.00 7.00 |7.00 7.00 7.00
5. |IPS Firewall outages |0.00  |0.00 |0.00 |0.00 |0.00
9, | Backbone Latency (.00 0,00 | 0.00 0.00 0.00
10. | Backbone packet loss | 0.00 0.00 | 0.00 0.00 0.00
11. |Severity Level 1,)5.00 500 |5.00 500 | 5.00 _!
Response Time |

17 |Geverity Level 1,/500 |500 [500 [500 |[5.00

| Rectification Time

—
1| —

13, | Severity Level 2,|5.00 500 |5.00 [500 |5.00

Response Time

14, |Severity Level 2,500 438 |414 |a46 [433 |

Rectification Time | ‘ |

U o ——L L
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15. | Severity Level 3,15.00 5.00 |5.00 5.00
Response Time

16. | Severity Level3, | 5.00 453 |4.54 4.76 4.61
Rectification Time

17. | Availability of IP|10.00 [10.00[10.00 [10.00 [10.00
Telephony,  Video
Conferencing,
Services on Demand
& Intranet

18. | Number of { 5.00 500 (500 [500 [500
Concurrent VOIP
Calls

19. | Number of [ 5.00 500 (500 [500 [500
Concurrent  Video
conferences

20. |IP Telephony and {3.00 13.00 |3.00 3.00 3.00
Data Services,
Response Time

21, | Telephony, Data | 3.00 3.00 |3.00 3.00 3.00
Services, Repair Time

22. | Video conferences, | 2.00 200 [2.00 2.00 2.00
Response Time

23. | Video conference | 2.00 2.00 |2.00 2.00 2.00
Restoration Time

100.00 [9216]91.81 |9263 9220

a) SLA report for the month of Feb 2020 as submitted by TPA Agency.

ANNEX | SLA Parameter | Total Points Remarks
Summary Points | obtained
Network 33 2525 | Reports from NMS
performance (Cygnet NMS-v38-
related b04)
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0 i i
I Internet 7 7 ISP (Airtel) uptime
Availability report
I11 Network NA NA MNo credits as per
quality related REP
IV | Network 30 2891 | Calculated by TPA
maintenance using force majeure |
related of helpdesk server |
\Y Service 20 20 Uptime of core
Performance Switch is
related considered as CCM
de MCL is
connected with it
[ VI Service 10 10 Uptime of core
maintenance Switch IS
related considered as CCM
d MCU is
connected with it
Total 100 92.16 |
points

b)SLA report for the month of March 2020 as submitted by TPA
-__-_‘— r

Agency
"ANNEX | SLA Parameter | Total Points Remarks :
Summary Points Iubtained

1 | Network 33 | 2613 'E?p-::rtsr from NMS |
performance (Cygnet NMS-v38-
related b04)

G [nternet Tz ) | ISP (Airtel) uptime
Availability report

i i Network quality NA NA |No credits as per_
related RFP

IV Network 30 | 2868 | Calculated by TPA

e T e et T
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| maintenance using force majeure
related of helpdesk server

\Y Service 20 20 Uptime of core

Performance Switch is

related considered as CCM

connected with it.

————

VI Service 10 10 Uptime of core
maintenance Switch is
related considered as CCM

& MCU is

connected with it

Total 100 91.81

points

c¢) SLA reports for the month of April 2020 as submitted by TPA

Agency.
ANNEX | SLA Parameter | Total Points Remarks |
Summary Points | obtained
I Network 33 2641 |Reports from NMS
performance (Cygnet NMS-v38-
related b04)
I Internet 7 7 ISP (Airtel) uptime
Availability report
I Network NA NA No credits as per
quality related RFP
\Y Network 30 2922 |Calculated TPA
maintenance using force majeure
related of helpdesk server
\Y Service 20 20 Uptime of core
Performance Switch is
related considered as CCM
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i.

ii.

15.

- 9-‘1//~J -

& MCU is
connected with it.
VI Service 10 10 Uptime of core
maintenance Switch is
related considered as CCM
& MCU is
connected with it
Total 100 92.63
points

The reasons for penalty for all above are as follows:-

Nodes were down due the following reasons:-
_-_-—_-’._'_._—'-‘-—_-__——\

e Fiber cut

» Switch faulty

e GED power down/UPS down power down during the office

hours

It may be noted that downtime due all the above reasons have been

considered as shown by the TPA Agency in the severity level 1, 2,3

_— e ———

rectification time SHQ, DHQ, THQ and for 189 village panchayats &

225 office building /T .ocations,

In view of above the SLA calculations month wise is as given below:-

™

434 Quarters (February 2020-April 2020)

34290000

Month Actual payment due as | Percentage achieved wur.t.
0 per Agreement SLA
Feb 2020 | 11430000 9216
®arch 11430000 91.81
2020
“April 2020 | 11430000 92.63
92.20
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16. The detailed calculation is as below:

a. QGR for February 2020 - April 2020

40% towards fix for capital expenditure Rs. 2,28,60,000/-
60% based on the SLA
(TPA agency Report i.e % above 90%) Rs. 3,42,90,000/ -

Rs. 5,71,50,000/-

W.r.t Para. 6, on page 2/N, 5% kept on hold Rs. 28, 82,500/ -
of GGE -

—

Amount with GST (GST amount is Rs.9768150/-) Rs. 5,42,67,500/-

17. Kindly refer the EFP clause Goa Broadband Network Amendments &

Clarification (p-303/c), it states that “The points earned during each

month will be added to compute the net score out of lﬂﬂ. If the net

score out of hundred is 90 or abﬂve but below 100 the Gperatur shall
be paid 100% of ’;he ED% of the QI. Only if the net score is 100 out of
100 the Operator shall be paid 105% .nf the 60% QL 4139{: of the QI is
paid without linking to the SLA. The amount for the q quarter ~will be

calculated by adding up the total amount payable, adjusted for the
Credits/debits for past 3 months.” The Net score obtained for 4204
QGR is 91.62% which is above 90% & for 43+ QGR is 92.20% which

——
is above 90%.

In view of above and as per the recommendation of TPA Agency
(STPT) the file is submitted for release of the payment towards 420 &
43« quarter amounting to Rs.10,85,35,000/-~. The funds availability

certificate is placed at page p- 304/c,

Submitted please
e
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® Code:- 0. R.- 17
File No. 7/205/2009/DOIT/GBBN IMPL payment/Part file-VI

FMS No. 1400077351

FINANCE (EXP) DEPARTMENT

Note form 17/MN onwards refers.

2.The proposal of department of Information Technology is for according appr val

penditure sanction amounting to Rs. 10,85,35,000/- (Including GST) tow rds

for ex

payment of 42" and 43" Quarter to M/s UTL towards implementation of GHBN

project.
.___—-—".

3.This Department vide noting at page 12/N has accorded approval for expendifur

Rs.5,42,67,500/- towards 41" quarter to M/s UTL towhrds

sanction for

implementation of GBBN project.Invoice received from M/s UTL towards intgrme!

| bandwith services through GBBN for the period from November 2019 to April 020

are placed at pages 301-302/C

4. Certificate for Availability of Funds for the F.Y. 2021-22 is placed at pg.304/].

Total allotment Rs.60,00,00,000.00/- budget head 2852-07-800-04-50 .

—

5 The proposal has administratively been approved by the Hon’ble Minister (11} :

pg. 31/M.

r =

view of pre-page FD may like to accord approval for expenditure sanftio

6.1n
(0 Rs. 10,85,35,000/- (Including GST) towards payment of 42™ and 43"

anmunl'mg,

M/s UTL towards implementation of GBBN project keeping 5% on hold.

—

Quarter 10

gubmitted please.

Ao
Al ©. shiradkar)
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1. M/s UTL has submitted CA certificates of revenue earned from Gwave internet

service ( exclusive of tax) towards 41% & 42 Quarter of GBBN project which are

as follows.

4. In 419 QGR, revenue earned by M/s UTL is Rs. 3,55,72,229/-. The 12% of
revenue shared of 41% QGR is Rs. Rs 42,11,817/ -
In 42+ QGR, revenue earned by M/s UTL is Rs. 3,82,84,007/-, The 12% of

b.
revenue shared 4774 QGR is Rs. 45,94,084.44/- AN
| 2. As per GBBN RFP and Supplementary Agreement, 12% revenue sharing of the
G-wave shall start from 13 August 2014 till 315 July 2019. Subsequently,

| T
Covernment of Goa has extended GBBN project till 31% July 2021 with existing

—

terms & conditions.
As M/s UTL has not shared 12% revenue earned from private connectivity

under brand ::Hﬁ:d g witfa" towards 41 & 42 QGR's.

4 As directed, on page 4/ N, 12% of revenue shared has been calculated from
revenue earned by M/s UTL (placed at page p-305/c to page p-306/c) and same
has been deducted from 420 & 437 QGR respectively.

y of bills of 42% & 43+ QGR's are placed aside for approval and

5. A certify coOp

' countersigned

|
| W ae)e=
A )
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The department has obtained Administrative approval on page 3] /N and
Finance Department’s Concurrence on page 11/N for payment to M/s UTL
(GBBN partner) amounting of Rs.10,85,35,000/- towards 42nd & 43+ QGR of
GBBN project.

As per the latest invoices submitted by M/s UTL towards 42 & 43 QGR
amounting of Rs. 370, 60,000/ - respectively after deducting of Rs. 5 lakhs as
payment towa rds GBBN L3 switch is already been paid.

Further, it is to inform that this department had kept 5% QGR amuunr towards

verification of Undergrou nd Village Panchayat at 88 VGF's on b:limg amount of

Rs. 3;&5“,[][]1];- and not on latest bills amount. The approval of the same was

also obtained to hold 5% ﬂnmuni’iﬂg of Rs, 28, 82,500/ - of each QGR.

As M/s UTL has not depusihed 12% revenue share from rrwenue earned through
private connectivity during 41st and 42nd QGR of GBBN project. Hence, it was
directed to recover 12% of revenue earned during 41# & 42 QGR from 4204 &

43rd quarter of GBBN project respectively.

Now, after holding 5% of each QGR i.e Rs. 28.82,500/- of QGR bill value of Rs.
5,76,50000/ - of GBBEN project. The total amount of payment to be made to M/s
4774 QGR after deducting 5% i.e Rs. 2882500/~ from 4204 QGR bill
mounting of Rs 5,70,60,000/- is Rs. 54,177,500/- and from 43% OQGR bill
armounting of Rs. 5,70,60,000/- is Rs. 54,177,500/ -. The total amount kept on hold
towards 4274 & 43 QGR is Rs. 57,65,000/- '

Mow, we may request Account section for the following

UTL towards

a. To recovered from bill and deposit on receipt head by book adjustment of
12% of revenue earned during 41 QCR & 42 QGR amounting of
Rs. St}ﬂﬁlgﬂl Ad/- from 420 & 43+ QGR which are as follows:
i. In 41% QGR, revenue earned by M/s UTL is Es. 35572229/ -. The 12%
of revenue shared of 41# QGR is Rs. Rs 42,11,817/-

. "
In 427 QGR, revenue earned by M/s UIL is Rs. 3, B2, B4,037/-. The
12% of revenue shared 42™ QGE 1s Rs. 4594084.44/-

b, Toissue sanction order of Rs, 10,83,55,000, - instead of Rs. 10,85,35,000/ - anly.

gubmitted please .

el e::rlwruﬂl 'i ol
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The matter is pertaining to_release of payment towards 44th and 45t QGR

amount for GBBN project.

1. Kindly refer the invoices received from M/s UTL towards internet
bandwidth services through Goa Broadband Network (GBBN) project. The

details of invoices are as below

a. Invoice No. UTLGOABPPI0000401 dated 01/08/2020 for the month of

May 2020, June 20 2020 (placed at page p-308/c).
b. Invoice No. UTLGOABPPI110001 dated 15/11/2020 for the month of

August 2020, Sept 2020 & Oct 2020 (placed at page p-309 /c).

2 TPA Agency ie. M/s STPI has carried out SLA monitoring for the
Quarter i.e May 2020, June 2020 & July 2020 and August 2020, Sept 2020 &
Oct 2020 has submitted SLA reports for the above mentioned quarters
vide Reference No. STPIM/P/PCG/GBBN/2019-20/VIIl/23/1375
dated 15/09/2020 (p-346/c to p-380/c, STPIM/P/PCG/GBBN/2019-
20/VIII/23/1501 dated 18/12/2020 (p-310/c to p-345/c) and has
requested to consider the payment as per the GBBN RFP Volume 1]
(4.1) with specific clauses No. 4.1 (a) , (b) and (J) which is further
clarified/amended in RFP: Goa Broadband Network -Amendments and
Clarifications with Sr. No. 208 page no. 61 of 64 along with all other
relevant clauses of RFP may refer page p-303/C.

3. TPA Agency has submitted a report for considering the release of
payment to the GBBN Partner (M/s UTL) as per the Principal and

Supplementary Agreement given below :

a wmount which is irrespective of SLA may be

released.

b. 60% of total QGR is based on the proportionate percentage of SLA

calculation which is based on Network availability
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4. As per the report submitted by TPA i.e. M/s STPI for 44t QGR, the
network availability report is 91.65% & 45t QGR, the network

availability report is 91.16%.

5. The following points below indicates SLA calculations along with
details of the SLA and reasons for penalty are also indicated below
based on the parameters :
¢ Network related parameters are classified based on hours of

operations:
L. Prime Business Hours (PBH)-8.00 A.M to 8.00 P.M (all days
of the week, everyday of the year)
II. Extended Business Hours (EBH)-8.00 P.M to 8.00 A.M (all

days of the week, everyday of the year)
¢ Network Performance related parameters, in the PBH, there are 189
village Panchayats (nodes), 11 Taluka Headqaurters (THQ) router
(Nodes) and State Head Quarter (SHQ) router (node) and District
Head Quarter (DHQ) Router (Node). The same nodes are also
considered in EBH. Therefore, the total nodes in the Network

Performance related are 400.

* The internet bandwidth is calculated depending upon the availability
of internet which is terminated and distributed from NIC date

center for which report from ISP Company i.e. airtel is considered.

* The Intrusion Prevention system (IPS) and firewall Qutrages and
backbone latency are considered in the Network quality
— parameters.
* No credit for performance is given to these matrices as per the
RFP/Agreement.
o The response and rectification time taken by the GBBN Partner is
\ considered in the Network Service maintenance related parameters.
o The availability of IP telephony, Video-conferencing, uptime of core
switch, Call Manger and Multi-conferencing Unit is considered in

the service performance related parameters.

Am i miee
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e Uptime of core switch, call manager and multi-conferencing Unit is
considered in the service maintenance related parameters.
e The maximum credit points in the service matrics parameters as per

the RFP are as follows:

Sr. SLA Parameters/Metric Maximum points as per
No. RFP
1 Network performance 33
related
2 | Internet availability 7
— 3 | Network quality related 0
4 | Network maintenance 30
related
— 5 | Service performance 20
related
Tﬁl\_lgtwork maintenance 10
related
100 o

7. The SLA report is calculated on the monthly basis through Network
Monitoring System, Helpdesk server, ISP report, CCM and some
manual calculations. The details of for calculating 23 parameters of

the SLA for 44% QGR is placed at pages p~ 346/c to p-380/c.

8. The report submitted by the TPA Agency for the credit points
achieved by the GBBN Partner for the 44" QGR is as given below:-
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@
Sr. | SLA Parameters Total |May- |Jun -|July 44 )
No Points {20 |20  |-20 Quartep
1. | Network Uptime, SHQ-|7.00 [7.00 [7.00 [700 |700
DHQ, PBH
2. | Network Uptime, DHQ-|7.00 |7.00 |7.00 |[7.00 7.00-
THQ, PBH
3. | Network Uptime, THQ-|7.00 |217 |275 |[265 2.52
VHQ,PBH
4. | Network Uptime, SHQ-DHQ, | 4.00 |4.00 |[4.00 |[4.00 4.00
EBH |
5. [Network Uptime, DHQ-THQ, [4.00 |4.00 |[4.00 |4.00 4.00
FBH
6. | Network Uptime, THQ- 4.00 (195 [1.70 |1.74 1.80
VHQ, EBH
7. | Internet Availability 700 |7.00 |700 |7.00 7.00
8. | IPS Firewall outages 0.00 |0.00 |0.00 |0.00 0.00
9. | Backbone Latency 0.00 0.00 |0.00 ]0.00 0.00
10. | Backbone packet loss 0.00 |0.00 |0.00 |0.00 0.00
11.| Severity Level 1, Response |5.00 5.00 |5.00 |5.00 5.00
Time
12.{ Severity Level 1, Rectification | 5.00 |5.00 [4.75 |437 |471 |
Time
13.| Severity Level 2, Response |5.00 |500 |500 [500  |5.00
Time
14.| Severity Level 2, Rectification | 5.00 |4.47 {413 |3.71 4.10
Time
15.| Severity Level 3, Response|5.00 |5.00 |5.00 |[5.00 5.00
Time
16.| Severity Level3, Rectification [5.00 |4.69 |439 [447 4.52

Time
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17.] Availability of IP Telephony, | 10.00 | 10.00 |10.00 |10.00 10,00
Video Conferencing, Services
on Demand & Intranet
18. | Number of Concurrent VOII* | 5.00 500 |5.00 |[5.00 5.00
Calls .
19.| Number of Concurrent Video | 5.00 [5.00 |5.00 |5.00 5.00
conferences
" 20.|IP Telephony and Data|3.00 |3.00 |[3.00 [3.00 3.00
Services, Response Time
" 21.| Telephony, Data Services, | 3.00 |3.00 |3.00 |3.00 3.00
Repair Time
92, Video conferences, Response {200 |2.00 [2.00 |2.00 2.00
|
Time
_2_2: Video conference Restoration | 2.00 200 200 2.00 200
Time
e B 100,00 {9228 |91.72 |9094 |91.65

a) SLA report for the month of May 2020 as submitted by TPA

Agency. SR i3
ANNEX | SLA Parameter | Total | Points Remarks
Summary Points | obtained
I | Network 33 26,12 | Reports from
performance NMS (Cygnet |
related INMS5-v38-bi4)
T T Internet 7 7 ISP (Airtel)
Availability uptime report
_'_nr___Hclwurk quality | NA NA No credits as
related per RFP
v |Network | 30 | 2916 |[Calculated by
maintenance TPA using
related force majenre |
‘ 1 of helpdesk :
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server

\Y Service 20 20 Uptime of core
Performance Switch i
related considered gas

CCM & MCU
is  connected
with it.

\% Service 10 10 Uptime of core |
maintenance Switch is
related considered ag

CCM & MCU
is  connected
with it

Total 100 92.28

points

b) SLA report for the month of June 2020 as submitted by TPA

¥

Agency 4_____—-—-
ANNEX | SLA Parameter | Total | Points Remarks
Summary Points | obtain
| ed
I Network 33 26.45 | Reports from
performance NMS  (Cygnet
related NMS-v38-b04)
I Internet 7 7 ISP (Airtel)
Availability uptime report
I | Network quality| NA | NA [No credits as per
related RFP
vV Network 30 28.27 |Calculated by
maintenance TPA using force
related majeure of
helpdesk server




RN
\Y% Service 20 20 | Uptime of core
Performance Switch is
related considered  as
CCM & MCU is
connected with
it.

VI | Service 10 10 | Uptime of core
maintenance Switch is
related considered as

CCM & MCU is
connected with it

Total 106 | 91.72

points

B

c) SLA reports for the month of July 2020 as submitted by TPA

Agency-
ANNEX | SLA Parameter | Total | Points Remarks
Summary Points | obtained
I Network 33 26.39 |Reports from
performance NMS (Cygnet
related NMS-v38-b04)
11 |Internet 7 7 ISP (Airtel)
Availability uptime report
11 Network quality | NA NA No credits as
related per RFP
I\Y Network 30 27.55 | Calculated
maintenance TPA using
related force  majeure
of  helpdesk
server
V4 Service 20 20 Uptime of core |
Performance Switch is
related considered  as

e — ——_——_ § I_ .
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CCM & MCU]

is connected

with it.

VI  |Service 10 10 | Uptime of core |
maintenance Switch i
related considered ag

CCM & MCU
is  connected
with it

Total 100 90.94

points A

—

Reasons for penalty for all above 8 (a) to 8 (c) are as follows:-
Nodes were down due the following reasons:-

s Fiber cut

e Switch faulty

¢ GED power down/UPS down power down during the '

office hours

It may be noted that downtime due all the above reasons
have been considered as shown by the TPA Agency in the
severity level 1, 2, 3 rectification time SHQ, DHQ, THQ and
for 189 village panchayats & 225 office building/Locations.

9. In view of above the SLA calculations month wise is as given below:-

44 Quarters (May 2020-July 2020)

Month Actual payment due as | Percentage achieved = w.r.t.
per Agreement SLA

May 2020 | 11430000 92.28

June 2020 | 11430000 91.72

July 2020 | 11430000 90.94

i 34290000 91.65

Note: Penalty cannot be imposed due to clause mentioned in paral3- .
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10.In view of above following is stated:

a. QGR for May 2020- July 2020
40% towards fix for capital expenditure Rs. 2,28,60,000/ -

60% based on the SLA
(TPA agency Report i.e % above 90%) Rs, 3,42,90,000/-

Rs. 5,71,50,000/-
W.r.t Para. 6, on page 2/ N, 5% kept on hold Rs. 28, 82,500/ -

Amount with GST (GST amount is Rs.97,68,150/) Rs. 5,42,67,500/-
ST

11.The report submitted by the TPA Agency for the credit points

achieved by the GBBN Partner for the 45t QGR is as given below:-

= Points
Sr. mﬁ Total | Aug |Sept |Oct |Quarter-
Na Points | 20 20 20 45
T [ Network Uptime, SHQ-|700 |700 [7.00 [7.00 |7.00
pDHQ, PBH
! 5 | Network Uptime, DHQ-[7.00 [7.00 [7.00 [7.00 |[7.00
THQ, PBEH
3 | Network Uptime, THQ-|{7.00 [242 [242 [191 |225
VHQ,PEH

1. | Network Uptime, SHQ-DHQ, | 400 [4.00 [4.00 [4.00 |4.00

EBH
“5 Network Uptime, DHQ-THQ, [4.00 [4.00 [4.00 [4.00 [4.00
EBH
¢ [ Network Uptime, THQ-VHQ, [400 [167 [18 [171 [17¢4
EBH
e i — | T EE—— Y
7 | Internet Availability 7.00 |7.00 ]?.Dﬂ | 7.00 |7.00
"8 |IPS Firewall outages 000 |000 |000 |000 |000
9. | Backbone Latency 000 [0.00 [poo |ooo0 |0.00
im!ﬂ. 'Eaﬂkhr;me_packet loss 000 (000 0.00 |0.00 | 0.00




_ Y-

11. |Severity Level 1, Response |5.00 {5.00 [5.00 {500 [5.00
Time ®

12. | Severity Level 1, Rectification [ 5.00 |4.68 [5.00 |[5.00 |4.89
Time

13. |Severity Level 2, Response|5.00 {500 {500 [500 [500 -
Time

14. |Severity Level 2, Rectification |5.00 [4.11 [3.82 |[3.78 |3.90
Time

15. | Severity Level 3, Response|[5.00 [5.00 [5.00 [5.00 [500
Time

16. | Severity Level 3, Rectification |5.00 {445 |[4.39 |4.27 |4.37
Time

17. | Availability of IP Telephony, | 10.00 |{10.00 |[10.00 |10.00 |10.00
Video Conferencing, Services
on Demand & Intranet

18. | Number of Concurrent VOIP [5.00 [5.00 |5.00 [5.00 |[5.00
Calls

19, | Number of Concurrent Video |5.00 [5.00 [5.00 |5.00 {5.00 B
conferences

20. |IP Telephony and Data|3.00 |[3.00 [3.00 |3.00 |3.00
Services, Response Time

21. | Telephony, Data Services,|3.00 |3.00 (3.00 [3.00 |3.00
Repair Time

22. |Video conferences, Response |2.00 (200 [2.00 [2.00 |200 -
Time

23. | Video conference Restoration |2.00 {2.00 |2.00 {2.00 |2.00
Time

100.00 | 91.33 | 91.48 |90.67 |91.16
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a) SLA report for the month of August 2020 as submitted by

TPA Agency.
ANNEX | SLA Parameter | Total | Points Remarks
Summary Points | obtained
l Network 33 26,09 |Reports from
performance NMS (Cygnet
related NMS-v38-b04)
Il Internet 7 7 ISP (Airtel)
Availability uptime report
11 Network quality | NA NA No credits as
related per RFP
v Network 30 28.24 | Calculated by
maintenance TPA using
related force majeure

: of  helpdesk

sServer

=N Service 20 20 Uptime of core
Performance Switch is
related considered as

CCM & MCU
is  connected
with it.

B Service | 10 10 | Uptime of core
maintenance Switch is
related considered as

CCM & MCU

is connected

with it

Total | 100 | 9133
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AR
b) SLA report for the month of September 2020 as submitted by
TPA Agency 7
ANNEX | SLA Parameter | Total | Points Remarks
Summary Points | obtained

I Network 33 26.27 |Reports from
performance NMS  (Cygnet
related NMS-v38-bo4)

Il Internet 7 7 ISP (m
Availability uptime report

111 Network quality | NA NA |No credits ag
related per RFP

IV | Network 30 2821 |Calculated by |
maintenance TPA using
related force majeure

of helpdesk
server

\Y% Service 20 20 Uptime of core
Performance Switch is
related considered as

CCM & MCU
is  connected
with it.

VI Service 10 10 Uptime of core
maintenance Switch is
related considered  a: ;

CCM & MCU
is  connected
with it

Total 100 91.48

points

]
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. ¢) SLA reports for the month of October 2020 as submitted by
TPA Agency. =
ANNEX | SLA Parameter | Total | Points Remarks
Summary Points | obtained
i I Network 33 2562 | Reports from
performance NMS (Cygnet
related NMS-v38-b04)
1 Internet 7 7 ISP (Airtel)
Availability uptime report

T I | Network quality| NA NA |No credits as

related per RFP

TV " Network 30 23.05 | Calculated
maintenance TPA using
related force majeure

of helpdesk

server
V| Service 20 20 | Uptime of core
Performance Switch is |
related considered  as
CCM & MCU

is connected

with it
VI | Service 10 10 Uptime of core
maintenance Switch is
related considered  as
CCM & MCU

is connected

with it

Total | | 100 | 9067

points ]_ '
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The reasons for penalty for all above 8 (a) to 8 (c) are as follows:-

Nodes were down due the following reasons:-

Fiber cut
Switch faulty
GED power down/UPS down power down during the

office hours

It may be noted that downtime due all the above reasons have been
considered as shown by the TPA Agency in the severity level 1, 2, 3
rectification time SHQ, DHQ, THQ and for 189 village panchayats & 225
office building/Locations.

12. In view of above the SLA calculations month wise is as given below:-

45"  Quarters (August 2020- October 2020)

Month Actual payment due | Percentage  achieved
as per Agreement w.r.t. SLA

August 2020 | 11430000 91.33

September 11430000 9145

2020 .

October 2020 | 11430000 90.67
34290000 01.16

Note: Penalty cannot be imposed due to clause mentioned in para-13.

12. The detailed calculation is as below:

a. QGR for August 2020 - October 2020

40% towards fix for capital expenditure Rs. 2,28,60,000/-
60% based on the SLA
(TPA agency Reportie % above 90%) Rs. 3,42,90,000/ -

Rs. 5,71,50,000/ -

W.r.t Para. 6, on page 2/N, 5% kept on hold Rs. 28, 82,500/ -

A ——i—y

Amount with GST (GST amount is Rs.976815(0/-) Rs. 5,42,67,500/-

13. Kindly refer the RFP clause Goa Broadband Network Amendments &

Clarification (p-67/c), it states that “ The points earned during each



14.

15.

— galrd T
-

moiith will be added to compute the net score out of 100. If the net score out

of hundred is 90 or above but below 100 the operator shall be paid 100% of
the 60% of the Q1. Only if the net score is 100 out of 100 the Operator shall
be paid 105% of the 60% QI. 40% of the QI is paid without linking to the
S5LA. The amount for the quarter will be calculated by adding up the tolal
amount payable, adjusted for the Credits/debils for past 3 months.” The Net
score for 44 quarter is 91.65 and quarter 45*" is 91.16 which is above

90%.

In view of above and as per the recommendation of TPA Agency
(STPI) the file is submitted for release of the payment towards 44% &

45t quarter amounting to Rs.10,85,35,000/-.

Further as per the representation of M/s UTL at page p-381/c to

p-384/c, it is requested to deduct 12% revenue share earned as part of

- GBBN private connectivity per the Agreement. The revenue earned

during 43th quarter is Rs 42,68,667.48/- and revenue earned during

' 44 quarter is Rs 38,10,495.24/- . The total amount to be deducted

from 44th and 45 th QGR is Rs 80,79,163 /- .

. Accordingly after deduction of 12% revenue sharing as per Para 15

above , the total amount payable is Rs.10,04,55837/- ie
(Rs.10,85,35,000 (-) Rs 80,79,163). Accounts may pul up fund

availability certificate amounting to Rs.10,04,55,837/- under Demand
MNo. 82 - Budget Head, 2852 Industries, 07-Telecommunication and
Electronic Industries, 800 -Other Expenditure, (4 -Infrastructure

Development, 50-Other Charges.
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DIT: The file is submitted for administrative and financial approval of

Government towards 44t and 45" quarter of GBBN,
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‘ File No. 7/205/2009/DOIT/GBBN IMPL payment/Part file-Vi
FMS No. 1400077351
FINANCE (EXP) DEPARTMENT

Note from 38-53/N refers.

2 The proposal of department of Information Technology is for according approval

for expenditure sanction amounting to Rs. 10,04,55,837/- (Including GST) towards
payment of 44" and 45" QGR amount to M/s UTL towards implementation of

GBBN project.

3 This Department vide noting at page 32/N has accorded approval for expenditure

sanction for Rs.] 0,85,35,000/- towards 42™ and 43" Quarter to M/s UTL towards

implementation of GBBN project keeping 5% on hold (note at page 32/N refers).

4. Certificate for Availability of Funds for the F.Y. 2021-22 is placed at pg.385/C.
Total allotment Rs.60,00,00,000.00/- budget head 2852-07-800-04-50 .

—

5.The proposal has administratively been approved by the Hon’ble Minister (IT) at

pE. 53/M.
l"-_._-.

6.1n view of above may like to accord approval for expenditure sanction amounting to

Rs. 10,04,55,837/- (Including GST) towards 44™ and 45" QGR amount to M/s

UTL towards implementation of GBBN .

gubmitted please.
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. The department has obtained Administrative approval on page 53/N and
Finance Department’s Concurrence on page 54/N for payment to M/s UTL
(GBEN partner) amounting of Rs.10,04,55837/- towards 44t & 450 QGR of
GBBN project.

2. As per the latest invoices submitted by M/s UTL towards 44% & 45% QGR
amounting of Rs. 5,70,60,000/- respectively after deducting of Rs. 5 lakhs as
payment towards GBBN L3 switch is already been paid.

3 Further, it is to inform that this department had kept 5% QGR amount towards
verification of Underground Village Panchayat at 88 VGP's on billing amount of
Rs. 5,76,50,000/ - and not on latest bills amount. The approval of the same was
also obtained to hold 5% amounting of Rs. 28, 82,500 /- of each QGR.

4. AsM/s UTL has not deposited 12% revenue share from revenue earned through
private connectivity during 43+ and 44% QGR of GBBN project. Hence, it was
directed to recover 12% of revenue earned during 430 & 44% QGR from 44 &
45t quarter of GBBN project respectively.

5 As directed, on page 12/N, 12% of revenue shared has been calculated from
revenue earned by M/s UTL (placed at page 386/c to page 387/¢) and same has
been deducted from 43~ & 44% QGR respectively.

6 Now, after holding 5% of each QGR i.e Rs. 28,82,500/- of QGR Bill value of
Rs. 5,76,50000/ - of GBBN project, The total amount of payment to be made to
M/s UTL towards 44% QGR after deducting 5% i.e Rs. 2882500/~ from 44
QGR bill amounting of Rs. 570,60,000/- is Rs. Rs. 4,99,08,833/- and from 45%
OGR after deducting 5% ie Rs. 28,82,500/- on bill value Rs. 5,70,60,000/- is
Rs. 5,03,67,005/ -(including GST). The total amount kept on hold towards 44 &
45t QGR is Rs. 57,65,000/-

7. Now, we may request Account section for the following

4 To recovered from bill and deposit on receipt head by book adjustment of
12% of revenue eamed during 43% QGR & 44" QGR amounting of
Rs. 80,79.162/- from 44 & 450 QGR which are as follows:
i In43 QGR, revenue earned by M/s UTL is Rs. 35572229/ -. The 12% of
revenue shared of 43+ QGR is Rs.42,68667/-.
ii. In 44" QGR, revenue earned by M/s UTL is Rs. 31754127/~ The 12% of
revenue shared 44 QGR is Rs. 38,10,495/-
b, To issue sanction order of Rs, 10,02,75,838 /- instead of Rs. 10,04,55837/-

only.
8 A certify copy of bills of 44t & 45 QGR's are placed aside for approval and
countersigned
Submitted please -
P Qe
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» 1. The proposal to incur an expenditure amounting to Rs.10,04,55837/- (Rupees
Ten Crores Four Lakhs Fifty Five Thousand Eight Hundred Thirty Seven
Only) has been approved by the Government vide U.O. No653/F dated
12/07/2021 and Concurrence of Finance (Exp) vide U.O. No.2642/F dated
12/08/2021 towards the release of payment for 44" Quarter (i.e May-2020 to
July-2020) and 45 Quarter (i.e August-2020 t':;ﬂftnber-iﬂiﬂ} for the work of

“GBBN Project” to M/'s. United Telecoms Limited., Panaji-Goa. Revenue share
12% earned during 43 QGR of GBBN project for book adjustment i.e
Rs. 80,7962/ - and 5% amount of Rs. 57,65,000/- (both QGR's ) kept on heold on
bill value of Rs. 11, 531][] 000/-. Further, it is to inform that the department
obtained approval based on bill value of stgi;_by considering 44 &
45% QGR, the total value is W"{ May seen at page 51/N).
However, during payment invoice submitted by M/s UTL of Rs. 11, 41,20,000/ - (
i e for each QGR amounting Rs. 5, 70,60,000/-) was considered. Hence, the
difference amount is Rs. 180,000/ -

The details of payment is as below.
a, Amount Approved  Rs. 10,04,35,837

b. Difference amount Rs. 1,80,000/- ( i.e 44 QGR Rs. 90,000/ - & 45" QGR
Rs. 90,000/-)
¢. Proposed Sanction Order amount Rs. 10,02,75,838

5 Accordingly, Sanction Order under Demand No.82, Budget Head - 2852 - 07 -
00 - 04 = 50 for an amount of Rs.10,02,75,838/- (Rupees Ten Crores Two Lakhs
Seventy Five Thousand Eight Hundred Thirty Eight Only) is placed at

correspondence side for approval and signature of Director (IT) please.

Acctt, r‘D‘E additional ChargE)'
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The matter is pertaining to release of QGR 46" and QGR 47" towards GBBN
project.

1. Goa Broadband Network (GBBN) was declared operational from 1st August
2009 for a period of 10 years. The Project was implemented on Public Private
Partnership (PPP) and Build Own Operate (BOO) model without any transfer of
assets, fiber and equipments to Government of Goa after a period of 10 years.
The project is extended 3 times from 1% August 2019 to 31% July 2020, from 1
August 2020 to 31% July 2021 and from 1% August 2021 to 31° July 2022. The
department has appointed M/s Software Technology Parks of India (STPI) {An
Autonomous society under Government of India, Ministry of Communication &
information Technology, Department of Electronics & information Technology)
towards the Third Party Auditing of GBBN Project. M/s STPI is monitoring SLA
and giving its recommendations to DOIT for release of payment.

2. Kindly refer the invoices received from M/s UTL towards providing (internet and
intranet) services through Goa Broadband Network (GBBN) project. The details of

invoices are as below:-

a. Invoice No. UTLGOABPPI21001 dated 01-02-2021 for month of November
2020, December 2020 & January 2021, (placed at page 389 /c).

b. Invoice No. UTLGA2122P10003 dated 03-05-2021 for the month of February
2021, March 2021 & April 2021, (placed at page 391 /c).

gpr——

2. There is also a pending payment amounting of Rs. 80,79,162/- of 44" & 45" QGR's

which was not paid earlier. ( May refer noting page 39/C to 58/C) .
-_—-—;_._.—.—"""

4 TPA Agency i.e. Mis STPI has carried out SLA monitoring for the 46" Quarter i.e
November 2021, December 2020 & January 2021 & 47" Quarter i.e February 2021,
March 2021 & April 2021 and has submitted SLA reports for the above mentioned
guarters vide Reference No. STPIM/P/PCG/GBBN/2019-20/VII/23/1641 dated
25/03/2021, & STPIM/P/PCG/GBBN/2019-20/VIII/23/85 dated 23/06/2021 placed
from p-393/C to p-466/C. STP| has requested to consider the payment as per the
GBBN RFP Volume Il (4.1) with specific clauses No. 4.1 (a} . (b} and (J) which is
further clarified/amended in RFP: Goa Broadband Network—-Amendments and

Clarifications with Sr.No.208 page no. 61 of 64 along with all other relevant clauses
of RFP (may refer page p-303 /C)
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3. TPA Agency has submitted a report for considering the release of payment to the
GBBN Partner (M/s UTL) as per the Principal and Supplementary Agreement given
below :

a. 40% of total QGR amount which is irrespective of SLA may be released.

b. 80% of total QGR is based on the proportionate percentage of SLA
calculation which is based on Network availability.

4. As per the report submitted by TPA ie. M/s STP! for 46" QGR, the network

i
———

availability report is 88.75% and 47" QGR network availability report is 90.08%
—— -

5. The following points below indicates SLA calculations along with details of the SL/-E
and reasons for penalty are also indicated below based on the parameters :

. Network related parameters are classified based on hours of operations:

l.  Prime Business Hours (PBH)-8.00 A.M to 8.00 P.M (all days of the
week, everyday of the year)

H. Extended Business Hours (EBH)-8.00 P.M to 8.00 A.M (all days of the
week, everyday of the year)

. Network Performance related parameters, in the PBH, there are 189 village
Panchayats (nodes), 11 Taluka Headqaurters (THQ) router (Nodes) and State
Head Quarter (SHQ) router (node) and District Head Quarter (DHQ) Router
(Node). The same nodes are also considered in EBH. Therefore, the total
nodes in the Network Performance related are 400.

*  The internet bandwidth is calculated depending upon the availability of internet
which is terminated and distributed from NIC data center for which report from
ISP Company i.e. Airtel is considered.

¢+  The Intrusion Prevention system (IPS) and firewall Qutrages and backbone:

latency are considered in the Network quality parameters.

* No credit for performance is given to these matrices as per the
RFP/Agreement.

. The response and rectification time taken by the GBBN Partner is considered
in the Network Service maintenance related parameters.

o  The availability of IP telephony, Video-conferencing, uptime of core switch, Cai;
Manger and Multi-conferencing Unit is considered in the service performance
related parameters.

e N < e Y
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. Uptime of core switch, call manager and multi-conferencing Unit is considered

in the service maintenance related parameters.

+ The maximum credit points in the service matrics parameters as per the RFP
are as follows:

Sr. No. | SLA Parameters/Metric Maximum points as per RFP
1 Network performance related 33
2 Internet availability
3 Network guality related
4 MNetwork maintenance related 30
5 Service performance related 20
6 Network maintenance related 10
100

7. The SLA report is calculated on the monthly basis through Network Monitoring
System, Helpdesk server, ISP report, CCM and some manual calculations. The
details of the servers for calculating 23 parameters of the SLA for 46" QGR are

e

placed at pages p-420/c to p-427 /e and for 47" QGR placed at pages p- 457/c
to p- 463 /c.

B. TPA Agency has also submitted the GBBN Security Audit report placed at page
p-393 /e to p-397/c for 468" QGR & page p- 430/c to p-436 /c for 47" QGR,

g. The repoert submitted by the TPA Agency for the credit points achieved by the
GBBN Partner for the 46" QGR is as given below:-

Points

S, | SLA Parameters | Total [Nov- [Dec -[Jan- |Quaner4g
Mo Points | 20 20 21
[ 1. Metwork Uptime, SHQ-DHQ, | 7.00 7.00 7.00 7.00 7.00

PEH

~ 2 | Network Uptime, DHQ-THQ,PBH | 700 |7.00 |472 [572 |581

3. | Network Uptime, THQ-VHQPBH |7.00 [230 |226 [176 |241
4. | Network Uptime, SHQ-DHQ, EBH | 400 (400 |400 |400 (460
5 Network Uptime, DHO-THQ, 400 (400 [363 [348 | 3.60
T EBH ! |
| 6. | Network Uptime, THQ-VHQ, EBH | 4.00 179 173 168 173
i__?___ Internet Availability % 7.00 7.00 ., 7.00 7.00 )
| 8. | IPS Firewall outages 0.00 (000 ] 0.00 | 000

| 10.00




4 V% j‘\
9. | Backbone Latency 0.00 0.00 0.00 0.00 0.00 ®
10. | Backbone packet loss 0.00 0.00 0.00 0.00 |0.00 -]

11. | Severity Level 1, Response Time 5.00 5.00 5.00 5.00 500 - )
12. | Severity Level 1, Rectification | 5.00 5.00 5.00 437 479
Time
13. | Severity Level 2, Response Time | 5.00 5.00 5.00 500 |[5.00
14. | Severity Level 2, Rectification | 5.00 3.55 3.59 3.76 |[3.63
Time
15. | Severity Level 3, Response Time 5.00 5.00 5.00 5.00 5.00

16. | Severity Level3, Rectification Time | 5.00 410 3.99 4.11 4.07

17. | Availability of IP Telephony, Video | 10.00 |10.00 |[10.00 |[10.00 |10.00
Conferencing, Services on

Demand & Intranet
18. | Number of Concurrent VOIP Calls | 5.00 5.00 5.00 500 [500
19. | Number of Concurrent Video |5.00 [500 [500 [5.00 (500 — |
conferences
20. | IP Telephony and Data Services, | 3.00 3.00 3.00 3.00 300
Response Time

21. | Telephony, Data Services, Repair | 3.00 3.00 3.00 3.00 3.00

Time

22, | Video conferences, Response |2.00 2.00 2.00 2.00 2.00
Time

23.1 Video conference Restoration | 2.00 2.00 2.00 2.00 2.00
Time

100.00 [90.74 |87.92 |87.58 |[88.75

_J

a) SLA rebort for the month of Nov 2020 as submitted by TPA Agency.

ANNEX { SLA Parameter Total | Points Remarks
Summary Points | obtained
| Network performance 33 26.09 | Reports from NMS
related (Cygnet NMS-v38-
b04) ,
| Il Internet Availabiity 7 7 ISP (Airtel) uptime
; report
z Il | Network quality | NA NA | No credits as per
‘ related RFP
. )\ Network 30 27.65 | Calculated by TPA
maintenance related using force majeure
y of helpdesk server
Y Service Performance | 20 20 Uptime of core
related Switch is




considered as CCM

& MCU
connected with i.

is

Vi

Service maintenance
related

10

10

Uptime of core
Switch is
considered as CCM
& MCU

connected with it

is

Total
points

100

90.74

b) SLA report for the month of December 2020 as

submitted by TPA

Agency
ANNEX | SLAParameter | Total | Points Remarks ]
Summary Points | obtaine
| d
i Metwork 33 23.34 | Reports from NMS
performance I (Cygnet NMS-v38-
related b04)
| Internet Availability 7 7 ISP (Airtel) uptime |
report
1l MNetwork  quality | NA NA | No credits as per
| related RFP
I Network 30 27.58 | Calculated by TPA
maintenance using force majeure
related of helpdesk server
N Service 20 20 | Uptime of core
Performance Switch is |
. related considered as CCM
& MCU is
connected with it.
Y Service _! 10 10 |Uptime of core |
| maintenance ' Switch is
related considered as CCM
& MCU Is
connected with it I
Total 100 | 87.92 =
points
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c) SLA reports for the month of January 2021 as submitted by TPA @
Agency.
ANNEX | SLA Parameter Total |- Points Remarks |
Summary Points | obtained
I Network performance 33 23.34 | Reports from NMS
related (Cygnet NMS-v38-
b04)
Il | Internet Availability 7 7 ISP (Airtel) uptime
report
It Network quality | NA NA No credits as per
related RFP
v Network 30 27.24 | Calculated TPA
maintenance related using force majeure
of helpdesk server
vV Service Performance 20 20 Uptime of core
related Switch is
considered as CCM
& MCU is
connected with it.
VI Service maintenance | 10 10 Uptime  of core |
related Switch is
considered as CCM
& MCU is
connected with it
Total 100 | 8758 ]
points

Reasons for penalty for all above 8 (a) to 8 (c) are as foliows:-

Nodes were down due the following reasons:-

e Fiber cut
o Switch faulty

« GED power down/UPS down power down during the office hours

It may be noted that downtime due all the above reasons have been
considered as shown by the TPA Agency in the severity level 1, 2, 3
rectification time SHQ, DHQ, THQ and for 189 village panchayats &
225 office building/Locations.
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10. In view of above the SLA calculations month wise is as given below:-

46 ™ Quarters (November 2020-January 2021)

Month [ Actual payment due as | Percentage achieved w.r.t. SLA
per Agreement
Nov 2020 11430000 90.74
Dec 2020 11430000 87.92
TJan 2021 | 11430000 B7.58
34290000 88.75

11.Pu|13_|'t_y._5_____,al:mﬂﬂﬁgn
B ———

As per Supplementary Agreement clause no 1.2.5.5 Vll-{iv)

Rs. 571,650,000/ is the QGR payment for GBEN project ————-—-—--- A
Qﬁm as per Supplementary Agreement:-

40% irrespective of SLA

Rs. 5.71.50,000/- x { 40/100) = 22,860,000/-

40 % of the total QGR = Rs. 22 860,000/~ ~seeseeezzm=mm- —B

Remaining 60% of QGR = A- B = 34 200,000/~ out of 80 % based on SLA ( TPA
recommendation)

For November 2020- January 2021 (TPA Report)
amount based on 60% SLA = 3,42,90,000 x (88.75/100) = 3,04,32,375

—

Penalty = Rs. 3,42,80,000 — Rs. 3,04,32 375 = Rs. 38,567,625/
 —l e

e —

So total amount to be released
40 % irrespective of SLA = Rs. 2 28 ,60,000/-
8. £,e8,00 U0
60 % based on SLA = Rs, 3,04 32,375/
G i A

Total = Rs. 5,32,92,375/-

_—

12 1n view of above following is stated:
a. QGR forl November 2019- Jan uary 2020
40% towards fix for capital expenditure Rs. 2,28,.60,.000/-
HaTe—— E—— |
&0% based on the SLA
(TPA agency Report i.e 88.75% which is below 90%)Rs. 30,432 375/-

Hs. 5.32,92_,3?‘5,1’.
W.r.t Para. 6, on page 2/N, 5% kepl on hold Rs. 28, 82 500/- )

—

Armount with GST (GST amount is Rs.80.73,777/) Rs. 5.04.09. 875/
i e ) T A g E AT

[P = =

e

e —
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13.The report submitted by the TPA Agency for the credit points achieved by the
GBBN Partner for the 47" QGR is as given below:-
Points 1"
Sr. | SLA Parameters Total Feb 21 | Mar 21 | April Quarter-ﬁ?
No Points 21 _
1. Network Uptime, SHQ-DHQ, | 7.00 7.00 7.00 700 |7.00 T
PBH
Network Uptime, DHQ-THQ, PBH | 7.00 5.81 6.45 700 (642
Network Uptime, THQ-VHQ,PBH | 7.00 2,19 2.38 235 (231 ]
4. | Network Uptime, SHQ-DHQ, EBH | 4.00 4.00 4,00 400 14.00 :__:
Network Uptime, DHQ-THQ, 400 |322 [400 [400 (374 ]
FBH
8. Network Uptime, THQ-VHQ, EBH | 4.00 1.80 186 [1.86 [1.84
7. Internet Availability 7.00 700 (700 [700 [7.00
8. IPS Firewall outages 0.00 0.00 0.00 0.00 [0.00
g, Backbone Latency 0.00 0.00 0.00 0.00 |0.00 h
10. | Backbone packet loss 0.00 0.00 0.00 0.00 |[0.00
11. | Severity Level 1, Response Time | 5.00 5.00 5.00 5.00 {5.00
12. | Severity Level 1, Rectification | 5.00 4.62 4.86 417 |[4.55
Time
13. | Severity Level 2, Response Time | 5.00 5.00 5.00 5.00 |5.00
14. | Severity Level 2, Rectification | 5.00 3.70 3.79 4.17 3.89
Time
15. | Severity Level 3, Response Time | 5.00 5.00 5.00‘ 500 |5.00
16. | Severity Level3, Rectification Time | 5.00 4,29 4.37 4.34 4.33
17. | Availability of IP Telephony, ‘Video 10.00 |10.00 |10.00 |10.00 | 10.00
Conferencing, Services on 1
Demand & Intranet
18. | Number of Concurrent VOIP Calls | 5.00 5.00 5.00 5.00 5.00
19. | Number of Concurrent Video | 5.00 5.00 5.00 500 |5.00
conferences
20. | IP Telephony and Data Services, | 3.00 3.00 3.00 3.00 |[3.00
Response Time
21. | Telephony, Data Services, Repair | 3.00 3.00 3.00 3.00 3.00
Time
22. |Video conferences, Response|[2.00 |200 200 |[200 |200 T

A



- {? /N.....

Time

23.

Video conference Restoration | 2.00 2.00 2.00 2.00 2.00

Time

100.00 {88.63 |90.71 |90.88 |90.08

a) SLA report for the month of February 2021 as submitted by TPA

Agency.
ANNEX SLA Parameter Total | Points Remarks
Summary Points | obtained
I Network performance | 33 24.02 | Reports from NMS
related (Cygnet NMS-v38-
b04)
Il Internet Availability 7 7 ISP (Airtel) uptime
report
I Network quality | NA NA | No credits as per
related RFP
IV Network 30 27.61 | Calculated by TPA
maintenance related using force majeure
of helpdesk server
BERY Service Performance | 20 20 Uptime of core
related Switch is
| considered as CCM
& MCU is
connected with it.
Vi Service maintenance | 10 10 Uptime of core
related Switch is
considered as CCM
& MCU is
connected with it
[ Total 100 88.63
points

b) SLA report for the month of March 2021 as submitted by TPA

Agency
ANNEX SLA Parameter Total | Points Remarks
Summary Points | obtained
| Network performance | 33 25.69 | Reports from NMS
related (Cygnet NMS-v38-
| b04)________




G5/ -

@

[ Internet Availability 7 7 ISP {Airtel) uptime |
report
I Network quality | NA NA No credits as per
related RFP
v Network 30 |28.02 Calculated by TPA
maintenance related using force majeure
of helpdesk server
\' Service Performance | 20 20 Uptime of core
related Switch is
considered as CCM
& MCU is
connected with it,
Vi Service maintenance 10 10 Uptime of core
related Switch ir
considered as CCM
& MCU IS
connected with it
Total 100 90.71
points

]

c) SLA reports for the month of April 2021 as submitted by TPA

Agency.
ANNEX SLA Parameter Total Points Remarks
Summary Points | obtained
I Network performance | 33 26.21 | Reports from NMS
related (Cygnet NMS-v38-
b04)
Il Internet Availability 7 7 ISP (Airtel) uptime
report
[} Network quality [ NA NA No credits as per
related RFP
v Network 30 27.68 | Calculated TPA
maintenance related using force majeure
of helpdesk server
Vv Service Performance | 20 20 Uptime of core
related Switch is

considered as CCM
& MCU is
connected with it.
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Wi Service maintenance | 10 10 Uptime of core
related Switch i5
considered as CCM
& MCU is
connected with it
Total 100 90.89
points

The reasons for penalty for all above 8 (a) to 8 (c) are as follows:-

Nodes were down due the following reasons:-

L]

Ll

Fiber cut
Switch faulty

GED power down/UPS down power down during the office hours

It may be noted that downtime due all the above reasons have been considered
as shown by the TPA Agency in the severity level 1, 2, 3 rectification time SHQ,
DHQ, THQ and for 188 village Panchayats & 225 office building/Locations.

12 In view of above the SLA calculations month wise is as given below:-

47" Quarters (February 2021-April 2021)
Month Actual payment due as | Percentage
per Agreement achieved w.r.t.
SLA
Feb 2021 | 11430000 88.63
“March 2021 | 11430000 BELEE
“April 2021 | 11430000 90.88
34290000 90.08

14. The detailed caloulation is as below:
a. QGR for February 2020 - April 2020
A0% towards fix for capital expenditure

£0% based on the SLA

(TPA agency Report i.e % above 90%)

W.r.t Para. 6, on page 2/N, 5% kept on hold

Amount with GST (GST amount is Rs.9768150/-)

“Nole: Penalty cannot be imposed due fo clause mentioned in para-10.

Rs. 2,28,60,000/-

e

Rs. 3,42,90,000/-

Rs. 5,71,50,000/-
Rs. 28, 32 500/-

e —

—

Rs. ?,4216?.5%!.
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15. Kindly refer the RFP clause Goa Broadband Metwork Amendments 2
Clarification (p-67/c), it states that “The points earmed duning each month will be
added to compute the net score out of 100. If the net score out of hundred is 90
or above but below 100 the operator shall be paid 100% of the 60% of the Q.
Only if the net score is 100 out of 100 the Operator shall be paid 105% of the
60% QI. 40% of the QI is paid without finking to the SLA. The amount for the
quarter will be calculated by adding up the total amount payable, adjiusted for the
Credits/debits for past 3 months." The Net score obtained for the 46" quarter is
B88.75 i.e below 80% hence a penalty of 38,57.625 is impasad‘;d the net scor
of 47" quarter is above 90%. -

R

16. 1t may be noted that the total amount towards 44" and 45" QGR was
Rs 11,41,20,000/- . The 12% revenue sharing for the quarter 44" and 45" yas
RS 80,79,162/- The E&Eﬂment while submitting the file to Government
| submitted the proposal by deducting 12 % revenue sharing amounting to

Rs 80,79,162)- from 44" and 45" QGR. This created a short difference of

Rs 80,79,162/-. Hence this additional amount of Rs 80,79,162/- is to be
considered in this proposal. The copy is enclosed at page p-471/c.

17. The total revenue generated by M/s UTL by providing private connectivity for
45" & 46" QGR iz as below
a. In 45" QGR, revenue earned by M/s UTL is Rs. 4.68,66,919/-. The 12% of
revenue shared of 45" QGR is Rs 56 24 030/-,
b. In 46" QGR, revenue earned by M/s UTL is Rs. 4.74 78.972/-. The 12% of
revenue shared 46" QGR is Rs. 56,97 476/-
c. The ftotal 12% of revenue earned during 45" & 46™ QGR is
Rs. 1,13,21,506/-

18. M/s UTL has not shared 12% revenue from revenue earned during 45™ and 4™
QGR, hence, it is recommended to recover the same fram bills of 46" & 47"
QGR payments and same will be deposit on receipt head by book adjustment.

19. In view of above and as per the recommendation of TPA Agency (STPI) the file is
submitted for release of the payment as follows:-
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Table A:
Sr.No Quarter payment Amount in Rs  after
deduction of penalty
1 46" QGR (A) Rs. 5,04,09,875/-
2 47" QGR (B) Rs. 5,42 67,500/-
! ”
| Total C= (A) +(B) Rs 10,46,77,375/-
3 Previous adjustment paid | Rs. 80,79,163/-
less to Mis UTL (D) = |
Total Amount to be paid to m/s UTL without | Rs 11,27 ,56,538/- |
deduction E= (C ) + (D)
O
-

20). In view of above, the file is submitted for obtaining funds availability certificate
under Demand No.82 Budget Head 2852- Industries, 07- Telecommunication &
Electronics Industries, 800-Other Expenditure, 04- Infrastructure Develooment,
50-Other Charges amounting to Rs 11,27,56,538/-. Further, file may be
forwarded for obtaining Administrative approval and Finance Department's

Concurrence  for

payment to M/s UTL (GBBN partner) amounting of

Rs 11,27,56,538/- ( Eleven crores twenty seven lakhs fifty six thousand five
hundred thirty eight only)
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Code:-0.R.-17
" 73/N
F.No. 7(205)2009/DOIT/GBBN Impl Payment/Part file-VI
FMS N0.1400077351

FINANCE (EXP) DEPARTMENT
Dated: 26/11/2021

Note from pgs. 39/N to pre-pages may please be seen.

The proposal of Directorate of Information Technology is according
expenditure sanction amounting to Rs. 11,27,56,538/- (Rupees Eleven Crores
Seventy Seven Lakhs Fifty Six Thousand Five Hundred and Thirty Eight Only)
towards 46™ and 47" quarter (QGR) of GBBN to M/s. United Telecoms Limited
(GBBN Partner) as recommended by Third Party Audit (TPA) Agency (Software

Technology Park of India).

In this regards departn.cit may duly flag the Funds Availability Certificate

L ——

and re-submit the same.

Submitted please.

’?g'd:i'f-.lml-ll
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' 71‘,yN
F.No. 7(205)/2009/DOIT/GBBN Impl Payment/Part file-VI
FMS N0.1400077351

FINANCE (EXP) DEPARTMENT
Dated: 01/12/2021

Note from pgs. 59/N to pre-pages may please be seen.

The proposal of Directorate of Information Technology is for according

expenditure sanction amounting to Rs. 11,27,56,538/- (Rupees Eleven Crores
Seventy Seven Lakhs Fifty Six Thousand Five Hundred and Thirty Eight
Only) inclusive of GST towards 46" and 47" quarter (QGR) of GBBN_ to M/s.
United Telecoms Limited (GBBN Partner) as recommended by Third Party Audit

(TPA) Agency (Software Technology Park of India).

The department has stated that GBBN was declared operational from 1" August
2009 for a period of 10 years. The project was implemented on PPP and Build
Own Operate model without any transfer of assets, fibre and equipments to
Government of Goa after a period of 10 years. The project is extended 3 times
from 01/08/2019 till 31/07/2022. The department has appointed M/s. Software
Technology Park of India towards TPA of GBBN Project. M/s STPI is monitoring

SI.A and giving its recommendations to DOIT for release of payment.

——

to release_an amount of Rs. 10,04,55.837/~ towards the 44" and 45" OGR to
M/s. United Telecoms Limited (GBBN Partner).

Finance Department vide note at page 54/N had earlier accorded approval

Now as per recommendation of TPA Agency (STPI), department has submitted
propusal for release of payment amounting to Rs. 11,27,56,538/- towards 46™ and
47" quarter (QGR) of GBBN may see tabular form at page 71/N.

Certilicate of availability of funds for the F.¥.2021-22 for the required amount
— _am(
of R 11,27,56,538/- is placed at pages 472/C.

fhie proposal is administraiively ‘approved by Hon’ble Minister for

[nfurmation Technology at page 72/N.

———

I view of the submissions made by department at pages 59/N-72/N, may like
to accord for expenditure sanction amounting to Rs. 11,27,56,538/- inclusive of

GS'T ronards 46™ and 47" quarter (QGR) of GBBN to My/s. United Telecoms
—-'-—__'__._,_,_u—'-‘_'_—-__ _—-—-‘-"

|
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75N

F.No. 7(205)72009/DOIT/GBBN Impl Payment/Part file-VI

FNMS NO.1400077351
FINANCE (EXP) DEPARTMENT
Dated: 01/12/2021

(fronn re-page)
Limit ! (GI3BN Partner) as recommended by Third Party Audit (TPA) Agency
(Softv o Technology Park of India).
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The proposal to incure an expenditure amounting to Rs.ll,ﬁ,?ﬁ,ﬁfﬁ:‘ ﬁpgz- ' -

Eleven Crores Twenty Five Lakhs Seventy Six Thousand Five Hundred Thirty Seve
Only} has been approved by the Government and Concurrence of Finance (Ex
Department towards 46% and 47 quarter (QGR) of GBBN to M/s. United Telecom
Limited (GBBN Partner) as recommended by Third Party Audit (TPA) Agenc

(Software Technology Park of India).

=

Accordingly, sanction order under Demand No.82, Budget Head - 2852 - 07 L
800 - 04 - 50 for an amount of Rs. 11,25,76,537/- (Rupees Eleven Crores Twenty Fiv

T

Lakhs Seventy 5ix Thousand Five Hundred Thirty Seven Only) is placed aft

correspondence side for Approval /Signature of Director (IT) please..

Acctt.  (_OW bl_ﬂm“a‘) 4

Sorchbn O, ﬁf Ze. H25, FE Szl 7S Ftr+ L >

D.DuAccts £““r '7II-HE PJ’S lsg—'

Director(l Cj

'|r'?|I

Govt Pig. Press, Panaji-Goa—S/451,00,000—03/2021
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1. Goa Broadband Network (GBBN) was declared operational from 1st

August 2009 for a period of 10 years. Project was implemented on Public
Private Partnership (PPP) and Build Own Operate (BOO) model without
any transfer of assets, fiber and equipments to Government of Goa after
a period of 10 years. The project is extended thrice i.e. from 15t August
2019 to 31st July 2020, from 1st August 2020 to 31st July ZOZi and from 1st
August 2021 to 31¢ July 2022. The department has appointed M/s
Software Technology Parks of India (STPI) (An Autonomous society under
Government of India, Ministry of Communication & Information Technology,
Department of Electronics & Information Technology) towards the Third
Party Auditing of GBBN Project. M/s STPI is monitoring SLA and
giving its recommendations to DOIT for release of payment.

IT is to inform that before the expiry of the GBBN Contract, the
department through M/s STPI had appointed M/s
Pricewatercooperhouse (PwC) to analyse Exit Management of GBBN
and to find a way forward for GBBN project after completion of 10
years. M/s PwC has submitted Exit Management report of GBBN
indicating various options for a way forward for GBBN project. The Exit
Management report is placed in the file from page 124/C to page 149/c.

" The following options were proposed by M/s PwC in Exit Management

i ——

Report.

i, Option A: Buy back the asset from UTL

ii, Option B: Lease the fiber from M/s UTL and get lease from the
infrastructure and Right of Way provided by Government to M/s

UTL.
ii. Option C: Negotiate and extend the contract with UTL on terms
which are beneficial to DoIT Goa.

iv. Option D: (Additional option available with DolT is to exit out of

the current agreement)
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4. Further the file was moved to the Government for taking necessary

action on the options provided by M/s PwC for way forward for GBBN
Project. Hon'ble Minister IT has approved Option D i.e to exit out of the
current Agreement vide U.O No. 373/F dated 29/05/2020 placed at

page 180/c. Further, the observations raised by M/s pwC were
reviewed by the committee formed by the Government under the
Chairmanship of Director (IT) with member from NIC, members from
DolIT from STPI, and members from ITG and the report is placed at page
124/c to page 149/c. The Committee has recommended to keep 5%
payment on bill value of Rs. 5,76,50,000/- of the each QGR w.r.t 41st
QGR on hold till the verification and compliance of connectivity to 88
VGP’s through underground cabling is completed by the department

—

5. Kindly refer the invoices received from M/s UTL towards providing
(internet and intranet) services through Goa Broadband Network

(GBBN) project. The details of invoices are as below

a. Invoice No. UTLGA2122P10008 dated 08-03-2021 for the month of
May 2021, June 2021 & July 2021, (placed at page 583/¢).

b. Invoice No. UTLGA2122P10004 dated 08-03-2021 for the month of
August 2021, September 2021 & October 2021, (placed at 584/c).

c. Invoice No. UTLGOA2022PI005 dated 03-02-2022 for month of
November 2021, December 2021 & January 2022, (placed at page
585/¢)

6. TPA Agency i.e. M/s STPI has carried out SLA monitoring for the 48t
Quarter i.e May 2021, June 2021, July 2021 & 49t Quarter i.e August
2021, September 2021 & October 2021, 50t Quarter i.e November 2027,
December 2021 & January 2022 and has submitted SLA reports for the

above mentioned quarters vide Reference No.
STPIM/P/PCG/GBBN/2018-19/VII/15/222 dated 07/10/2021,
STPIM/P/PCG/GBBN/2019-20/ VIII/ 23/ dated 09/12/209)
STPIM/P/PCG/GBBN/2019-20/ VIl /23/479 dated 15/02/2022 &
placed from p-467/C to p-574/C. STPL has requested to consider the
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payment as per the GBBN REP Volume III (4.1) with specific clauses No.

4.1 (a) , (b) and (J) which is further clarified/amended in RFP: Goa
Broadband Network-Amendments and Clarifications with Sr.No.208

page no. 61 of 64 along with all other relevant clauses of RFP (may refer

page p-303 /C)

. TPA Agency has submitted a report for considering the release of

payment to the GBBN Partner (M/s UTL) as per the Principal and
Supplementary Agreement given below :
a. 40% of total QGR amount which is irrespective of SLA may be

released.

b. 60% of total QGR is based on the proportionate percentage of SLA

calculation which is based on Network availability.

. As per the report submitted by TPA ie. M/s STPI for 48t QGR, the

network availability report is 90.01%, 49t QGR network availability
report is 90.78% & 50t QGR network availability report is 90.55%

The following points below indicates SLA calculations along with

details of the SLA and reasons for penalty are also indicated below

based on the parameters :

o Network related parameters are classified based on hours of

operaﬁons:
[. Prime Business Hours (PBH)-8.00 A.M to 8.00 P.M (all days
of the week, everyday of the year)
1I. Extended Business Hours (EBH)-8.00 P.M to 8.00 A.M (all
days of the week, everyday of the year)
Network Performance related parameters, in the PBH, there are 189
village Panchayats (nodes), 11 Taluka Headqaurters (THQ) router

(Nodes) and State Head Quarter (SHQ) router (node) and District
Head Quarter (DHQ) Router (Node). The same nodes are also
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considered in EBH. Therefore, the total nodes in the Network

Performance related are 414.

The internet bandwidth is calculated depending upon the
availability of internet which is terminated and distributed from
NIC data center for which report from ISP Company i.e. Airte] ig

considered.

The Intrusion Prevention system (IPS) and firewall Outrages anqd
backbone latency are considered in the Network quality
parameters.

No credit for performance is given to these matrices as per the
RFP/ Agreement.

The response and rectification time taken by the GBBN Partner ig
considered in the Network Service maintenance related parameterg
The availability of IP telephony, Video-conferencing, uptime of core
switch, Call Manger and Multi-conferencing Unit is considered jn
the service performance related parameters.

Uptime of core switch, call manager and multi-conferencing Unit jg
considered in the service maintenance related parameters.

The maximum credit points in the service matrics parameters as per

the RFEP are as follows:

Sr. No. | SLA Parameters/Metric Maximum points as per |
RFP
1 Network performance related 33 -

2 | Internet availability 7 |

3 Network quality related 0

4 Network maintenance related 30

5 Service performance related 20

6 Network maintenance related 10
100 ]
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10.The SLA report is calculated on the monthly basis through Network

Monitoring System, Helpdesk server, ISP report, CCM and some

manual calculations. The details

Network Availability report

—————

Considered for calculating 23 parameters of the SLA for 48" QGR are

placed at pages p-494/c to p-497/c , 49 QGR placed at pages p- 530/c to p- 533

/c and for 50t QGR placed at pages p- 565/c to p- 568 /c

11.TPA Agency has also submitted the GBBN Security Audit report placed at
page p-467 /c to p-473/c for 48t QGR, page p- 504/c to p-509/c for 49% QGR &
p-540 /e to p-544/c for 50t QGR.

12, The report submitted by the TPA Agency for the credit points achieved by the

GBBN Partner for the 48 QGR is placed at Page 501/C.

13. Reasons for penalty are as follows:-

Nodes were down due the following reasons:-

e Fiber cut
e Switch faulty

e GED power down/UPS down power down during the office

hours

It may be noted that downtime due all the above reasons have
been considered as shown by the TPA Agency in the severity
level 1, 2, 3 rectification time SHQ, DHQ, THQ and for 189 village
panchayats & 225 office building/Locations.

14. In view of above the SLA calculations month wise is as given below:-

-
Month

I
July 2021
——"" | 34290000

48 & Quarters (May 2021 -July 2021)

Actual payment due as

Percentage achieved w.r.t. SLA

May 2021 | 11430000

June 2021 | 11430000

per Agreement
87.35
91.55
11430000 91.12
90.01

-l
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15.In view of above following is stated:

a. QGR for May 2021- July 2021

40% towards fix for capital expenditure Rs. 2,28,60,000/ -
60% based on the SLA
(TPA agency Report i.e % above 90%) Rs. 3,42,90,000/ -

Rs. 5,71,50,000/ -

W.r.t Para. 4, on page 79/N, 5% kept on hold (-) Rs. 28, 82,500/-
on bill Value of Rs. 5,76,50,000/ -

Amount with GST (GST amount is Rs.9768150/-) Rs. 5,42,67,500/-

16.The report submitted by the TPA Agency for the credit points achieved by the
GBBN Partner for the 49" OGR is placed at Page 537/C

17.The reasons for penalty are as follows:-
Nodes were down due the following reasons:-
¢ Fiber cut
e Switch faulty
e GED power down/UPS down power down during the

office hours

It may be noted that downtime due all the above reasons have been
considered as shown by the TPA Agency in the severity level 1, 2, 3
rectification time SHQ, DHQ, THQ and for 189 village panchayats & 225
office building/Locations.

18.In view of above, the SLA calculations month wise is as given below:-

49 th Quarters (August 2021-October 2021) ]

Month Actual payment due as | Percentage achieved wurt,
per Agreement SLA

Aug 2021 | 11430000 90.69

Sep 2021 | 11430000 90.94

Oct2021 | 11430000 90.71 ]
34290000 90.78

Note: Penalty cannot be imposed due to clause mentioned in para-10,
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19.The detailed calculation is as below:

e

a. OGR for August 2021 - October 2021
40% towards fix for capital expenditure Rs. 2,28,60,000/ -

60% based on the SLA

(TPA agency Reportie % glao_v_t_e 9[_)%) Rs. 3,42,90,000/ -

Rs. 5,71,50,000/ -

W.r.t Para. 4, on page 79 /N, 5% kept on hold (-) Rs. 28, 82,500/-
on bill Value of Rs. 5,76,50,000/ -

Amount with GST (GST amount is Rs.9768150/-)  Rs. 5,42,67,500/-

20.The report submitted by the TPA Agency for the credit points achieved by the
GBBN Partner for the 50t QGR is placed at Page 572/C

21.The reasons for penalty are as follows:-

Nodes were down due the following reasons:-
e Fiber cut
o Switch faulty
e GED power down/UPS down power down during the

office hours

It may be noted that downtime due all the above reasons have been
) considered as shown by the TPA Agency in the severity level 1, 2, 3
]- rectification time SHQ, DHQ, THQ and for 189 village panchayats &
725 office building/Locations.

22 In view of above the SLA calculations month wise is as given below:-

! 50® Quarters (November 2021-Januray 2022)
& Month Actual payment due as | Percentage achieved w.r.t.
per Agreement SLA
Nov 2021 | 11430000 91.04
Dec 2021 | 11430000 90.38
Tan 2022 | 11430000 90.23
""" [ 34290000 90.55

Note: Penalty cannot be imposed due to clause mentioned in para-10.
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23.The detailed calculation is as below:
a. QGR for November 2021 - January 2022

40% towards fix for capital expenditure Rs. 2,28,60,000/-
60% based on the SLA
(TPA agency Report i.e % above 90%) Rs. 3,42,90,000, -

Rs. 5,71,50,000/ -

W.r.t Para. 4, on page 79/N, 5% kept on hold (-) Rs. 28, 82,500/ -
on bill Value of Rs. 5,76,50,000/ -

Amount with GST (GST amount is Rs.9768150/-) Rs. 5,42,67,500/-

24 Kindly refer the RFP clause Goa Broadband Network Amendments &
Clarification (p-67/c), it states that “The points earned during each
month will be added to compute the net score out of 100. If the net score
out of hundred is 90 or above but below 100 the operator shall be paid
100% of the 60% of the QL Only if the net score is 100 out of 100 the
Operator shall be paid 105% of the 60% QI. 40% of the QI is paid
without linking to the SLA. The amount for the quarter will be
calculated by adding up the total amount payable, adjusted for the
Credits/ debits for past 3 months.” The Net score obtained 90.08% which
is above 90%.

25.1t may be noted that, as per the terms and conditions of GBBN RFI" and
extension order total outlay per year is Rs. 22.86 Crores which is Rs.
5,71,50,000/- per quarter. However, M/s UTL raises invoices of Rs
5,70,60,000/ - per quarter w.e.f 415 QGR in which Rs.90,000/- is shown
less. Further, it is to informed that the payment is calculated as per the
RFP é& extension of GBBN contract order to M/s UTL i.e QGE amount
of Rs. 5,71,50,000/ - per quarter. The total amount payable to M/s UTL
towards 485, 494 and 50% QGR is Rs. 16,28,02,500/- after holding 5% as
per para 4, on page 79/N.

. The total rev en;? generated by M/s UTL by providing private
connectivity for ;@hl_ﬁiﬂ &ﬁé‘“ QGR is as below ( May seen at page |
575/ ¢ to page 282/¢)
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4 In 47% QGR, revenue earned by M/s UTL is Rs. 3,94,37,420/-. The
12% of revenue shared of 47 QGR is Rs 47,32,490/ -,

b. In 48t QGR, revenue earned by M/s UTL is Rs. 3,58,19,468/-. The
12% of revenue shared of 48" QGR is Rs 42,98,336/ -,

c. In 49t QGR, revenue earned by M/s UTL is Rs. 3,49,22,879/-. The
12% of revenue shared 49 QGR is Rs. 41,90,745/-.

The 12% of revenue earned during 47, 48 and 49" QGR amounting
of Rs. 1,32,21,571/-

27.M/s UTL has not shared 12‘}5 revenue from revenue earned during 47,
48 and 49 QGR. hence, 1t is declded to recmrered the same from bills

of 48th, 49th & 50t QGR payments and same will be deposit on receipt
head by book adjustment amounting of Rs. 1,32,21,571/-

78 In view of above and as per the recommendation of TPA Agency (STPI)

the file is submitted for release of the payment towards 48" QGR

amounting to Rs. 5,71,50,000/-, 49 QGR amounting to Rs. 5,71,50,000/- &
50t QGR amounting to Rs. 5,71,50,000/-. The total payment to be made to
M/s UTL is Rs. 16,28,02,500/- (i.e Rs. 5,42,67,500/- + Rs. 5,42,67,500/- + Rs.

5,42,67,500) after holding 5% on bill value of Rs. 5,76,50,000/-

29, Account Section may place funds availability certificate of
Rg_]-m,;jn;[}m,f- under Demand No.82 Budget Head 2852- Industries,
I}?-TEI-Etﬂﬂ'lmllﬂiCaliﬂn & Electronics Industries, 800-Other Expenditure,
04- [nfrastructure Development, 50-Other Charges. Further, Account
Gection may forward file for obtaining Administrative approval and
Finance Department’s Concurrence for payment to M/s UTL (GBBN

}f'rarln{:r} amounting of Rs.17,14,50,000/-.

gubmitted please
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Kindly refer the notings from page 78/N.

The proposal is for payment of 48", 49" and 50" QGR towards GBBN
Project under extended contract tenure with M/s.United Telecom Limited
(UTL). The initial contract was of 10 years from 01/08/2009 1o 31/07/2019.
The contract was cxlended thrice on same terms and conditions of the

Principal Agreement and subsequent Supplementary Agreement.

The Payment calculations are made based on the SLA reports submitted by
TPA i.c. STPL

Further. as approved earlier the 12% revenue share i.e. Rs.1.32, 21,571/~ of
the Government towards the 47", 48" and 49" QGR will be recovered from
the bills of 48", 49" and 50" QGR.

It may also be noted that before expiry of the initial GBBN contract,
Department  had appointed M/s.PWC through STPl 1o suggest exit
Management of GBBN Project.

M/s. PWC suggested 4 Option(s) along with 12 observations, which may be
seen at Para (3) & (4) on Page 78/N and 79/N.

Further, file was moved 1o Government and Cption () was recommended = 4
by then Hon'ble Minister (IT) on 10/07/2019 and with the approval of
Hon'ble CM the contract was initially extended for | year,

Subsequently, Option “D™ was approved by the Government Vide 1.0
No.373/F dated 29/05/2020.

Further, observations raised by M/s.PWC were reviewed by the commiitec
formed under Director (IT) with the approval of the Government and
subsequently a report was made which was also then approved by the
Government in Dec,2020. The major observations were Observation N-L'l. (2}
and (3) which are transcribed as follows:-

PWC's Observation No.2:- “RFP envisaged requirement of redondani
uplink from each of the VGPs to Taluka Head Quarter (THQ).
not cnabled™

This is

Committee recommendation in brief

With regards to Observation No.2 it is indicated in the report that commites
after analyzing GBBN RFP’s, bids documents of M/s 1)) . detailsireports
submitted by M/s.STPI stated that M/s.UTL. has proviged redundaney for g
backbone links and some Village Panchayats. |owever some ol the Viliage
Panchayats/Olfice |.ocations are not having redundancy, It was [urther

decided by the ecommitice that M/s.UTL. should be dirccted w complete the
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.-u-"" ring lopology (redundancy) to remaining Village Panchayats. It is also stated
in the report that this feature/matter is not linked with payments/SLA.

10. PWC's Observation No.3:- *The agreement required, the fiber up to all
VG P should be underground. This has not been complied in entirely for
all VGPs™

Committee recommendation in brief

With regards to Observation No.3, it is stated in the report that out of 189,
STPI confirmed that 101 Village Panchayats are connected through fiber,
Also, it is stated that remaining 88 Village Panchayats are also connected
through fiber, however verification is remaining. Further, committee
recommended to hold 5% QGR from 41" QGR till the verification pProcess
and compliance of the same is done. However, as per the available records
ull date verification is pending.

Accordingly, 5% of the QGR amount is kept on hold for 48", 49" and 50"
QGR bills. The decision may be taken to continue to hold 5% of the QGR

amount.

| 1.In view ol the above the file is submited for:-

a.) Decision with respect to Para( 10)
L b.) To consider for release of Rs.16,28,02.500/- for 48th. 49" and 50™

QGR. by holding 5% bill value as indicated at Para( 10).

Fund Availability Certificate ol Rs.17,14,50,000/- is placed at 587/c.
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F.No. 7(205)/2009/D01T/GBBN Impl Payment/Part file-V1
FMS N0.1400077351

FINANCE (EXP) DEPARTMENT

Dated: 29/06/2022

Note from pgs. 78/N to pre-pages may please be seen.

The proposal of Directorate of Information Technology is for according

expenditure sanction amounting to Rs. 16,28,02,500/- (Rupees sixteen crores

twenty eight lakhs two thousand five Hundred only) inclusive of GST towards
48" , 49™ and 50" QGR towards GBBN project under extended contract tenure
with M/s. United Telecoms Limited as recommended by Third Party Audit (TPA)
Agency (Software Technology Park of India).

The department has stated that GBBN was declared operational from 1% August
2009 for a per iod of 10 years. The project was 1mplemented on PPP and Build
Own Operate model without any ransfer of assets, fibre and equipments to
Government of Goa after a period of 10 years “The project is extended 3 times
froimn 01/08/2019 till 31/07/2022. The department has appointed M/s. Softwarce
Technology Park of Iﬁdia towards TPA of GBBN Project. M/s STPI is monitoring,

SLA and giving ts recommendations to DOIT for release of payment.

In this re ards approval of Finance Department_for rclease of an amount

of Rs. 11,27 56,538/-

towards the 46" and 47" QGR to M/s. United Telecoms
Limited GBBN Partncr) may please be secn at page 75/N. \x,.--*

Now as per recommendation of TPA Agency (STPI), department has submitted
proposal for release of payment amounting to Rs. 16,28,02,500/- (i.e.
RS.S 42,67,500+Rs.5,42,67,500+Rs.5,42,67,500) towards 48" , 49" and 50"

(QGR) of GBBN may see para 15,19 & 23 at pages 83/N-85/N.

Further, in_this I€ ards minutes of Director (IT) may please be seen at page
88/N-89/N.

The proposal is aaministratively approved by Hon’ble Minister for

Information Technology at page 90/N.

The CMM@M of funds for the F.Y.2022-23 is placed at pages

587/C.

In view of the submissions of the depaitment made herein above and since

. budget is passed vote on account may like to see on according cxpenditure

sangiion only for amount of Rs. 14,58,33,323.35/- (5/12 of the Budget As per
FAC duly flagged as fag A). Howev;.. dnpdtir.m: may tes qunrruf Hie DRIt o5zl

o=,
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F.No 7(205)/2009/DOIT/GBBN Impl Payment/Part file-Vi
FMS N0.1400077351

FINANCE (EXP) DEPARTMENT

Dated: 29/06/2022

(from pre-page)

for balance amount after total budget is passed for the year 2022-23 by the

assembly

Submitted please.
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. |he amount to be paid to M/s UTL after holding 5% of each QGR ie

s, 78,82,500/ - of QGR bill value of Rs. 5,76,50,000/- of GBBN project towards
cerification of Underground fiber of 88 VGP's and by recovering 12 % of
wenue share from revenue earned from private connectivity during 47t , 480 &
jgin QGR's from bills of 4810, 49 & 5(kh QGR's

2 As per ¢;BBN RFP and Eul;..p]gmentﬂ.r_:.' Agreement, the 12% revenue sharing of
e Gwave shall start from 1% August 2014 6l 31% July 201%. Subsequently,
¢overnment of Goa has extended GBBN project till 31% July 2022 with existing
~rms & conditions.

" urther, it is to inform that, Finance (Exp) Department accorded approval for an

]

ymount of Rs. 14,58,33,333.33/- (i.e 5/12 of the Budget as per FAC placed at page
147/c) instead an amount of Rs. 17,14,50,000/ -towards implementation of GBBN
roject.

1 DOIT released payment towards 48t & 490 OGR amounting of Rs 5,70,60,000/ -
ncluding G5T) & Rs. 5,70,60,000/- (including GST) respectively, The balance
nction amounts remained after releasing 48t & 49 QGR is Rs. 3,17,13333.3/ -
d amount need to paid for M/s UTL towards 50t QGR is Rs. 5,70,60,000/ -
(including GST).

5. i wview of above, this department may release of Rs. 3,17,13,333.3/- and remaining
alance of Rs. 2,53,46,666.7/- will pay once budget is passed for the year 2022-23 by the
ssembly as stated by Finance (Exp) Department. Now, after holding 5% of 300 QGR on
LGR bill value of Rs. 576,50,000/- ie Rs. 28,82,500/- & recovering of 12 % revenue
fhare of Rs 41,90,745/- amount to be paid to M/s UTL is Rs. 24640,088.3/-. M/s UTL

a5 been appointed as a GBBN partner through tendering process.

6. A certify copy of bills of 48" , 49 & 50 QGR’s are placed aside for approval

and countersigned
fﬂgl"' BC)
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The proposal to incure an expenditure amounting to Rs.13,71,85,833/- (Rupees

Thirteen Crores Seventy One Lakhs Eighty Five Thousand Eight Hundred Thirty
Three Only) has been approved by the Government and Concurrence of Finance {!?*{p}-‘
Department towards 48h. 49 and 49 quarter (QGR) of GBBN to M/s. United
Telecoms Limited (GBBN Partner) as recommended by Third Party Audit (TPA)

Agency (Software Technology Park of India).

Accordingly, sanction order under Demand No.82, Budget Head - 2852 - 07 -
800 - 04 - 50 for an amount of Rs.13,71,85,833/- (Rupees Thirteen Crores Seventy One
Lakhs Eighty Five Thousand Eight Hundred Thirty Three Only) is placed at

correspondence side for Approval/Signature of Director (IT) please.
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1. Goa Broadband Network (GBBN) was declared operational from 1st
August 2009 for a period of 10 years. Project was implemented on
Public Private Parinership (PPP) and Build Own Operate (BOO) model
without any transfer of assets, fiber and equipments to Government of
Goa after a period of 10 years. The project is extended thrice i.e. from
1st August 2019 to 31st July 2020, from 1st August 2020 to 31t July 2021
and from 18t August 2021 to 31st July 2022. The department has
appointed M/s Software Technology Parks of India (STPI) (An
Autonomous society under Government of India, Ministry of Communication
& Information Technology, Department of Electronics & Information
Technology) towards the Third Party Auditing of GBBN Project. M/s
STPI is monitoring SLA and giving its recommendations to DOIT for
release of payment.

5 It is to inform that before the expiry of the GBBN Contract, the
department through M/s STPI had appointed M/s
Pricewatercooperhouse (PwC) to analyse Exit Management of GBBN

and to find a way forward for GBBN project after completion of 10
years. M/s PwC has submitted Exit Management report of GBBN
indicating various options for a way forward for GBBN project. The
Exit Management report is placed in the file from page 124/C to page

149/ c.
3. The following options were proposed by M/s PwC in Exit

Management Report.

Option A Buy back the asset from UTL
i, Option B: Lease the fiber from M/s UTL and get lease from the
infrastructure and Right of Way provided by Government to M/'s

UTL.

4i.  Option C: Negotiate and extend the contract with UTL on terms

ch are beneficial to DolT Goa.

whi




a6 M —‘

iv.  Option D: (Additional option available with DolIT is to exit out of

the current agreement)

4. Further the file was moved to the Government for taking necessary
action on the options provided by M/s PwC for way forward for
GBBN Project. Hon'ble Minister IT has approved Option D ie to exij
out of the current Agreement vide U.O No, 373/F dated 29/05/202¢
placed at page 180/c. Further, the observations raised by M/s PwC
were reviewed by the committee formed by the Government under the
Chairmanship of Director (IT) with member rom NIC, members fropm
DolT from STPI, and members from ITG and the report is placed a4
page 124/c to page 149/c. The Committee has recommended to keep
5% payment on bill value of Rs, 5,76,50,000/- of the each QGR w.rg
41* QGR on hold till the verification and compliance of connectivity
to 88 VGP's through underground cabling is completed by the

department |

Kindly refer the invoices received from M/s UTL towards providing

Ul

(internet and intranet) services through Goa Broadband Network

(GBBN) project. The details of inveices are as below

4. Invoice No. UTLGA2022P10009 dated 12-05-2022 for the month of
Feb 2022, March 2022 & April 2022, (placed at page 702 /c).

b. Invoice No. UTLGA2022P10005 dated 08-03-2022 for the month of
May 2022, June 2022 & July 2022, (placed at 704 /¢c).

b. TPA Agency i.e. M /s STPI has carried out SLA monitori ng for the 57=
Quarter i.e Feb 2022, March 2022, April 2022 & 527 Quarter i.e May
2022, June 2022 & July 2022, and has submitted SLA reports for the
above mentioned quarters vide Reference No,
STPI/GOA/TECH/PMC/PROJ/2022-2023/1270 dated 19/09/2022. &
STPI/GOA/TECH/ PMC/PROJ/ 2022-2023 /1271  dated 19/09,/2022,
placed from p-622 /¢ to p- 690/c. STPI has requested to consider the
payment as per the GBBN RFP Valume 111 (4.1) with specilic clauses No.
4.1 (a) , (b) and () which is further clarified/amended in RFP: Go,

Broadhand Network-Amendments and Clarifications with Sr.No.208
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®  page no. 61 of 64 along with all other relevant clauses of RFP (may ref
e
page p-303 /C) y r

7. TPA Agency has submitted a report for considering the release of
payment to the GBBN Partner (M/s UTL) as per the Principal and

Supplementary Agreement given below :

a. 40% of total QGR amount which is irrespective of SLA‘may be

released.

b. 60% of total QGR is based on the proportionate percentage of SLA

calculation which is based on Network availability

8. As per the report submitted by TPA ie. M/s STPI for 515t QGR, the
network availability report is 90.52% & 527 QGR network availability

report is 90.18%.

9. The following points below indicates SLA calculations along with
details of the SLA and reasons for penalty are also indicated below

based on the parameters :

e Network related parameters are classified based on hours of

operations:
. Prime Business Hours (PBH)-8.00 A.M to 8.00 P.M (all days

of the week, everyday of the year)
: I1. Extended Business Hours (EBH)-8.00 P.M to 8.00 A M (all
days of the week, everyday of the year)
Network Performance related parameters, in the PBH, there are 189
village Panchayats (nodes), 11 Taluka Headgqaurters (THQ) router
(Nodes) and State Head Quarter (SHQ) router (node) and District
Head Quarter (DHQ) Router (Node). The same nodes are alsq
considered in EBH. Therefore, the total nodes in the Network

Performance related are 414.

The internet bandwidth is calculated depending upon th
. . . . e
availability of internet which is terminated and distributed ¢
d from-

NIC data center for which report from ISP Company ie. Airt |
[l Irte is

considered.
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e The Intrusion Prevention system (IPS) and firewall Outrages and g
backbone latency are considered in the Network quality
parameters.

e No credit for performance is given to these matrices as per the
RFP/ Agfeement.

e The response and rectification time taken by the GBBN Partner is
considered in the Network Service maintenance related parameters.

e  The availability of IP telephony, Video-conferencing, uptime of core
switch, Call Manger and Multi-conferencing Unit is considered in
the service performance related parameters.

o  Uptime of core switch, call manager and multi-conferencing Unit is
considered in the service maintenance related parameters.

e The maximum credit points in the service matrics parameters as per

the REP are as follows:
Sr. No. | SLA Parameters/Metric Maximum points as per|
RFP
1 Network performance related 33
2 Internct availabilitym N 7
3 Network quality related "%
4 Network maintenance related 30
5 Service performance related 20
6 Network maintenance related 10
100

EE——————

10.The SLA report is calculated on the monthly basis through Network
Monitoring System, Helpdesk server, ISP report, CCM and some
manual calculations. The details ~ Network Availability report

Considered for calculating 23 parameters of the SLA for 51 QGR are

placed at pages p- 647 /c to p-653 /c & 52" QGR placed at pages p- 682 /c to
p-688 /c.
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11.TPA Agency has also submitted the GBBN Security Audit report placed at
page p-622 /c to p-625/c for 51%* QGR & page p- 656 /c to p-660 /c for 52nd
QGR.

12. The report submitted by the TPA Agency for the credit points achieved by
the GBBN Partner for the 51t QGR is placed at Page 654/c.

13. Reasons for penalty are as follows:-

Nodes were down due the following reasons:-
e Fiber cut

e Switch faulty
e GED power down/UPS down power down during the office

hours

It may be noted that downtime due all the above reasons have
been considered as shown by the TPA Agency in the severity
level 1, 2, 3 rectification time SHQ, DHQ, THQ and for 189 village
panchayats & 225 office building/Locations.

14. In view of above the SLA calculations month wise is as given below:-

51+ Quarters (Feb 2022 -April 2022)
"Month | Actual payment due as | Percentage achieved w.r.t. SLA
per Agreement
Feb 2022 11430000 - 190.58
Narch 2022 | 11430000 190.80~
April 2022 11430000 90.18
34290000 90.52

15.In view of above following is stated:
a. QGR for Feb 2022- April 2022
40% towards fix for capital expenditure Rs. 2,28,60,000/ -
60% based on the SLA
(TPA agency Report i.e % above 90%) Rs. 3,42,90,000/-

Rs. 5,71,50,000/-

W.r.t Para. 4, on page 79/N, 5% kept on hold (-) Rs. 28, 82,500/-
on bill Value of Rs. 5,76,50,000/ -

Amount with GST (GST amount is Rs.976815(/-)  Rs. 5/42,67,500/-
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16.The report submitted by the TPA Agency for the credit points achieved by
the GBBN Partner for the 52n¢ QGR is placed at Page 689/c

17.The reasons for penalty are as follows:-
Nodes were down due the following reasons:-
o Fiber cut
s Switch faulty
e GED power down/UPS down power down during the

office hours

It may be noted that downtime due all the above reasons have been
considered as shown by the TPA Agency in the severity level 1, 2, 3
rectification time SHQ, DHQ, THQ and for 189 village panchayats & 225

office building/ Locations.

18.In view of above, the SLA calculations month wise is as given below:-

52nd  Quarters (May 2022-July 2022)
Month Actual payment due as | Percentage achieved w.r.t.
per Agreement SLA
May 2022 | 11430000 90.37
June 2022 | 11430000 89.58 N
July 2022 | 11430000 90.59
34290000 90.18

Note: Penalty cannot be imposed due to clause mentioned in para-10.

19.The detailed calculation is as below:

a. QGR for May 2022 -July 2022

40% towards fix for capital expenditure Rs. 2,28,60,000/ -
60% based on the SLA
(TPA agency Report i.e % above 90%) Rs. 3,42,90,000/ -

Rs. 5,71,50,000/ -

W.r.t Para. 4, on page 79/N, 5% kepton hold (-) Rs. 28, 82,500/ -
on bill Value of Rs. 5,76,50,000/ -

Amount with GST (GST amount is Rs.9768150/-)  Rs. 5,42,67,500/-
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! 20.Kindly refer the RFP clause Goa Broadband Network Amendments &

Clarification {p-67/c), it states that “The points earned during each
month will be added to compute the net score out of 100. If the net
score out of hundred is 90 or above but below 100 the operator shall be
paid 100% of the 60% of the QI. Only if the net score is 100 out of 100
the Operator shall be paid 105% of the 60% QI 40% of the QI is paid
without linking to the SLA. The amount for the quarter will be
calculated by adding up the total amount payable, adjusted for the
Credits/debits for past 3 months.” The Net score obtained 90.08%
which is above 90%.

21.1t may be noted that, as per the terms and conditions of GBBN RFP and
extension order total outlay per year is Rs. 22.86 Crores which is Rs.
5,71,50,000/- per quarter. However, M/s UTL raises invoices of Rs
5,70,60,000/ - per quarter w.e.f 415t QGR in which Rs.90,000/- is shown
jess. Further, itis to informed that the payment is calculated as per the
RFP & extension of GBBN contract order to M/s UTL i.e QGR amount
of Rs. 5,71,50,000/- per quarter. The total amount payable to M/s UTL
towards 51 and 52nd QGR is Rs. 10,85,35,500/- after holding 5% as per
para 4, on page 79/N.

22. The total revenue generated by M/s UTL by providing private
connectivity for 50 QGR & 513t is as below ( May seen at page 697/c to

page 701/¢)

a. In 50t QGR, revenue earned by M/s UTL is Rs. 75,54,105/-. The
12% of revenue shared of 50t QGR is Rs 9,06,493/-.

b. In 515t QGR, revenue earned by M/s UTL is Rs. 3,20,99,145/-. The
12% of revenue shared of 51t QGR is Rs 38,51,897.4/-.

The 12% of revenue earned during 50" QGR & 515t QGR amounting

of Rs. 47,58,390.4/-
23.M/s UTL has not shared 12% revenue from revenue earned during 50t
& 51t QGR, hence, it is decided to recovered the same from bills of 51st

& 527 QGR payments respectively and same will be deposit on receipt

head by book adjustment amounting of Rs. 47,58,390.4/-

TR . .. R . - e . ’ s
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24.As per the recommendation of TPA Agency (STPI) the file is submitted
for release of the payment towards 51* QGR amounting to Rs.
571,50,000/- & 52 QGR amounting to Rs. 5,71,50,000/-. The total
payment to be made to M/s UTL is Rs. 10,8535,000/- (i.e Rs
542,67,500/~ + Rs. 542,67.500/-) after holding 5% on bill value of Rs,
5,76,50,000/-,

25 Further, it is to inform that, Finance (Exp) Department accorded
approval for an amount of Rs. 14,58,33,333.33/- (i.e 5/12 of the Budget
as per FAC placed at page 587/c) instead an amount of Rs,
17,14,50,000/ towards implementation of GBBN project for Quarter
48, 49t & 50th,

26.Thereafter, DOIT released payment towards 481 & 49t QGR, 50 QGR
amounting of Rs. 13,71,85,8333 after deduction of 12% revenue share
generated from 47, 480 & 49% QGR and also by holding 5% payment
of each Quarters as towards verification of 88 VGP's for fiber laid.
Further, it is to inform that, DOIT while making payment full amount
were paid towards 48" & 49" QGR and Rs. 3,17,13,333.3/- were paid
for 50 QGR and remaining balance of Rs. 2,53,46,666.7/ - was decided
to pay once budget is passed for the year 2022-23 by the assembly as

stated by Finance (Exp) Department.

27.In view of above, we may forward file for obtaining Administrative
and FD(Exp}) Concurrence for sanctioning an amount of
Rs. 13,96,46,067/- towards GBBN QGR 51st & 52nd amounting of
Rs. 5,71,50,000/- (including G5T) & Rs. 5,71,50,000/- (including GST)
respectively  long  with - previous  pending  balance amount  of
Rs. 2,53,46,666.7/-from 50th QGR to be paid to M/s UTL, GBBN

partner.

28. Account Section may place funds availability certificate of
Rs.13,96,46,667 /- under Demand No.82 Budget Head 2852- Industries,
D7-Telecommunication & Electronics Industries, B800-Othey

Expenditure, 4- Infrastructure Development, 50-Other Chargee

?__‘
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®  jurther, Account  Section  may  forward file for obtaining ]{

Administrative approval and Finance Department’s Concurrence P

pavment to M /s UTL (GBBN partner) a mounting of Rs.13,96,46,667 /-

Submitted please

. A
AD(I Lﬁﬂ‘ ﬂ

onlceavt J",L\l ﬂﬁ{ulmuh.-
DD(HYT) P P e Work ords ol B 31\”"1#14_ = O3

-:éh_ mujh T O~ “ﬂt’ﬂﬂy

m'\ th i

¢ |Ll. )
s {mﬁf:’ AV [k 3 : h# lrgse - HWEHJ
UF {:Mf“"‘ e 1 ; g~ © b Eh—l‘m ot 5:‘,3_,
ﬁ-l"P Eé—?}f phemme €3 | Ao o2 | i :i ”-.r'l-li' l,"n'."'-'-"
13 ! { ﬁ" h,.'_' ~ ﬁ"-l-'“'" 1“
E ! nuhf'""h# b L /
£
flﬂ[-l-'lﬁ-/ﬁi/- % v
e ' 9 o
L&)

4% ;
/A[b P v oF =% ;3,¢€,HE,S&TE—— wrdey he

4, moed od A e

o™
| o — ;
; e

o T §
gelii]| 2o

e OPPT
i ! ‘,-jr-r_‘L-—ﬂ Hfl"ﬂﬁi

iy
Avh O /(}'d-pﬂ"
EB AN
Pm(ré‘f}'* ~ %
e fm"%ﬁ
oOEINZ—
H‘n&.{w‘—-—

Hed  Jr gdmimahYC )t
D;\bf L4 Jﬁ'& G o Yepr
el 1 [k .'ﬁ pelian 3 Py ;
Mdfr’{ Mﬁh

bl o al X F"'H"" {'1‘1:')

TnT

- T




Lak—EH ) &2

}5&!&%@,




--105/N--

1. The matter is pertaining to the payment of m/s UTL for the 51 quarter (Feb2022 —
April 2022) and 52 quarter (May2022 —July 2022) as recommended by M/s STP!I
and Proposed by AD(PBG). The total amount payable for these 2 quarters is
Rs 10,85,35,000/- (without 5% of QGR kept on hold towards pending verifying of
88 Village Panchayats) . The following are the details of the payments to be
made to M/s UTL.

Sr.No Details of payment Amount
1 Quarter 51 quarter (Feb2022 —-April 2022) | 5,42,67,500/-
{5% of QGR kept on hold towards pending '

verifying of 88 Village Panchayats})

5 T Quarter 52 (May2022 —July 2022) 5,42,67,500/-
{5% of QGR kept on hold towards pending |- - .
o verifying of 88 Village Panchayats)
'3 — Balance Amount of 50" Quarter kept on | 2,53.46,666/-

;l hold and was decided to pay once budget
| is passed for the year 2022-23 by
assembly.

Total Amount Payable 13,38,81,666/-

2. M/s UTL has to pay 12% revenue earned through private connectivity as per the
‘ agreement as follows:-

sr.No Quarter 12% Revenue Earned
1 Quarter 50 Rs 9,06,493/-
7 Quarter 51 Rs 38,51,897.4/-
Total Amount (Govt. share) Rs 47,58,390.4/-
s

3. The amount of Rs 47,58,390/- mentioned at para 2 shall be recovered from the
LA e ¥ otal amount payable to M/s UTL and shall be deposited on the receipt head by
) * ij‘ ? book adjustment of 12% revenue earned for the quarter 51 and quarter 52.

P

A

k 4 The Department has also kept an amount of Rs §7,65,000/- on_hold (5% of the
o f;QGR) for the quarter 51 and quarter 52 towards pending verifying of 88 Village

._ o }épanchayats which is in process.

5 The fund availability of Rs 13,96,46,667/- (Rs 13,38,87,666/- (amount payable to
M/s UTL without deduction) + Rs 57,65,000/- amount kept on hold (5% of the
QGRY)) is placed aside and the file is submitted for administrative and financial
approval of Government for which Rs 12,91,23 276/- shall be paid to M/s UTL

.
|
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L 'E.:. "l}‘__ :I!. and Rs. 47,58,390/- shall be deposited on the receipt head by book adjustment
[:il 'r § : \ of 12% revenue earned for the guarter 51 and quarter 52.
{ 1
i = & —_—

—

e 1

Submitted please.
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F.No. 7(2()5}/2[109/!)()I’I‘/(}BBN Impl Payment/Part file-VI

k” FMS N0.1400090799
~ FINANCE (EXP) DEPARTMENT

' Dated: 31/01/2023

Note at pre-pages may plzasce be seen.

The proposal of Dircctorate of In formation Technology is regarding payment
towards 50", 517 and 52" QGR for GBBN  project under extended contract tenure
with M/s. United Telecoms Limited as recommended by Third Party Audit (TPA)

Agency (Soltware Technology Park of India).

The department has stated that GBBN was declared opcrational from 1* August
2009 for a period of 10 vears. The project was implemented on PPP and Build Own

Operate modecl without any transter of assets. fibre and equipments to Government

of Goa after a pcriod of 10 years. The project 1S extended 3 times from 01/08/2019
611 31/07/2022. ‘e department has appoinicd M/s. Software Technology Park of

India towards TPA of GBBN Project. M/s STPI is monitoring SLA and giving its
recommcndations o DOVT for release ol payment.

wwpartmcm had carlier submitted proposal to FD for

nditure sancefl

on amouniing fo Rs.16,28,02,500/- towards the 48&

secking XDt

49" and 50"' GR to M/s. United Teleccoms Limited (GBBN Partner), however

¥D had accorded -ts approval for an amount of Rs.14,58,33,333.33/- as budget
“ was assed_Yolc on account may please sec page 01/N-92/N.
was passt = —=——"""

| Now as DEr recommendation of TPA Agency (STP1), department has submitted I

proposal for rclease of payment towards 51" QGR amounting to Rs. 5,71,50,000/-

; and 52™ QGR amounting to Rs.5.71.50.000/-. The total payment to be made to Ms }.

UTL is Rs. 10.85,35,000/-.(1.c. Rs.5.42.67.5001 Rs.5.42,67,500) after holding 5%

l on hill valuc of R$.3.76.50,000/- niay see pard 15 at pages 99/N and para 19 at
page 100/N.
rther, department has stated that DOTT released payment towards 48" , 49"_‘

| and 50" QGR amouning o Rs.l_:}.ll_,ﬁ:'s,833.3/- after deduction of 12% revenuc
and 50_ Q amounting (o R

share_gengrated [rom 48", 49" and 50" QGR and also by holding 5% payment

from cach quarters, i this regards minutes of Director (1 1) may please be scen at ‘r

pagc Q8/N-89/N. Witile making payment full amount was paid towards 48" 49"

GR and_Rs.3 |7L}_§Ms paid for so™ OCR and remaining balance of

* Rs.2,53,46,606.7/- a3 decided to pay onee hudgct is passed for the year 2022-
i ___L__:;.:_:_-——’-————i*"--‘-“—-——"”__ t

23.
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K. No, T(205)2000/DOFT/GBBN Tmpl Payment/Part file-V1
FMS NO.1400090799 “F
FINANCE (FXP) DEPARTMENT

(from pre-page)
Considering “X" and “¥" at re-page. lotal amount payable to M/s UTL. amounts

to Rs.13.38.81.666/- may see tabular form at page 1OS/N.

Further department has stated tha Mis UTL has 1o pay 12% revenue carned
through private connectivity total amounting to Rs.47.58,390/- for quarter St and
51 may sce para (2) at page 105/ and same shall he recovered from total amount
pﬂ}ruhlu o Mis LEEL and shall be ;5.._-|'|u'-\i'll_‘d 0111 l'l.’_'l..'-.,"i!|}| head b}" book Eldjurﬂl'-l'ltnl ol
1 2% revenue carned For 51 and quarer 52,
Hence out ol total amount pay able o MY LT amounting to Rs.13,38.81,666/-
: 4 i
an amount of Rs. 12.91,23,276/- shall be paid to M/s UTL and Rs.47,58,390/- | A
shall be deposited on the receipt head by book adjustment of 12% revenue earned
for 51 and quarter 52
The proposal is administratively approved by Hon'ble Minisier for
Information Technology at page 106/,
The Certilicate of availabilitn of funds for the F.Y.2022-23 is placed at page?)
T06/C. however dmount required s imdicaed as Rs.13,96,46,667/- on the same E

which is inclusive ol R&.57.65,000/- amount kept on hold (5% of the QGR).

Considering =A™ and "I above departiment o elarify exact amounl sought for

expenditure sanction and accordingly place FAC for the same,

Department o also place in lile approval of FID towards the extended contarct ! Z.

period from (/08 2021 il 3 1/07/ 2022,
-
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. May refer to the pre-page noting from p-95/N.

2. The matter pertains to release of payment of M/s UTL for the 51st
Quarter (Feb 2022~ April 2022) and 527 Quarter (May 2022-July 2022)
for GBBN Project under extended contract period(01/08/2021 to
31/07/2022) .

3 As seen from pre-page, based on recommendation of M/s STPI
(Third Party Auditor for GBBN), AD(PBG) has proposed to release
amount towards 2 Quarters (51t and 52 QGR) after withholding
5% of QGR towards pending verifying of 88 Village Panchayats . The

details are as followed:

Amount
Sr. Details of Payment Am?)frf: Q@ 50{_“{ lj‘:.ipt;)m payable to
No. old ( UTL ()
1 |Quarter 51 (Feb 2022-April 2022) 5,71,50,000 28,57,500 | 5,42,92,500
2 |Quarter 52 (May 2022-July 2022) 5,71,50,000 28,57,500 | 5,42,92,500
Balance amount of 50" QGR kept
on hold and was decided to pay
. 2: 7 r - * ! 4
3 once budget is passed for the year 23,46,666 2346,666
2022-23 by Assembly.
Total 13,96,46,666 57,15,000 | 13,38,81,666

4. Further M/s UTL has to pay 12 % Revenue earned through private

connectivity(GWave) to the Govt as per the agreement as follows:

Sr. | Quarter 12 % Revenue
 No Earned ()
1 [Quarter 50" (Nov 2021-Jan 2022) 9,06,493.00
2 |Quarter 51 (Feb 2022-April 2022) 38,51,897.40
Total Amount (Govt. Share) 47,58,390.40

5. The amount of Rs.47,58,390/- mentioned at Para 4 shall be recovered
from the total amount payable to M/s UTL and shall deposit on the
receipt head by book adjustment of 12 % revenue earned for quarter

51 and 52.

6. Further, this The Department has also kept an amount of Rs

57,65,000/- on hold (5 % of the QGR) for the 51st and 527 quarters




1o/m
towards pending verifying of 88 Village Panchayats which is in‘

PTUCESE.

7. Now, Finance Department has asked this department to clarify the

exact amount for which expenditure sanction is required (Refer p-

108/N).

8. In this regards, the matter was discussed with DD (Accounts), and it
is proposed to obtain Expenditure Sanction of Rs. 13,38,81,666/-( Rs
13,96,46,666 - Rs 57,65,00 (5% of the QGR Amount Kept on hold)).

9. Accounts Sections of may place revised FAC of Rs. 13,38,81,666/-
under the budget head 82-2852-07-800-04-50.

10.The proposal is been administratively approved by Hon'ble Minister

(IT) (p-106/N).

11.Accordingly , file is re-submitted for obtaining Expenditure Sanction
of Finance Department of Rs. 13,38,81,666/- of which Rs
12,91,23,276/ - shall be paid to M/s UTL and Rs 47,58,390/ - shall be
deposited on the receipt head by book adjustment of 12 % earned for

the QGR 51 and 52.
Submitted please.
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| F.No. 7(203)/2009/DOIT/GBBN Impl Payment/Part file-V1
; FMS NO. 1400091063
FINANCE (EXP) DEPARTMENT
Dated: 14/02/2023
Note at pre-pages may please be seen,
The proposal of Dircctorate of Information Technology 1s regarding payment
towards 0™, 517" and 52" QGR for GBBN project under extended contract tenure
with M/s. United Telecoms Limited as recommended by Third Party Audit (TPA)

Agency (Software Technoleay Park of India).

In view of the observation of FD at page 108/N, department has clarified that
amount sought for expenditure sanction towards aforesaid proposal is
Rs.13,38.81,666/- of which 12,91,23,276/- shall be paid to M/s. United Telecoms
| imited and Rs.47,58.390/~ shall be deposited on receipt head by book adjustment
of 12% revenue carned for QGR 51 and 52. Accordingly, department has placed in

file FAC to incur said expenditure may sec page 707/C.

Further department has placed in file copy of letter issued to M/s ULT with the

approval of FD owards extension period from 01/08/2021 till 31/07/2022 with
financial outgo of Rs.22.86 erores {Rs.5.71 crores per quar ter)y oX ¥y 7 D“l.'qL .

In view of the above, it is stated that since FID has already accorded its approval
for extended pcrindﬁclcparuncm may take necessary action in the matter at their end

till the ceiling of approval,
L Submitted please.
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Three bills of “UNITED TELECOMS LTD." is received and Certified
by Dy. Director (IT Infrastructure) for GBBN project under extended

contract tenure respectively has been approved by the Government vide
U.0O No. 342/F, dated 23/01/2023 (at pg.106/N) and Concurrence of
Finance (Exp) Department vide U.O No. 1651/F, dated 22/02/2023

(at pg.112/N).

The details of the bills are as follow:-

Sr. | Invoice No. Date Quarter Period Amount(Rs)
No.

1 | UTLGAZ222310 |12/07/2022 |50 Quarter | November 5,70,60,000/ -

4815 2021 to
Balance
January 2022
Amount to
be paid

e

2 | UTLGA222312 |01/03/2023 51t Quarter | February 2022 | 5,70,60,000/ -
3923 to April 2022

3 | UTLGAZ222312 | (1/03/2023 52th Quarter | May 2022 to | 5,70,60,000/ -
3924 July 2022

Amount claimed for 3 Quarters (Incl GST) | 17,11,80,000/-

Amount restricted to (Incl GST) | 13,37,51,666/-

Accordingly, three sanction orders under Demand No.82, Budget
Head - 2852 - 07 - 800 - 04 - 50 for an amount of Rs.2,53,46,666/- (Rupees
Two Crore Fifty Three Lakh Forty Six Thousand Six Hundred Sixty Six
Only), Rs.542,02500/- (Rupees Five Crore Forty Two Lakh Two
Thousand Five Hundred Only) and an amount of Rs.5,42,02,500/- (Rupees
Five Crore Forty Two Lakh Two Thousand Five Hundred Only) are
placed at correspondence side for Approval/Signature of Director (ITE&C)

please.
2
oh)
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g0 o

L
SAccousdant

=

Fad bostzo g




s
D%m: o3|

Directof{I TE&C):
(uloni2z,

ey s

r 4

PP @"59




W6/

1. The matter pertains to release of payment of M/s UTL for the 53rd
Quarter (August 2022, September- 22 and October 2022) and 54"
Quarter (November 2022-December 2022- January 2023) for GBBN
Project under extended contract period(01/08/2022 to 31/07/2023)
Refer p- 719/¢) .

2 Goa Broadband Network (GBBN) was declared operational from 1st
August 2009 for a period of 10 years Project was implemented on
Public Private Partnership (PPP) and Build Own Operate (BOO)
model without any transfer of assets, fiber and equipments to
Government of Goa after a period of 10 years. The project is extended
4 times i.e. from 15t August 2019 to 31t July 2020, from 1%t August
2020 to 31 July 2021, 1¢t August 2021 to 315t July 2022 and 1¢t August
2022 to 31t July 2023. The department has appointed M/s Software
Technology Parks of India (STPL An aulonomous society under Gowrnuu’r.ﬂ of

India, Ministry of Communication & Information Technology, and Departnient of

Electronics & Information Technology) towards the Third Party Auditing of
GBIIN Project. M/s  STPI monitoring SI.A and giving its

recommendations to DITYEC for release of payment.

3 It is to inform that before the expiry of the GBBN Contract, the
department  throu gh M/s SIPl had appointed M/
Pricewatercooperhouse (PwC) to analyse Lixit Management of GEBN
and in find a way forward for GBBN project after completion of 10
years. M/s PWC has submitted Exit Management report of GBBN

indicating various options for a way forward for GBBN project The

Exit Management report is placed in the file from page 124/c¢ to page
119/c.
4. The following options were proposed by M/s PwC in Eur
Management Report
i. Option A: Buy back the asset from UTI..
ii,  Option B: Lease the fiber from M/s UTT. and get lease from the

‘nfrastructure and Right of Way provided by Government to

M/s UTL.
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iii. Option C: Negotiate and extend the contract with UTL terms

which are beneficial to DolT Goa.

iv.  Option D. (Additional option available with DolT is to exit out

of the current agreement).

5. In this regard, file was moved to the Government for taking
necessary action on the options provided by M/s PwC for way
forward for GBBN Project. Hon'ble Minister IT has approved Option
D i.e to exit out of the current Agreement vide U.O No. 373/F dated
29/05/2020 placed at page 180/ c. Further, the observations raised by
M/s PWC were reviewed by the Committee formed by the
Government under the Chairmanship of Directer (IT) with members
from NIC, DolT, STPI, and I'I'G and the report is placed at page 124 /c
to page 149/c The Committee has recommended to keep 5%
payment on bill value of Rs. 5,76,50,000/- of the each QCR w.r.t 41
QGR on hold till the verification and compliance of connectivity to
88 VGP's through underground cabling is completed by the

department.

6. Kindly refer the invoices received from M/s UTL towards providing
(internet and intranet) services through Gas Broadband Network

(GBBN) project. The details of invoices are as below:

a) Invoice No  UTL/GBBN/2022-2023/DOIT/079  dated
03/11/2022 Rs. 5,70,60,000 for 539 Quarter (August 2022,
September- 22 and October 2022)( Refer p- 802/c).

b) Invoice No UTL/GBBN/2022-2023 /DOIT/097 dated
03/02/2023 Rs. 5,70,60,000 for 54th Quarter (November 2022-
December 2022- January 2023) ( Refer p- 800/c).

7. TPA Agency i.e. M/s. STP] has carried out SLA monitoring for the
5314 Quarter(August 2022, September- 22 and October 2022) and 54
Quarter (November 2022-December 2022- January 2023) and has

submitted SLA reports for the above mentioned quarters vide.
Reference No. STPIM/GOA/ TECH/PMC/PROJ/2022-23/1/3 dated
20/02/2023 & S1PIM/GOA/TECH/PMC/PROJ/2022-2023/1/8
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dated 02/03/2022, placed from p-791/c to p-720/c. STPI has
requested to consider the payment as per the GBBN RFP Volume Il

(4.1) with specific clauses No. 4.1 (a) , (b) and (J) which is further
clarified/amended in RFP: Goa Broadband Network-Amendments
and Clarifications with Sr. No. 208 page no. 61 of 64 along with all
other relevant clauses of RFP (May refer p-303/C)

8. TPA Agency has submitted a report for considering the release of
payment to the GBBN Partner (M/s. UTL) as per the principal and
Supplementary Agreement given below: .

a) 40% of total QGR amount which is irrespective of SLA may be
released

b) 60% of total QGR is based on the proportionate percentage of SL.A

Calculation which is based on Network availability.

9. As per the report submitted by TPA i.e. M/s. STPI for 534 QGR the
network availability report is 90.55% & 54" QGR network
availability report is 90.28%.

10.The following points below indicate SLA calculations along with
details of the SILA and reason for penalty are also indicated below

based on the parameters.

« Network related parameter are classified based on hours of

operations:

I. Prime business Hours (PBIT) - 8.0.00 A.M. to 8.00 P.M (all days
of the week, everyday of the year)

. Extended Business Hours (EBH)- 8.0.00 P.M. to 8.00 A.M. (all
days of the weck everyday of the year)

Network Performance related parameters, in the PBH, therc are 189

village Panchayats (nodes), 11 Taluka Headquarters (TTHQ) router

(Nodes) and state Head Quarters (51 IQ) router (node) and District

Head Quarter (DIIQ) Router (node) the same node are also

considered in EBI. Therefore the total nodes in the Network

Performance related are 414,
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The internet bandwidth is calculated depending upon the availability ® -
of internet which is terminated and distributed from NIC data center

for which report from ISP Company i.e. Airtel is considered.

The Intrusion Prevention system (IPS) and firewall Outrages and

back bone latency are considered in the Network quality parameters.

No credit for performance is given to these matrices as per the RFP/

Agreement.

The response and rectification time taken by the GBBN Partner is

considered in the Network Services maintenance related parameters.

The availability of IP telephony, Video - conferencing, uptime of core
switch, call Manager and Mulli-conferencing Unit is considered in

the service performance related parameters.

Uptime of core switch call manger and multi conferencing unit is

considered in the service maintenance related parameters.

The maximum credit points in the service matrices parameters as per

the RFP are as follows.

Sr. SLA Parameters/ Metric Maximum points as

No. per RFP
1 | Network performance related 33
2 Internet _!;\_fa ; la—bl—lt; 7
3 Network quality.related 0
4 Netwo;‘k mailitr'(;l;;;:e rélated 30
5 Service;;f;;;l;me related 20
6 Network mainténance related 10
N _ 100

11.The SLA report is calculated on the monthly basis through Network
monitoring System, llelpdesk server, ISP report, CCM and some

Manuel calculations. The details Network Availability report
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Considered for calculating 23 Parameters of the SLA for 537 QGR are
placed at pages p- 754/c & 54 QGR placed at pages p-791 /c.

12.The report submitted by the TPA Agency for the credit points
achieved by the GBBN Partner for the 53+ QGR is placed at p -752/c.

13.Reasons for penalty are as follows:
Nodes were down due the following reasons-

o Fiber cut
» Switch faulty
e GED power down/UPS down power down during the office

hours

It may be noted that downtime due all the above reasons have
been considered as shown by the TPA Agency in the severity level
1, 2, 3 rectification time SHQ, DHQ, THQ and for 189 village
panchayats & 225 office building/Locations.

14.In view of above the SLA calculations month wise is as given below: -

53rd Quarters (August 2022, September- 2022 and Qctober 2022)
Actual payment due as|Percentage achieved
Month per Agreement w.r.t. SLA
Aug 2022 11430000 89.77
Sep 2022 11430000 91.20
Oct 2022 11430000 90.69
34290000 90.55

Note: Penalty cannot be imposed due to clause mentioned in para-10.

15.In view of above following is stated:

a. QGR for Aug 2022- Oct 2022
40% towards fix for capital expenditure Rs.2,28,60000/ -

60% based on the SLA
(TPA agency Report ie %

above 90%) Rs. 3,42,90,000/ -
Rs. 5,71,50,000/—

W.r.t Para. 4, on, 5% kepton hold () Rs.28,82,500/-
on bill Value of Rs, 5,76,50,000/ -

Amount with GST Rs. 5,42,67,500/-

mitted by the TPA Agency for the credit points

16.The report sub
BBN Partner for the 54" QGR is placed at p-787/c.

achieved by the G

OWS!

17 Reasons for penalty are as foll




&t/ N
Nodes were down due the following reasons-

e Fiber cut
o Switch faulty

e GED power down/UPS down power down during the office
hours

It may be noted that downtime due all the above reasons have
been considered as shown by the TPA Agency in the severity level
1, 2, 3 rectification time SHQ, DHQ, THQ and for 189 village
panchayats & 225 office building/Locations.

18.In view of above the SLA calculations month wise is as given below: -

54t Quarters { November 2022-December 2022- January 2023)

Actual payment due as|Percentage achieved
Month per Agreement w.r.t. SLA
Nov 2022 11430000 90.64
Dec 2022 11430000 90.37
Jan 2023 11430000 89.84
34290000 90.28

Note: Penalty cannot be imposed due to clause mentioned in para-10.

19.In view of above following is stated:
a. QGR for Nov 2022- Jan 2023

40% towards fix for capital expenditure Rs.2,28,60000/ -

60% based on the SLA

(TPA agency Report ie % above 90%) Rs. 3,42,90,000/ -
Rs. 5,71,50,000/-

W.r.t Para. 4, on, 5% kept on hold (-) Rs.28,82,500/-

on bill Value of Rs, 5,76,50,000/ - ‘

Amount with GST Rs. 5,42,67,500/-

20.Kindly refer the RFP clause Goa Bfoadband Network Amendments &
Clarification(p-67/c¢), it states that “The points earned during each
month will be added to compute the net score out of 10. If the net score
out of hundred is 90 or above but below 100 the operator shall be paid
100% of the 60% of the QI. Only if the net score is 100 out of 100 the
Operator shall be paid 105% of the 60% Ql. 40% of the QI is paid

without linking to the SLA. The amount for the quarter will be

calculated by adding the total amount payable adjusted for the
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Credits/debits for past 3 months. “The Net score obtained 90.08%

which is above 90%.

21.It may be noted that, as per the terms and conditions of GBBN RFP
and extension order total outlay per year is Rs. 22.86 Crores which is

Rs. 5,71,50,000- per quarter. However, M/s UTL raises invoices of Rs

0 & EWW.UI 41 QGR in which Rs . ‘:"EJ,DUE],.-“- is shown
less. Further, it is to inf ormed thal the payment is calculated as per the
REP & extension of GBBN contract order to M/5 UTL i.e QGR amount
of Rs 5,71,50,000/- per quarter. The total amount payable to M/s UTL

towards 53" and 54* QGR is Ks. 10,85,35,500/- after holding 5% as

per para 4, on pre page.

22. The total revenue generated by M/s UTL by providing private

connectivity for 52 QGR & 53 is as below (May seen at page  /cto
page fc)
2) In 52 QGR, revenue earned by M/s UTL is Rs 4,10,04,017/-. The

129 of revenue shared of 52 QGR is Rs 49,20,482/ -
b) In 53 QGR, revenue earned by M/s UTL is Rs. 3.37.08,866/ -. The
129 of revenue shared of 53¢ QGR is Rs 40,45,064 /-

The 12% revenue earned during 520d QGR & 53 QGR

amounting of Rs $9,65,546/-
_'_._,_.—-—'_'_'_.d

M /s UTL has not shared 12% revenue from revenue carmed during
sand QGR & 53 QGR, hence, it is decided to s et thi Aasea
from bills of 53 and 54" QGR payments 1‘1‘-‘*}“?1'15“4? and same will

be deposit on receipt head by book adjustment amounting of Rs

——
e = |

89,65,546/-

23.As per the secommendation of TPA  Agency (SIPS) the file is
submitted for release of the payment towards 53 QGR amounting,
o Rs. 5,71,50,000/- & 54 QGR amounting to Rs. 5,71,50,000/-. The

otal payment to be made to M/s UTI. is Rs. 10,85,35,000/- (i.e Rs.
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5,42,67,500/- + Rs. 5,42,67,500/-) after holding 5% on bill value of Rs,
5, 76,50,000/ -,

24 Account Section may place funds availability certificate of Rs. Rs.
10,85,35,000/- under Demand MNo.82 Budgel Head 2852- Industries,
07-Telecommunication &  Electronics  Industries,  800-Other

Expenditure, 04- Infrastructure Development, 50-Other Charges.

23.In view of above, we may forward file for obtaining Administrative
and FD(Exp) Concurrence for sanctioning an amount of Rs,

10,85,35,000/- towards GBBN 53« QCGR & 54 QGR.
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1 Discussed with Joint Director and Deputy Director( Accounts) on

15-05-2023.The following points were discussed,

As per the original GBBN agreement up to 40 QTRs, the
QGR bill amount is Rs 5,76,50,000/- this includes amount
towards L3-switches supplied by M/s UTL. After the 40"
QGR, DOIT reduced an amount of Rs 5,00,000/- towards the
switches procured as an additional item as per original
GBBN contract. After 40" QGR these switches were not
considered for extension thus DOIT reduced the
Rs.5.00,000/- from QGR bill amount is Rs 5,76,50,000/-.

As part of the extension from 41% QGR DOIT considered
the QGR amount after reducing 5 lakhs amount is
Rs. 5,71,50,000/-.

M/s UTL is billing amount of Rs. 5,70,60,000/- after reducing
GST amount (18%) on Rs. 5,00,000/- that is Rs. 90,000/-.
(Difference of Rs.90, 000 is towards GST amount).

As per the noting on the file para 19 of page p-127/N , DOIT
calculated 5% withheld amount on Rs.5,71,50,000/- towards
the pending Under Ground verification of 88 VGPs. That is
Rs 28,57,500/- on every QGR from 41" QGR onwards as
per committee recommendation for GBBN exit management
and subsequent approval from Hon'ble Chief Minister. 5%
withheld amount from 41 QGR is depicted in below table:-
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Table A:

S.NO | QGR DOIT considered M/s UTL billed | 5% withheld

' Number |QGR amount amount amount

01 41 Rs. 5,71,50,000/- Rs.5,70,60,000 | Rs. 28,57,500/-
02 42 Rs. 5,71,50,000/- Rs.5,70,60,000 | Rs. 28,57,500/-
03 43 Rs. 5,71,50,000/- Rs.5,70,60,000 | Rs. 28,57,500/-
04 44 Rs. 5,71,50,000/- Rs.5,70,60,000 | Rs. 28,57,500/-
05 45 Rs. 5,71,50,000/- Rs.5,70,60,000 | Rs. 28,57,500/-
06 46 Rs. 5,71,50,000/- Rs.5,70,60,000 | Rs. 28,57,500/-
07 47 Rs. 5,71,50,000/- Rs.5,70,60,000 | Rs. 28,567,500/
08 48 Rs. 5,71,50,000/- Rs.5,70,60,000 | Rs. 28,57,500/-
09 49 Rs. 5,71,50,000/- Rs.5.70,60,000 | Rs. 28,57,500/-
10 50 Rs. 5,71,50,000/- Rs.5,70,60,000 | Rs. 28,57,500/-
11 51 Rs. 5,71,50,000/- Rs.5,70,60,000 { Rs. 28,57,500/-
12 52 Rs. 5,71,50,000/- Rs.5,70,60,000 | Rs. 28,57,500/-
13 53 |Rs. 5,71,50,000/- Rs.5,70,60,000 | Rs. 28,53,000/-
14 54 Rs. 5,71,50,000/- Rs.5,70,60,000 | Rs. 28,53,000/-

Total withheld amount | Rs 3,99,96,000/-

2. In view of above, the following is proposed:-
a) The following are the calculations towards the QGR 53 and QGR
54 quarter
hﬁua IR do Qdar
A) QGR 53( nov-22.dec22-, Jan23)
Total Amount as per RFP:
5% to be kept on hold

Amount With GST

-

Rs. 5,70,60,000/-
Rs. 28,53,000/-

Rs 5,42,07,000/-

N g b

wou 1t
B) QGR 54( Feb-22.Mar 22-, Apr23)
Totai Amount as per RFP:

5% to be kept on hold
Amount With GST

Rs. 5,70,60,000/-
Rs. 28,53,000/-

Rs 5,42,07,000/-

C) Total amount proposed is A+B Rs 10,84,14,000/-

b) Total amount to be deposited on receipt head by book adjustment
is Rs 89,65,546/-
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3. It may be noted that the department has/shall withheld an amount
Rs 3,99,96,000/- as per the recommendation of Exit Management
Committee till the verification of underground cabling of 88 village
panchayats till 54 quarters (refer Table A),

4. In view of above, accounts section may put up funds availability
certificate amounting to Rs 10,84,14,000/- and thereafter we may
forward the file to Administrative and Financial approval of

Government.
Submifted please.... 4
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F.No. 7(205)/2009/DOTT/GBBN Impl Pavment/Part file-V1
FMS NOL 1400095369

FINANCE (EXP) DIVISION

Dated: 07/11/2023

Molte at pre-pages may please be seen.

I'he proposal of Directorate of Information Technolooy  for according
expenditure sanclion amounting o Rs. 10,84, 14,000/ for payment towards 53™
e A VD e -
and 547 QGR for GBBN project under extended contract tenure with M/s. United

Telecoms Limited as recommended by Third Party Audit (TPA) Agency (Soltware

o 1r]|;‘||=|:.{} Park of India).

I'he department has stated that GBBN was declared operational from 1 A ugust
2009 for a period of 10 years. The project was implemented on PPP and Build Own
Operate model without any transler ol assets, libre and equipments to Government

ol Goa after a period ol 10 years. The project is extended 4 times from 01/08/2010

il 31/07/2023. The department has appointed M/s, Sofiware Technology Park of

India towards TPA ol GRBN Project. M/s 8111 is monitoring SLA and givine its

recommendations to DOIT for release of payment.

In this regards department had carlier submitted proposal to FD for secking
expenditure sanction amounting 1o Rs,13,38.81.666/~ wowards the 50" | 51 and
572" OGR 1o M/s. United Telecoms Limited (GBBN Partner), however considering
Hm.”.““” al 1F12 Tor extension ['!'l.!'i'ili'r[| From O1/0R/20210 ull 3 1072022 with financial
HulLo ol H_t-..jj.i'{ﬁ Crares [H:i._:l._.-'l Crores per s,]||;|r|,q:r] may refor page T09/C.

department was requested 1o take necessary action at their end may see page 112/N,

Now as per recommendation of TPA Agency (STPI), department has submitted
2 . = =14l - . N
|".n|".1|1”“'“| for release of payment towards 33 QGR amounting to Rs. 5,42.07.000/-
and 5 i OGR amounting to Rs.5,42.07.000/-. The total payment to be made to Ms

11 is Rs. 10,84, 14,0000/~ alter holding 5% on bill value of Rs.5,70,60,000/- mav

ger pari 2 at pages 1 26/N. |However il dppears that L[-:|‘|Ilr'| menl has mentioned the

W period against the said QGR as same s for August 2022 1o October 2022

ind November 2022 to January 2025 as per bills placed in lile at pages 802/C-

T ).
e IJF'13|1[H::I| is administratively approved by Hon’ble Minister for

T ai nace |28/
Informatin Fechnology at page 128/N,

(eriificate oi availability ol lunds for the F.¥

| he

ViRR!
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F.No. 7(205)2009/DOTT/GBBN Impl Payment/Part file-V1
FMS NO. 1400095369
FINANCE (EXP) DIVISION

i [rom pre-page)

In this regards department to clarily on the following points:-

|. Department Lo verify the period at “A" on pre-page.

Y. Department o furnish details ol all Government affices to which services of
GRBN Network are provided during 53" and 54™ OGR, details such as name
ol the office, parent department, location of the office and bandwidth details

1o be furnished.

Pepartment may also place in file confirmation/centification from all such

-

offices as mentioned above stating that conncetivity was available to the said

olTices during 53" and 54" QGR .

Submined please,

oHiliory

Ihram}
S i

LU 1W/
)
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1. The matter pertains to release of payment to M/s UTL towards the 53" Quarter
(August 2022, September-2022 and October 2022) and 54" Quarter (November
2022-Decembér 2022- January 2023) for GBBN Project under extended contract
period(01 /08,2022 to 31 /07 2023) (Refer p- T‘l'}f:]‘.

2. In this regards file was moved to Dbtaining. Administrative and FD(Exp)

Concurrence for sanctioning an amount of Rs. m%-uuq,r; towards GBBN 53 w&\’
. QGR & 54 QGR( Refer pre-page Noting from p-116/N.

3. The Administrative approval may be seen at p- 128/N.

~L The ﬂina:ni:'c Department has raised -:ertain:quqries and sought clarification from
this Department (May refer p-130/N). The query wise reply is as followed:

Query

— T —y

Sr. |
MNo.
1 Department to verify the period at
"A" an pre-page.

DITE&C Reply

The pﬂr;-mjfm' 530 Quarter is from
August 2022 to October 2022 and 54t
Quarter is from November 2022-
y December 2022- January 2023)

5 Department to furnish details of
all Government offices to which
services of GBBN Network are
provided during 53+ and 34t
QGR, details such as name of the
office, parent department, location
of the office and bandwidth
details to be furnished.

confirmation/ certification from all
such offices as mentioned above
stating that connectivity was
available to the said offices during
53" and 54" OGR

“The list of Village Panchayats{189
locations ) and Government offices{226
locations) connected under GBBN is

placed at p-813/c to p- 804 fc. -

This bepartmcnt has i‘tppﬂinled_-M;'—::;,
Software Technology Park of India
(STP1) as the Third, party ﬁn_ldjtnr for
GBBN Project, M/s STPI has submitted
requisite reports conforming  to [h,_:l

GBBMN Service Level Agreement {SLI&.}|

as per the agreement. STPI report placed |
|
for 53~ and 54% CQTRs is placed at p-

79/c to p- 720/c. |

5. |n view of the above, we may resubmit the file to Finance Department for its

CONCUrrenoe.

Submitted please.

AD(HSP)
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F.No. 7(205)/2009/DOIT/GBBN Impl Payment/Part file-VI
FMS N0.14000957 %%

FINANCE (EXP) DIVISION

Dated: 14/11/2023

Mote at pre-pages may please be seen.

The proposal of Directorate of Information Technology is for according
expenditure sanction amounting to Rs.10,84,14,000/- for payment towards 53"'—1
and 54" QGR for GBBN project under extended contract tenure with M/s. United
Telecoms Limited as recommended by Third Party Audit (TPA) Agency (Software

Technology Park of India).

The proposal stands examined by FD at page 129/N-130/N wherein certain
observations were raised, in response to the same the department vide note ai

page 131/N-132/N has given clarification to the same which is self explanatory,

In view of the above, higher authoritics may like to take a view in the matter.

Submitted please. p i SRR
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Two bills of “UNITED TELECOMS LTD.” is received and Certified

by Dy. Director (IT) for GBBN project under extended contract tenure
respectively has been approved by the Government vide U.O No. 240/F,
dated 20/10/2023 (at pg128/N) and Concurrence of Finance (Exp)
Department vide U.O No. 7646/F, dated 17/11/2023 (at
pg.133/N).

The details of the bills are as follow:-

Sr. | Invoice No. Date Quarter Period Amount({Rs)

1 | UTLGA222313 |29/11/2023 53th Quarter | August 2022 to 5,70,60,000/ -

8140 October 2022
2 | UTLGA222313 |29/11/2023 54th Quarter | November 5,70,60,000/ -
| 8141 2022 to
January 2023

Amount claimed for 2 Quarters (Incl GST) | 11,41,20,000/-

—

Amount restricted to (Incl GST) | 10,84,14,000/-

Accordingly, two sanction orders under Demand No.82, Budget
Head - 2852 - 07 - 800 - 04 - 50 for an amount of Rs.5,42,07,000/- (Rupees
Five Crore Forty Two Lakh Seven Thousand Only) and an amount of
Rs.5,42,07,000/- (Rupees Five Crore Forty Two Lakh Seven Thousand
Only) are placed at correspondence side for Approval/Signature of

Director (ITE&C) please.

Submitted please.

Accountant:




